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16495
LOK SABHA

Friday, May 18,
1888 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR, SPEAKER n the Chair)
ORAL ANSWERS TO QUESTIONS
Export of Mineral Products

+
°1661. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Will the Minister of Commerce be
pleased to state:

(a) whether there is any possibility
of increasing the export of mineral
products;

(b) if so, to what extent it could
be done in the present circumstances;

(c) to what extent foreign exchange
could be earned by raising the out-
put; and

(d) the steps taken in this regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). It is expected to raise
the exports of minera] products from
Rs. 75 crores this year, to about
Rs. 122 crores at the ¢nd of the
Fourth Five Year Plan.

(d) A statement indicating the
steps taken to increase the exports of
mineral products ijs placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-6337/66.)

1066/Vaisakha 23,
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Shri S. C. Samanta: What is the

position with regard to ferro-manga-
nese export?

Shri Manubbai Shah: This year it
has been quite good thanks to the
CCC barter of the US, and we pro-
pose to expand the production of
ferro manganese so as to export more

of it.

Shri §. C. Samanta: May I know
why manganese only is dealt with
Iy the other Ministry and not taken
by this Ministry itself?

Shri Manubhai S8hah: We are hand-
ling it: we are handling all mineral
products. The oth:r Ministry comes
to help us to see thzt more production

takes place.

ot ®o ®To fywdt : & wra=r wrgAY
g fe #¥7 a1 At famre Tobegm £
farer qeee v aF grar a1
F w7 A a3 & dr g o ey
2ol it 9o frar 2 fe g0 9vEz
TE nergfzaws far war g, oAt
fea fox o & 3 & 917 A% 40
sfaw= & A7 #4177

ot wrrd oy N TR foa-
T ag 4T (1) § oA A @ A A
&% faaren ¢ famn fo g wwir-,
8 #fawsn a1 ¥8 wEE 9 arfen,
IR 40 TRz WIAT | AT A ug X
# IR gravw u¥ @3 T P fw
FA stk fr 2 fafrag 24 5 25
fafagx 27 7Y forfa § g9 W amex
AR CLIER R bR (LT
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Ty FAfE fewz aed F1 oA 2
AT F® frd avAl § , gET F
g & qify dvese awer ARt Al
CegHifaas sarer 41 F0 & fam W
W A R A7 A7 777 2 ;AT g
FIRN AEATH & 1 27 gfaai #7162 awy
& A7 gz WY g wT wEA ¥
wrsA7 fRaven & Zazw At wEEr
o T AR ¥

Shri P. C. Borooah: Which are the
mineral products in which we have
the potentiality to compete in the
world markets, and what are the
difficulties in the way of achieving
this end?

Shri Manubhai Shah: As far as
world competition is concerned, it is
a bit controversial word in the sense
that we have to make goods sell
even though the local cost of produc-
tion is higher. This is because of
several circumstances; India being a
very large country, the transport
costs here are very high; in other
competing countries, the mines are
almost near the ports or the sea so
that they do not have to spend much
on railway freight. As the House
knows, the iron ore export price is
sometimes Rs. 40-50, but the railway
freight itself is Rs. 40. Therefore, we
have to be very careful in this matter.
We have long leads from the interior
to Madhya Pradesh, Bihar, Mysore
or other States. Therefore, we are
trying to bring down the cost of
production and of transport to the
maximum possible extent and are
trying to sell iron ore, manganese,
bauxite and all other minerals on a
competitive basis.

Shri P. C. Borooah: Is the Railway
Ministry not helping?

Shri Manubhai Shah: They are co-
operating fully.

ot Wlo Ato wwi : WA fwfaEzT
qrza ¥ & qg e wrgar g fe wreer
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a1 71 Ffge F €7 F vawE g o
IAT AGE TIEET AN A7 9FF F &Y
F ara faer qwar & 7

ot wawr Wy ;- faoer A AT
q 7 919 I@ FAY W A Argww
IuH ¥ 3 FAT AT SHEET GAhEEE
qFFT § W7 FAT ArAA1g qEwqg #®1
HIAW 2, 92 =TT T ATIHT AAT 6T |
w1 wifgear wifgear a8 fog ergiama
H & 1T 127, T ATH ZH AT TE
A

Shri Thimmaiah: How far have
certain concessions given to the mine-
owners helped to increase production
of minerals and also their export?

Shri Manubhai Shah: We do nont
want to take all the credit ourselves.
The mine-owners themselves have
done a lot, but without our help this
much of expansion in export—from

" Rs. 75 crores this year going up to Rs.

122 crores in the next five years—
would not naturally be possible.

Shri M. R. Krishna: He has also
contributed to it as Parliamentary
Secretary.

Shri Bhagwat Jha Azad: That he
has forgotten.

T ¥ Wiy soft & wdanfal &

frafex

*1662. 0 fnyfar fat :

*ft wo Ato formra} :

w7 XeW WA g qATE £ OFAT
w3 fw .

(%) w1 Avnfas A & A ¥
Hfaare A FETAET § IYEEET HY ST
% v gu aveTe a1 faare fafow
% fafww fedfromt & wqa Aot &
Fawit § wqrvg A w®) fae @
w2,
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(&) war | It § wIW AT FT
fer mx & ; =7

() afz g, ar T3 wRWl 7 *gT
% qree femomar ¢ 7

T9q Watew W TE-HW (Wo
on guw fwg) ¢ (%) g

(@) e

() IWY 9T @THTgA: T wRwl
7 qraq fray smar

oft fayfar fasy : & ST wvgan
fe qar FvFT & 99 w1 wiwer ¢ fw
IgT AT WG VA § agi ww Y&
x gaTforw F I wgren ady  gf &
oo rff agra g ¢ ? wewsr o,
¥aH oar g1 ¢ f& Jgr 39w fedoe
FERTET QAT & A8 ST q¥ TT GHAT
QT & I7 wBAN F T FIH FIT A
3AF ATY T A F1A &, I T q@reAr
F A R, A AA & Id § AW
T IIATAE T

woad S : JET AT WO JETe
fear &1

o T gurn Ty : TV FAT wEIRT
A warq W 2 fear | agrfear 9 o
& wenfast %1 g § feehrow geaary
& 1 fafewe fawards & o) wr &
a7 w1d €, TTo £o Ao & A frfgae
taeew 2, agt faq & g & ) Sfaw a7
wang e famr Imm fa g
sefagt #1 1 srafgear & a9

ot fifa fuw ;. & St AT
g f& s gvare & ag Wt fdw fear
fefizaz guward #1 afv fedlomw
Fraardd ®Y i wa s ¥ arafagi s
g A &@TA femn ®F, w99 AR
3@t wgfagr &1 o1 FA FA WY
T 2 F AN W o fam sy
g az A fearwl?

Oral Answers 16 sco
o T g feg : ¥8 gFTT T
w1RW & 1 ¥R 57 Q7T frar sram

ot wo aro faard : w@T T ATA WY
foreTaer wrdY 3 fF eqrdra O1G G€ & I
AT § I Fgeh A o agfa @
JEET A€ § ITRT qgre A wfsang
A & 7 ofz g, a1 1A% faT war e
Fomarmeg?

o TR g fay :  FAOA w9
GIERCEC CINRLE A IEILIR 3
i geqr g ¢ ) W il aw
fowaa fafes 7 & gwar gan agy
faet 1

ot e W e ;. § weeY
TEIRY X T IFA W) HIEAT XA
gu fr fafwew fealowi & ewrdtm
feagt ®1 €1 foar ovay 3, eaw AT
Srear g {6 w1 3gia dgw ¥ quk
9T a7 Ear § e quf w4 & 48 a9
fedraa &, agt 97 rqig safeai o1
awog & w€ & a1 argT & =i wfo-
ww ¢, gufy wrm o fagg w1 &1 o=
fagr & 7

o T gun fHE : 939 20 ¥ ¥®
qET F ¢ W O Ang i W wqy
X ¥ cqAg Y

Wwomw Az 7z A ¢ fe
¥d WrEo Mo UNo ¥ ZHTI qiYerr &1
wreaw fg=t g a1 7E1 & A W WT
W G F wRfegt ¥ fan s &
st & R A o i zo @ ¢

o vwt g Fag ¢ wpd @
wefasi €1 W W e av g
wIsT I WA wifgw
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Shrimati Savitri Nigam: Is the hon.
Minister aware that in spite of very
clear instructions from the Railway
Ministry and the efforts made by the
hon. Ministers to see that class 1V
services are recruited locally, not
only are they not recruited locally but
many Harijans and Adivasis who
could very easily be to¥en in these
services are not taken and people
from outside are brought in” If the
answer is in the affirmative, what
particular steps is the hon. Minister
going to take to see tl t his orders
are implemented strictlv and promp-
tly?

o wrw g fog : wqd o # W
aH | AT o6 gATT 115 g E w
27993 fogges gz § Wi A1 #4197
gamar & 4@ faq ara &, 7 @ aA
Fr FE g1 HF A g A IE@_T
AT, FET | T 7% gAY @7 §, IAH
% SfF F% FTE TIA A qvT THE

Shri Gokulananda Mohanty: When
did Government issue orders refer-
red to in part (b), when did they
review the implementation and what
was the reaction?

Dr. Ram Subhag Singh: That is the
general instruction that local people
should be recruited and the quotas
reserved for scheduled castes and
scheduled tribes must be fulfilled,
and if possible, they should be given
further representation in the services.

ofY e : o a A@ AR & R
QAT AT § FEFORT 9T A NG
=3 & whafa 7 frgfea gt & I
WEET AT & ATG HAW d1 FET A
¥ TEY AR AERT FT WiAE aTend
& X W W 3w W N v 2 fE
WG TF FATT B F AT T AT
¥ 3T Geafa o ¥ 9vefy & Afew o
I imar rar A g R
IO at # w faE g 9 own
T W e R gndy ?
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wes HEY : ag AT A A
FTaeHY

Train-Car collision near Saral Rohilla

*1663. Shri Yashpal Singh: Will
the Minister of Railways be pleased
to state:

(a) whether jt is a fact that a car
was smashed in a collision with a
train at a level-crossing near Sarai
Rohilla on the 23rd December, 1965;

(b) if so, the cause of the accident;

(c) whether any enquiry has since
been conducted into the accident; and

(d) the details thereof?

The Deputy Minister jn the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes. The car sustained slight
damage.

(b) The accident was due to the
failure of Railway staff.

(c) and (d). According to the find-
ing of the Enquiry Committee the
Gateman who had lowered the barrier
against road trafic and had also
taken off the up gate signal for
passage of the train, lifted the barrier
before the train had actually nego-
tiated the level crossing which led
to this accident.

oY ayar fag : =iwa, @ T e
Fwir fafrerdt @ fer o3 § & v
T & W e fafasedl & 5
FA § | AT IAFT T AAE AT
A IAFT whvEd g W we ger
wifgw wWifF 7 9T a1 FaTEt #7 aBC
A W e g & dfww @y Wit
AT FT AT IFT A5 1T G 1

werer wgew ¢ ¥ 39 A AZ AW
f& @@ a% WY @T W 13 W W E
o 97§ gy
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=it grarer fag w9 AT
fF 77 Saw Bfaw a0 wreF a1 AR
SARE FIEF 97 77 IqF FTTFE AIEAY
I ATFIT dA07 9qr ?

Y R A1 ;a7 9 57 A Aaw
wfar no FA17 F7 & TAN A7 dzdv
Y IR AR, 8, 8 °E FY vz 9w

it aqarer fag : A1 f6w #7 o< A4
g AT A g @ MAT I 3, 3 wWrEA
ITFW AT Y !

P CECER-clC Cl G
T & 6 fda Y T off 357 3
T 799 A 9z 37 faa Fomd
afrorgegeT a7 g4z g& ) -

Y Trare fag 3T #aT 9T &
w?

off I AT TAET TARHE O
fear mar 3 1

ara XA w2wa & frwr wanvg

¥
*1664. 4t vy fedy
oY frmr qzame ¢

|1 AT wAY g7 A A FW
&4 fa

(F) #m az 7= ¥ f& fravas,
1965 791 979, 1966 ¥ FFLIN
W3 &na (dfiem @) & Fwe
%31 ACHT ¥ awearug fear v ;

(m) afz zt, 71 =% #v ¥
;=

(1) *m avarava & o faiy v
A ¥ a2 foy a7 ¥ fasw & a7
it faar may qr ?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) and (c). The ostensible reason
was the closure of the Sanala-Amran
Road narrow gauge section.

oft v fomd : & qreT IR E fE
™ AW ¥ A% A8 F A ATAfew §
ITH A T IR wATAG T gAfAa<
T T ATEA & A @A & A
wr wr€ e fear & 7

W AT § oAt (o e
®rq) : Ta7 A€ WOy A & fEoww oo
AT g1 AHT & IA a7 gara faw
fEar s

oft wy fomd : ¥ A F FroOw WA
# ®ifs Jx amfowi & gro qm@wz
sifz f&ar Jmar & 39 97 WY A
fasrr 7@ w7t & W17 q7 gaAw 4
1A ¥ 39 0 WY wATag faare gy
4T 3 A1 ArfaTETT 91T 84T wEA
AT ¥ gAfAT IT w0 FIAET F
&9 A1FA #1 41 q7q &7 faar ?

A SR AT : IEET w47 § fE
qz AT TN § A SR FA TR
ar faa qfrar # ag I I & It
TR Yy dafadr 3 adw adg X
xafay &z madiiz #1 7A7g ¥ ¢4 AW
1 &eq FT3 &7 Do frar v a1 )

Settlement of Claims by Rallways

1665. Dr. L. M. Singhvi: Will the
Minister of Rallways be pleased to
state:

(a) the maximum and minimum
time taken in effecting, refunds and
settling claims by the Railways; and

(b) whether any steps have recen-
tly been taken to improve and stream-
line the machinery and to accele-~
rate the process?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) The minimum time taken
in disposal of claims for refund and
for compensation is less than a day.
The average time taken during 1964-
65 was 39 days and 31 days respec-
tively. It has not been possible to
ascertain the maximum time taken in
settling a claim. But there have been
cases which have taken well over one
year for settlement.

(b) Every effort is being made to
cut out unnecessary delays in enqui-
ries, in collection of necessary docu-
ments, in verification of claims etc.
that contribute to the delay in settl-
ing claims.

Dr. L. M. Singhvi: Has the Govern-
ment satisfied itself as to the adequacy
of the existing procedures and the
expedition with which or the lack
of which characterises the settling of
claims?

Dr. Ram Subhag Singh: When it is
31 days average, obviously we are not
satisfled. We want that it should be
further reduced.

Dr. L. M. Singhvi: Are the Gov-
ernment aware that there are cases
in which claims are pending for three
years or more, that in some cases
the Government, on account of delay
caused by themselves, even take the
plea of limitation to defeat those
claims? I am personally aware of a
claim which was made about 9 months
ago, a very simple, small claim,
which is not being settled. There are
severa] such cases.

Dr. Ram Sabhag Singh: There may
be cases which are not being settled
for three years or so, I do not deny
that, because there are several cases
which are in court, :nd there are also
certain gases about which the relevant
papers could not be found and
also cases of inflated claims where
some bogus consignments were sent
only with a view to charging the
railway for claims. Barring ali
these things, if the hon. Member can
send his case, we shall see.

MAY 13, 1966
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Dr.'L. M. Singhvi: I do not want
any special favour. I have pointed
out only that as a matter of rule it
takes a number of years.

Mr. Speaker: That is right, but it
is no favour to the Member if the case
is brought to his notice.

=t ®o Ao faardt : dfziz urw
wrer #Y wga fowwt § ar #ar waARe
™ ¥ 9T faqe w7 G & fF 9
faq #1€ awg a1 wafy faaa w7 3 f5
A% wR Fry fearge w1 far a1g ?

o T gua fag : Fa1 f5 Ay
Faeman fE faed w31 feq &1 oda
I 97 AfF gw AT Sgd & fF I|er
X § &9 % & Gfew famar sma

it TW gYM T : W AE AT AE
& v #v9 ¥ qIEAE I GAA g 7
W AW & I gy @ fa g FwA
ST % (F TFF FY q%1 77 F AR
R s AETAY T IE 80 F AMEH
%1 § fowdt f qger 31 a1 faarg 6 7
#1 g W gL FY OF A FE AT EA
T FAL F) awg ¥ oArE FHiwaT
gafwdtz & wifen & a1 ferdl <%
sufwge gufeise § wmien & agA
PR ?

1o T gun fag : AT THET
Y § W7 IART AT A WY aw
T W FT G4 F g @A F AR
FAt #1 frara wifz & srawat sgrRa
F1EEM 417 a7 IAF QY H AT gAIT
& 37 97 fa=re faar smam |

&t TR AT owng T E -
| w7 (e safa faua & agr 9791C
w1 %7€ qraAr awr @ 2 Al 99
fafraa fafe o7 7 faesy & Fror 99
Gaw ¥ wr ox wwfw qurfaar ay
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w8y wfas gafar 21 gzar & @
T {4 19T & 2T g Ak
¢ WX qT7 A a7 fawwg fea fE
fadY <afer 71 qram ot 3| 97 ¢ 9%
JuFY g F fau zgw fafema wx
fear srg At w7 3w fAfg as ag A
2 A% a1 vaq 39 afEm w7 9w
gatar aiivg sax fao ¥ w7 Gy
sEEdT $7H ¥ W9 A agT o) wfengat
W &1 I W W) wTeRE weareg &
sfgerd g7 o N wfaw awg A &
gz wfa® qAqg AgY w0 quEd ?

o T g fag : ¥7 97 fa=re
fear s

ot Fo qo Frady : WY S 7wl
w1 f% SareT § SqTAT 0% AT T IAR
§9 ufax fedt Fm & freerd & s

weow wges : ag a1 IEA Ad
g1 | IR AT FeT o € FAw T0 &
foa# o @T a7 IAY wige oW
afe gz 7 *ar fr sarer & FIE
I T OF WA AT

Wt Fo o TowdY : ux w17 & saAT
an AT

Wo mwwen faad) : AT, 79
qTH AT ATAE |
WY Fo Yo Y : Uw AW @

ST I FET 1

wnud WERT ¢ SR %er a1 fw
wt ¥ § fowt fe ow T & saw
AT R

it Jo § o foaay : ¥y TAT A A
a7 a1 wHE ¥ f v oxfae w27 o7
AR w T A A F A F
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1, &7 qTH 1 ARy § 9 AT W\
qq g AT & q1E Y, A9, A7 qT A®
FEwT ®9qT AEY fawar 2 7

Tro v gww fay : ww ¥ wwW
¥ MU 1964-65 ¥ vdw e 31 f2q
AT ¢ fxa gy gq difrgz @ WY
I FTATATRAE

Wt R WL wGAT: FAT ATHITF
oA § g8 a1q wrt & o 7 vy wdwrd
o &n7 ared wife g7 § 9% oW
T Y FAT Q1T 9T GIAT 14T 7 §
a1 Ty Agi ITET Lata
A vz 1 fewwa gy Iy @ O
¥TH QWY ®T GIHAT  JAKT FTIAT
qEar g ?

e ST : qF AATT A A8
v’

ot faam wwre : ®¥qT FAT AT AT
ag a7 w9w # {5 for aw gz oA
a1 qfrgw fedt safem w3y a3 7 faan
g ¢ &Y I8% (A 99 gres wr wEr
AR R T F AT AT |

To T gun fqy : 9T WA
qEEG §H ATE A YW AR F A A7 R
BH ATAHTA X AT 2N ATT & wigvaw

AT TEATH q ATGATEY A1 AT
Heavy Pump and Compressors Plant

+
*1666. Shri Vishwa Nath Pandey:
Shri Firodia:

Will the Minister

of Industry be
pleased to state:

(a) whether Government propose
to set up a heavy pump and comp-
ressors plant near Allahabad with
Soviet collaboration;

(b) it so, when it will be set up;
and

(¢) the terms thereof?
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The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra) (a) Yes, Sir.

(b) The exact time table for estab-
lishment of the Project will be settl-
ed after the Detailed Project Report,
which is expected in September this
year, has been received and examin-
ed. According to the present esti-
muates, the construction work is ex-
pected to commence in January, 1967
and production sometimes in 1970-
1.

(¢) The terms of collaboration have
not yvet been finalized.

ot frrame qredw @ qTETT A
®H § AW ¥ IA@EE ¥ fAer mw
qrir o g 9T MY /g AarY
fa=a17 ®v 7E 2, THET qAAL B @rAT
feamdaai N ad 2 K og
AT = Tz g R 2w § Wi o 5w
FFMT &1 Oradr sravaswaT &, 2w ¥
IAT faAAT IPMAA BT @ W A AT
g feA3 gam ary 2 7

Shri Bibudhendra Misra: It is with
this view the project is coming up.
It will manufacture heavy duty com-

pressors at 16700 tons per annum and
that is our calculated requirement.

st fasgarg woTa : § g7 oArIA
arzal g f& s wEn q ®71 % genar
fareft AT 2w & qEATT & W T LG w7
qaeq F1qw ¥4 7. faqa & faarv-famd
frar ar; #fz g1, A1 I9F @@T AT

Shri Bibudhendra Misra: It is not
necessary because here we get not only
technical assistance but also econo-
mic assistance from the Soviet Union.

Shri Firodia: What would be the
indigenous content in this project?

Shri Bibudhendra Misra: That would
be known ufter the detailed project
report is received. It is expected to
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be received sometime by September
or October.

Shrimati Ramdulari Sinha: What
consideration has weighed for setting
up of the plant near Allahabad and is
there any proposal to set up such
plants in other cities of the country
also, other than Soviet collaboration?

Shri Bibudhendra Misra: As has
been estimated, this meets the needs
of the country and there is no ques-
tion of having another plant. So far
as location near Naini in Allahabad
is concerned, the Soviet experts
visited many places and they decided
that this was the most suitable place.

Shri Sham Lal Saraf: What js the
capacity in pumps and compressors
in industry today and to what extent
is this capucity going to be augment-
ed by the setting up of these plant
manufacturing pumps and compre-
ssors?

Shri Bibudhendra Misra: There ave
many parties in the private sector
producing pump sets and compressors
also but they are of lower dimensions.
This will be heavy compressors and
pumps.

Shri Sham Lal Saraf: What is the
capacity listed?

% i Bibudhendra Misra: Capacity
listed that has been taken into account.
As I said earlier, this is 16,000 tons.

oft fawr o A @ § w=°A
FHA d mAge, Afan, A A
TIHIE §T ST F7H & 13 I fawrq
& fAw g7 9T 19 A7 F IO A w7
gary fear ar | & a7 AT W7 g
f& 37 quTa ¥ I H T FATE WY
I @ A AT T qgT W IR avg A
IS W FTEy A Agt?
Shri Bibudhendra Misra: That is
a differeat question. It is a fact that



16511

the planning commission sent a team
to examine the condition of certain
districts in the Eastern U. P. and they
have sent a special report to the
planning commission. That is a diffe-
rent question.

Shri R. S. Pandey: In the produc-
tion of these heavy pumps and com-
pressors, what would be the percen-
tage of indigenous production and
what would be the percentage of
import from Russia and from other
countries.

Mr, Speaker: That was answered

already.
Transfer of Staff on Rillways

+
*1667. Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Raillways be
pleased to state:

(a) whether a delegation of the
National Federation of Railwaymen
has made any represcntations to the
Railway Board against the large-scale
and unjustified transfers of the gtaff in
the recent period;

(b) if so, the reasons for the large
scale transfers;

(c) the points raised in the repre-
sentations; and

(d) the action token on those re-
presentations?

Thz Minister of State in the Minis-
try of Railways (Dr, Ram Subhaz
Singh): (2) to (d). A statement s
laid on the Table of the House.
[Plared in Library Sce No. LT-
6333/66).

Shri Kolla Venkalah: Is the Minis-
ter aware that the transfers effected
in the middle of the year are creating
inconveniences to the education of
the children of the railway employees?

Dr. Ram Subhag Singh: As is .on-
tained in the statemecnt. transfers are
made by the end of the educational
term so that there may not be much
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hardship to the children of the em-
ployees,

N} TRTTAR ;TS TST FHATY
oy & foar &y &) w0k & WY &7 da
faern &, AfF 37wy ot Sor 7 agA
& faar oman & 1 & ag ST A
g f& w1 7=l 7gET v A a3 fra
w4t f5 9fF T w1 § I ofrare
F 2y & oY 3 g w0 Eve &, Forrd
I qIT FrAT AqfvwA g1 oo @,
wafad oa sarfr 1 qg7 g2 A F
Bl

Bto T gurw Fax A Tpd AN T
FYAT §, 3% 14 ¥ 77 A 7 P9
fergrar var s § fr gawm gat fad
¥ o g 9w, Afer w7 o At
Th7E g A, A IT AT K IETAF
STATT FTH FTAT TR |

Shri U. M. Trivedl: Have represen-
tations becn received from commer-
cial clerks of Ahmedabad agzainst
these mass trensfers and has  the
Government given thought to  the
fact that transfers from and to big
cities particularly of  eopmercial
clerks who are for reasons unknown
treated as non-ess ntial and are not
provided with accommodation, find it
extremely cxpensive” Hence,  will
their transfers be limited to stations
within the Ahmedabad municipu] area
which has five big stations?

Dr. Ram Subhag Singh: We know
about the difficulties created to the
stoff due to shortage of sccommoada-
tion but according to the corruption
enquiry ommittee report, people
who deal with such subjects are sup-
posed to be tronsfered after com-
pleting their normal period of stay
and they are not supposed again to
be brought to that station for sbout
five ycars. But having regard to the
difficulties that have been pointed out
we are looking de novo into this
matter. (% |
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Shri A. P. Sharma: Just now the
hon. Minister had drawn attention to
the recommendations of the corruption
enguiry committee. In view of the
fact that the railways are unable tfo
house their class ITI and IV em-
ployees, I do not think they are
housed more than on an average of
45 per cent, and also in view of the
linguistic difficulties in the educa-
tional system of the country, may I
know whether the railway ministry
is going to consider the whole ques-
tion of transfers and posting of staff
denovo so that the difficulties invol-
ved in such transfers could be obvia-
ted and the staff could be in a better
positicn to devote their mind and
attention to efficient running of the
railways?

Dr. Ram Subhag Singh: I have al-
ready said that we are looking into
this cntire matter. But these (lerical
staff are mot transferred from one
zone to another where any linguistic
difficulty might arise. They are some-
times {ransferred from one zone to
another on their own request but they
are transferred usually within the
zone itself.

Shri A. P. Sharma: The hon Minis-
ter has said about the zones but T
think he knows that even within dis-
tricts, not to speak of zones, there are
linguistic diffi ulties. Will this aspect
also be considered?

Mr. Speaker: Every aspect should
be considered.

Shri Ranga: Some va:ancies have
arisen in the new zones with Sccun-
derabad as ils hcadquarters. In view
of the dificulties mentioned by Mr.
Sharma about language and housing,
will preference be given to the Telugu
speaking people who are working in
other zones to be transferred to this
area in order to fill up these new
vacancies that have arisen?

Dr. Ram Subhag Singb: We have
approached all the railways but pre-
ference is going to bt given to the
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people who belong to the southern
and the central railways. As far as
possible we shall consider the conve-
nience of our staff.

it farg Ao ¢ & AT § TR
s wTEaT 7 fE A% ame w ad
wredY Ty fedraT & @@ o @ ¥
8 W1 WIFIX IAHT FART FAA FT
FIT FN HT §F TH & 777 A0 4
WY qg T & ?

weret wAE ;A I |

ot frg re@ar . weE WERE,
A AT 4T FATT AR ATATE |

Shri Kandappan:. The statement
claims that transfers are so arranged
as to cause minimum dislocation in
the education of the children of rail-
way employees and therefore gre timed
at the close of the school session.
My information is that there are
many cases where transfers are affec-
ted in the middle of the year, causing
so much difliculties and hardships to
the employees. I would like to know
whether the Government is in a
position to  categorically deny that
there is no transfer in the middle of
the year.

Dr. Ram Subhag Singh: Whenever
there is any allegation against any
staff and if that is found true by the
Vigilance Directorate, then at any
moment anybody is liable to be
transferred. Otherwise, h¢ would not
be transferred.

Dr. L. M. Singhvi: It is preciseiy
this kind of transfer which c(omes as
a consequence of allegation or accu-
sation against the person which .auses
considerable  difficulty, when the
person is transferred from one division
to another, thus affecting adversely
the prospects, ¢ 12y and the pro-
motion of the people in the division
to which this person, who has been
found guilty, as a matter of punish-
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ment is transferred to that division.
1 have also written to the Govern-
ment about this.

Dr. Ram Subbhag Singh: We are
helpless; if the Vigilance Commission
recommends that such a man should
be transferred, then the railway is
bound to accept that re.ommenda-
tion.

Dr. L. M. Singhvi: He should not
be transferred in a way so as to pro-
mote him jnd thus jeopardise the
prospects of other pcople in the di-
vision to which he is transferred.
That is the point. Instead of being
punished, he is transferred in that

wav, (In‘erruption).

Dr. Ram Subhag Singh: They are

not dismissed, because that is the
recommendation  of the Vigilance
Commission.

st Fman Wy T T3

AR T2 77 F7 967 # fF g7+ o
@ A ¥ faamg A9 = F W
FHf74 FY qEe) 0F AT 7 Ay
A A AL ? i W qTg AT A7 EY
3, gzt 1 T A sy fAe) ow g
vz 2 A gt w7 g @A
AT g 7 ¥ gEy wEAr 2 fE oo BN
wEq7 3, (7Y F7eamg sureT §, I
& aE OF S A g/Y FT H A, 9
Ay sy A ?

o ¥ orn fag : 57 Iv7 A1 W
IuET # 3 fF fam wq & gy g€ 4
far a9 fwaY ArEsY * FEeT A B
ar 3% arm anar § fe e few faxr-
I F IAFT TTAT KT AT 7FAY §, INAY
fag & g 2 fetumy ®7 7 3
F¥ A1 FAT AT 8, IAET AN ¥
gy Y fedlam & vy & witew
77 A & 1 A oy iy Faforrr A
fro¥e qT ITX! gAY AT F ATAT qEAT
¥ arvwe SEE TAWY wETeRt AT B,
wiArIm e
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oft andy farg Fegraelt : et
a8 FEa fE 3 FHAQ AY § T
¥, s =% fme 3, wdved g7 S
ag v § Nfer §, ¥fvwe Afzferr
frar mar 8, 7 W IER ToETR 9%
1T 7 %7 gHARY 7 fom qar @ o
T agr TF7 FATE 7 W g3 A
g7

mga wgRw ¢ qg A 0F 7/

foramevm a1 gveareq ¥ frar wm /%7
g T AEE A AR T AR X

Exchange of Impounded Cargo

+
*1668. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Basumatari:
Shri Gokulananda Mohanty:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 475 on the 11th
March, 1968 and state:

(a) the steps taken so far by the
Governments of TIndia and Pakistan
in pursuunce of the broad agreement
between them to transfer to cach
other the cargo physically available
with the two Governments and where
it has been sold out, to pay compen-
sation in respect thereof; and

(b) the latest position of the extent
of cargo and ships and vessels in the
possession of the two Governments?

The Deputy Minister in the Minis-
try of Comnrerce (Shri Shafl Qureshi):
(a) Though proposals have been made
to Pakistan from time to time for
restoration of cargoes detained in
each country, Pakistan has so far
shown no interest in discussing this
matter.

(b) According to the information
furnished by Indian consigners, Indian
cargo of the value of Rs. 5.14 crores
has been detained in the river watcrs
of East Pakistan. In so far uas cargoes



16517 Oral Answers
of import origin are concerned the
total value of cargo impounded by
Pakistan is Rs. 8.74 crores. Though
exact figures are not available it has
been estimated that the insured value
of Pakistani cargoes detained by us
is Rs. 1.69 crores.

As regards ships and vessels held
by each country the position is that 3
Indian ocean going vessels with 3
tonnage of 13,980 and of the insured
value of Rs. 145 lakhs have been de-
tained by Pakistan. In addition 187
steamers and flats meant for inland
water transport of the value of Rs.
1.79 crores have been detained in
Pakistan.

We have detained 3 Pakistani ocean
going vessels with a tonnage of 30,058
and insured valued at Rs. 169 lakhs.

Shri P. C. Borooah: Since Pakistan
has already made it clear that the
question of exchange of cargoes and
ships will go on pari passu with the
question of Kashmir, and since the
value of the cargoes seized by Pakis-
tan is over four times the value of
cargoes seized by India, and since
there is no discernible sign cf any
possibility of settlement of the matter
by negotiation, would the Government
be prepared to take special action in
referring the matter to some inter-
national arbitration or referring the
matter to adjudication by some inter-
national tribunel?

Shri Shafi Qureshi: The Ministry of
External Affairs has informed the
Pakistan High Commission in Delhion
the 268th March that the Government
of India would be glad to receive in
New Delhi, officials of the Government
of Pakistan to discuss the question of
speedy return of all assets and pro-
pertirs taken over by either side
durina the conflict. There is no ques-
tion of referring matter at this stage
to any international tribunal.

Shri P. C. Borooah: In reply to a
supplementary question on the 11th
March, the Minister said that it was
agreed that all such foreign cargoes
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where they are physically available
with the two Governments would be
transferred to each other and where
it has been sold out, necessary com-
pensation will have to be paid. May 1
know what has happened to this ar-
rangement and whether Pakistan has
accepted this?

The Minister of Commerce (Shri
Manubhai Shah): That was our pro-
posal (ontained in our origina] reply
that we are mooting this proposal with
the Pakistan authorities. The state of
affairs as it is today is given in the
main answer.

=it wrravs fay : €T @ F enA
¥ ag @ 2 f¥ gamv ‘gvEdy’ awm
F g ¥ afeEm § feafens
@& 39 97 ‘ifqar” fAg fem & o
ag IS ATAT FAW KT VT &, FEAT £
fF a7 wrvgaq &1 A8 £ 2w W@ ®
AaTfea AvHT7 1 Fav sfaArd ?

ot g3 mE ;. TAE far oow
wifew &7 7% § A SweTA gHIY I
aTe § i AW 3% AT 919 &, 3AFS
UF 3HT F ATY qAGAT F19 &7 Aifqwm
AT G A

Shri D. C. Sharma: I think more
than nine months have passed when
the hostilities between India gnd Pakis-
tan ceased, and there has been also
the Tashkent agreement. May I know
if the return of these ships on a reci-
procal basis and the return of the
cargo on a bilateral basis did not form
part of the Tashkent pact and, if not,
why not, and if yes, why that part of
the Tashkent agreement has not been
implemented so far?

Shri Manubhai Shah: The Tashkent
agreement was a broad cover. Articles
7 and 9 already include what the hon.
Member suggests. But then we have
to implement the details of these arti-
cles in which the hope was expressed
firmly by both the countries that the
normalisation of relations will mean
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the restoration of all the properties
back. I have been giving to the House
all the facts that developed from time
to time.

) W wrer wean < & qg A
g § 5 aros ana F qe A
T oifemar 1t fraar a@ @ AR
™ arr § sx-39 dfmq gy o gaH
w1 w1 fmig f&y o ?

W RN Wy ;. AT AEW
Afrsa wiq@” 93 «, @ 7 fomw
gl § A E s o
geECfraT w1 § 4

ot wVeTT W dowy : wrTg feAa
A F ?

LUEC I S G L o
e fear &, ma= fewt & &

Shri Gokulananda Mohanty: When
the sold-out property has fetched
much less than the actual price, who
will be held responsible?

Shri Manubhai Shah: There is a
system of valuation. When two pro-
pertics, whichever category it belongs
to, are such that there is a difference
of opinion on the pri.e, either the
original property is restored or the
independent valuers will arbitrute as
to what the correct valuation is.

Shri Kapur Singh: Judging from
past experience and also based on
commonsense, do ‘the /Government
have any hopes that Pakistan will give
us back what is due to us in this
matter?

Shri Manubhai Shah: We have not
lost any hope.

Shri Nath Pai: The statement of the
hon. Minister shows that Pakistan's
action is thus one more nail driven
by Pakistan into the coffin of what is
called the Tashkent agreement. In
the light of this experience, may 1
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know whether Government will con-
sider the feasibility of withholding
payment of Rs. 8 crores which we
will be giving to Pakistan under the
Indus Water Agreement?

An hon, Member: We are honest.

Shri Manubhat Shah: 1 am glad the
reaction of the House is what I want-
ed to express. We have never disho-
noured any international commitment
of that character and we do not pro-
pose-to do so.

ot vgATq fAg :  ERTR WHIH
FIF AT & FTT AGIA AT F
foaar Afaawa Zr@n 91 Wy qw AT
Z1 aar # 97 g &% §3%0.F 8N
Gwa frar & g afy @A
Aty -7 ofie 71 w1t v | afE-
T A 9 | A9 g TR £ pAfAw
sar "rE7r 3| q7 fawr wrm fa
qiffsaig w1 A1 F170; gAIT 9 F
1 forw 3aF g 9 TH QT WiwT
q7 7w TE w7 A o¥7 { fw
A7 ax wifweA & fow g1 qrrw
F WwsT qF 9T GRT AW AG IR
AgTA A A A ?

1 wTE My : 91 3 aima &
auaAl g o34 & A At mif @ 1 7w
aft % ggrafm ET R i f

By persuasion and goodwill, all these
problems should be scttled in  the
spirit of Tashkent.

Shri Raghunath Singh: Our ships are
being spoiled. fTaa7 7@ g1 72 3 A
A H AR A AT

Quotas of Raw Materials o the

Blacklisted Firms

*1669. Shri Rajeshwar Patel: Will
the Minister of Supply, Technical
Development and Materials Planning
be pleased to state:

(a) whether it is a fact that though
some firms like M/s. Amin Chand
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Pyare Lal, M/S Khemchand Raj-
kumar, M/S Ram Krishna Kulwantrai
and M/S. J. Cohen and Co. were
either blacklisted or business with
them was suspended because  of
serious irregularities, yet they are
being given regular quotas of raw
materials for their factories and the

factories of their associate firms since
1956;

(b) if so, the reasong therefor; and

(c) the total amount of raw
maferialst so released, in  quantity
and value, during the above period
of blacklisting and or suspension?

The Minister of Supply, Technical
Development and Materials Planning
(Shri Raghuramaiah): (a) and (b).
Only M/S Amin Chandq Pyare Lal
remained suspended/blacklisted dur-
ing May, 1954 to January, 1957. The
Directorate General of Supplies and
Disposals did not suspend business
dealings with or blacklist the other
three firms, Such blacklisting/sus-
pension of suppliers does not auto-
matically involve denial of quotas for
raw materials.

(¢) The information required for

the past period is not readily avail-
able.

Shri Rajeshwar Patel: May I know
what are the circumstances in which
the issue of raw materials is stopped?

Shri Raghuramaiah: The suspension
of business and blacklisting in this
case was on suspicion that there
were some entries interpolated in
the tender form submitted by the
firm. Later on there was a case in

the court and the Manager of the
Delhi Branch was acquitted. The
then Works, Housing and Supply

Ministry reviewed the case and lifted
the blacklisting order. That was only
suspcnsion of Government  dealings
with the firm. The supply of raw
materails is controlled by other consi-
derations, If the raw materalls are
misus~d or sold in blackmarket or
something like that, there is a diffe-
rent order under which raw materials
are stopped. Suspension of Govern-
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ment business dealings does not auto-
matically cut off raw materials. This
was done in consultation with the
Home Ministry and Law Ministry.
For instance, in the case of steel, if
the steel quotas are misused or sold
in blackmarket or if there is anything
irregular, we recommend to the Steel
Ministry 1o cut off the raw materiais
supply,

Shri Rajeshwar Patel: Do I under-
stand that raw material quota is re-
fused on the basis of blackmarketing
and misuse and it is not refused
mercly on the basis of some case pend-
ing, because the Government does not
want to punish the industry, but only
wants to punish the industrialist?

Shri Raghuramaiah: As regards the
raw materailg supply we are guided
by the department concerned. We
only carry out their instructions. In
the case of stee] the circumstances
under which the steel quota can be
stopped are as follows:

1. Steel material quota can be step-
ped by the DGTD if the firm's name
is suspended from the steel process-
ing industries list for one reason or
the other.

2. If 5 party does not submit pro-
duction returns or steel processing
returns it can be stopped.

3. If misuse or sale of the material
allocated comes to the notice of the
DGTD and is established the DGTD
makes a recommendation to the Minis-
try of Industry and with the approval
of the Ministry further allocation of
raw material is stopped. It varies
from department to department.

Shri R. Ramanathan Chettiar: Has
it come to the notice of the Govern-
ment that the partner of Messrs,
Amin Chand Pyare Lal is the Gentle-
man who was allotted £6.000 on
health grounds, whereas the hon. Mr.
Speaker was not given more than
£10, and also Messrs. Ram Krishna
Kulwantrai of Madras has been
allotted steel quota in spite of having
been black-listed?

Shri Raghoramalah: As I said, this
refers to transactions between 1954
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to 1957. At the same time, the
following associated' firms of Amin
Chand Pyare Lal were also blacklist-
od:

1. Messrs Amin Chand Pyare Lal,

21-A Canning Street, Cal-
cutta,

2. Messrs Amin Chand  Pyare
Lal, 101, Narayan Dhuru
Street, Bombay.

3. Messrs Amin Chand Pyare
Lal, 50, G, B. Road, Delhi.

4. India Engineering Works, Cal-
cutta.

So, wherever they had any connec-
tion, that was also blacklisted.

Shri R, Ramanathan Chettiaxr: What
about Ram Krishna Kulwantrai of
Madras?

Shri Raghuramaiah: I do not find
that name readily here.

8hri Ranga: I think the PAC also
has “had otcasion to make some re-
marks about this firm ang their mis-
behaviour. Have Government ever
thought of giving up this restriction
of ‘considering it department by de-
partment and section by section, so
that onve a firm is blacklisted in re-
gard to transactions with one parti-
cailar section within the Supply
Ministry, it would be treated as blatk-
listed in regard to other things also
and they would not be allowed to
play mischief, especially in view of
the fact that 3ll these firms are all
related one with the other and they
bave been playing mischief with the
‘Government for a long time?

Shri Raghuramaiah: So far as black-
Tisting is concerned, we follow the
rule that all associated firms are also
blacklisted. The only question is be-
cause a firm is blacklisted and Gov-
ernment is not doing business with
them, whether their whole production
should be stopped and raw materials
should be topped. There are dif-
frent  considerations  for that. This
matter has been gone into in consul-
tation with the Home and Law
€95 (Ai) LS—2.
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Mipistry recently in 1866. Qur De-
partments were advised by the Law
Midistry that as the rule stands now,
Beckuse Government duspends busi-
ness with a firm and it is blacklisted,
you cannot completely stop the issue
of raw materials, although it would
be one of'the important factors to
be taken into consideration by the
distributing authority so far as sup-
plies of raw materials are concerned.

Shri Manoharan: Sir, I am asking
a specific question and I request you
to help me in getting a proper reply.
Is it a fact that this irm Amin Chand
Pyare Lal entered into collaboration
with the Government of Kashmir for
a ceramic unit in Kathua in Jammu
province and G.C. sheets, cement and
other raw materialg were supplied to
this irm on the recommendation of
the Jammu and Kashmir Government
by the Director of Supply of the
State Government, through the Iron
and Steel Controller of the Govern-
ment of India, ¢through 3 permit
which far exceeded the quantity
actually used and the excess thus
obtained was sold in black-market at
an exorbitant rate by this firm, mak-
ing a profit of several lakhs? 1 want
to know whether the Goverment is
prepared for a physical check-up of
the roofing of the factory dand take
whatever gction is called for?

Shri Ragh dah: May I q
that a separate Quebtion rhay be put
about this?

Some hon. Members: Why?

Mr. Speaker: If he wants notice,
what can I do? '

Shri Bhagwat Jha Aszad: The name
of this firm is mentioned in the ques-
tion and the question has been given
long before. He should be ready
with the details.

Hon, Members would
kindly appreciate that if the details
are wanted and the Minister says
that he wants notice for it, he has &
right to say that, What can I do?

Mr. Speaker:
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8hri Bhagwat Jhzx Azad: Sir, this
is a notorious canse known to the
Minister. Wny should he not furnish
the answer?

Shri Raghuramalah: Sir, this ques-
tion, which has been raised, relates to
certgin details which are not avail-
able. The Iron and Steel Controller
has to be consulted before I can give
the information. I shall lay a state-
ment on the Table after ascertaining
the facts.

Shri R. Ramanathan Chettiar: Sir,
1 rise to a point of order arising out
of the answer given by the hon.
Minister for Technical Development.
He said that these firms are black-
listed. 1 want to know on what
grounds Messrs. Ramakrishna Kul-
wantrai of Madras have been given
steel quota recently?

Mr. Speaker: This is for the Minis-
ter to answer, A point of order is
to be answered by me. A point of
order cannot be addressed to the
Minister; it can only be addressed
to me and I have to give a decision
on that. Now, what decision should
1 give on this?

o e s : & sive ey
e Y gt & qX F T wrgar E R
W qg ww g ooy o #iw fre
oY ¥ AT WYAT ATH TEH T TFHC
® grar 3} @ § W1 A qw §
ofew urewew s ¥ frew
ok a5l § goer Y fd woht 7
qfers wwTovEe 32T ¥ evsr fawr §
ot fea? & o fe s fafaedy
& ¥ o wrag fawm & fafaez
ot Tad arafaa @ ) wARY T F w2
o g wredw few ww ¥ aqfaa
w9 3§ fed wrd @ & e ot w RS ¥
uot fré ¥ aoiw femr @ afeag
AT 7T R A ¥4T ofeTF wwTIEH FAEY
N fEr & wgEr TawE R
o wlt & faremw w1 wrdarg A 0
giafe Rt e
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Shri Raghuramaish: So far as the
period 1954—57 is concerned, to the
extent this department was aware of
associated firms and so on, to that
extent they were suspended and all
the firms were blackiistad. But on
a review by the then Works, Housing
and Supply Ministry the order was
lifted in January 1957. This is the
information I have at the pres.nt
moment. |

&t (7 qrOnw : g wEEy. . .

oA RERT ¢ £W a%E ¥ aY =¥
& w¥ar {F 98 g TN AT
Fra A OF 3 1 A TR RGN

Whether the report of the Public
Accounts Committee......

The Minister of Iron and Steek
(Shri T. N. Singh): Sir, may I inter-
vene, because probnbl‘y my hon. col-
league could not fully follow the
question put in Hindi by Shri Prakash
Vir Shastri. I wish to say that so far
as the Steel Ministry is concerned,
immediately after receipt of the re-
port of the Public Accounts Com-
mittee—it was received hardly a week
ago—our Ministry has taken notice of
it and is proceeding according ¢o
whatever information may be avail-
able and action is being taken (Inter-
ruptions). )

ot g W wouTy : WeaA FHRT,
& ot L

e WAy : g8 & HY HT awar
g f o oy ar e AT @E @
w® g A OF @ T F A o e
TZE YT T W ¥y AEAT
TR G EREALIQIE N
AT wTw eI dndw e ey wE)

«ft fow qroEw : W@ GO WD
W ¥ 5 o wew arer ¥
T 7 ¥ FIX OF qF Tvamr W
IN qH & W JTET HATY | A A
TR F 750 o I qT I¥ FER
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Mr, Speaker:
quired into?

Would that be en-

Shri Raghuramaiah: This relates
to a transaction with the Kashmir
Government, I understand. 1 do not
know, Sir, how I come into the pic-

ture (Interruptions).

=Y fire sreTqw: wege wREw, we
& IR & gy qawmay M@, .

wTIR R : A9 A {9 5K
516 ¥ ¥ q1T 7B § T & qqEAT
o awar § | fafaee< aga 3 @
T JATH T IT R §9A § |

There are so many allegations and
complaints against this firm. The
Public Accounts Committee hag also
taken note of it. Certain officers are
also involved in that. This must be
enquired into thoroughly so that the
rea] facts can be found out and then
the House can form jts own opinion.

Shri Tyagi: Sir, I want one clarifi-
cation. Shri Prakash Vir Shastri said
that the Public Accounts Committee
had taken notice of active associa-
tion of some of the ministers. Either
it must be a misunderstanding or, if
that is so, I would like those ministers
to be named.

o Tl et : wene wEeEw,
ot @y off %7 @ § fafreex w1 A
werar Iy fr ag w) §

Mr_ Speaker: He said “Secretaries”
and not “ministers”.

Shri Surendranath Dwivedy: Sir,
the Minister of Iron and Steel, who
came to the assistance of the hon.
Minister who is replying to the Ques-
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tion, said that the report of the Pub-
lic Accounts Committee was received

by them only a week back. But is
there no co-ordination between
these ministries, because about

this particular firm, which bla k-
marketed about Rs. 1 crore
worth of steel, purchasing from
Messrs. Hindustan Steel ang selling
it to the Oil and Natural Gas Com-
mission, this fact was brought out by
the Committee on Public Undertak-
ings last year in its report which was
submitted to Parliament? May I know
whether they have taken notice of
this; if so, why ig it that this firm, in

gpite of this, is still being given
quotas?
Shrl Raghuramaiah: There is co-

ordination between the Ministries. My
colleague represents the adminisira-
tive department concerned. He has
already given the assurance that the
report of the Public Accounts Ccm-
mittee is under examination, and we

will examine it throughly (Inter-
ruptions).
Shri Tyagl: Sir, ministers names

have been brought in. This must be
investigated thoroughly. Either the
remark should be expunged or it
should be contradicted by the
Treasury Benches,

Mr, Speaker: If the Minister does
not want to contradict it, should 1 ssk
him to do it?

Shri Raghunath Singh: Then we
should be allowed to put questions.

oft TrRvwrTY : wew WERY . .

o Wi : w9 &5 e

dftodwore: & & amar ¢
¥fer wqr fafrees wg awd & fe w19
w1 w2 | W & fad g W o wenw
FATAT TR AT |

worw wfey : Ed fad aw Wt
SN FAAT QAT | WY WY GATH KT
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Shri T, N. Singh: I do not think the
Public Accounts Committee hag refer-
red or made any allegation against
any minister. The Committee has
referred to the then Secretary. Some
remarks have been made against the
then Secrctary. If hon. Members can
tell me where the Minister has been
referred to, I shall look into it. But
to the best of my knowledge, the
Public Accounts Committee has not
referred to it.

Y weTET et : ofes  wE-
Izw wAd B o § qu G
foradt 3uv 7g foms faar § s o &
& v fr s fafae 3 @ wee
* dxvw w4y & ) & g g s ofems
WHTIEH FALT F1 7y fAH grow f;
TN I AT A |

Shrimati Savitri Nigam: May I
know how many people and how
many firmg were blacklisted in the
year 1965-66 and how many of them
were again blacklisted because of the
proceedings taken by the Ministry?

Mr. Speaker: We have the cases of
three here,

Shri Bhagwat Jha Asad: Since
information on the vital part of this
question, about raw material supplied
to firms either suspended or black-
listed has not been given, may I
know from the hon, Minister what is
the meaning of “blacklisting”? Does
“blacklisting” mean writing the name
©f the firm in black colour and then
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supply them with all raw materials
to carry on blackmarketing? What is
the meaning of blacklisting”, I want
to know from the Government. I
also want to know why this firm,
which has done so much of black-
marketing, a note of which has been
taken even by  Shri Subramaniam
when he was Minister of Iron "and
Steel and also by other ministers, is
again being supplied raw wmaterials?
Why is it that the Minister is not
able to do anything in this regard?

Why is it that he is shielding -his
frm?
Shri Raghuramaiah: Blacklisting

can be done by any administrative
department for wmisuse of raw mate-
rials or blackmarketing of raw mate-
rials. It may be done by the Director
General of Supplies and Disposals
also for unsatisfactory supplies or for
some irregularities in the supply of
goods to  Government.  Therefore,
blacklisting by DGS&D means only
for that periog Government will not
buy goods from them. But whether
the raw material was suspended, steel
for instance, is a matter which the
Stee! Ministry has to tell me.

Shri Surendranath Dwivedy: You
change your rules.
Shri Raghuramaiah: It is done

on joint consultation. There are rules
governing circumstances when the
raw material should be stopped.

Shri Bhagwat Jha Azad: We are
asking the Government and not one
particular Ministry. What Is the
meaning of this?

Shri Ranga: Sir, you were good
enough to ask for a full-scale inquiry
into this matter. In the light of it
we would like the rules to be suit-
ably altered so that in future at least
this kind of a thing would not be
repeated,

Shri Surendranath Dwivedy: A tull
statement should be placed on the
Table of the House because it seems
that ministers are also involved.
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Shri Raghunath Singh: This firm is
dealing with shipping also. It is
called APJ Lines. So, 1 should be
allowed to ask a question.

Mr. Speakei: The Question Hour 1s

over.
" SHorT NOTICE QUESTIONS
Closure of Jute Mills
+.
S. No. 31, Shri S. M. Banerjee:
Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Daji:
Shri B. K. Das:
Shri §. C. Samanta:
Shri Subodh Hapsda:
Shri Shree Narayan Das:
Shri Yallamanda Reddy:
Shri Dinen Bhatta-
charya:
Shri Imbichibava:
Shri Pottekkatt:
Shri Nambiar:
Shri A. V. Raghavan:
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) Whether the Indian Jute Mills
Association has proposed block clo-
sure of all its 'member mills for at
least one week in May, 18686;

(b) if so, the grounds for the pro-
posal;

(¢) whether Government
given its approval to the same;

(d) the total loss in production and
pumber of workers involved in the
proposed closure; and

have

. (e) whether there hag been any un-
foreseeable scarcity of raw jute?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (e): The
Indian Jute Mills Association propose
to have a block closure of all the jute
mills for a week in view of the acute
shortage of jute fibre. As a result of
the block closure, the industry ex-
pects that the consumption of raw
jute which is in short supply will be
reduced by 15 lakh bales. The
industry has been concerned that iue

Oral Answers VAISAKHA 23, 1888 (SAKA)

Oral Answers 16532
to extreme shortage of raw jute, the
prices of raw jute have shot up w a
very high level that is Rs. 17415 per
quintal (Rs. 65 per maund), whereas
the prices of jute gonds have not
risen proportionately. This is result-
ing in losses to the industry.

Due to severe failure of monsoon
last year, the 1865-66 jute and mesta-
crops suffereq sharp decline in pro-
duction and is now estimated at not
more than 5859 lakh bales, which
shows a fall in raw jute produccion
by 17|18 lakh bales as compared to
76 lakh bales of raw jute production
in 1964-65 The industry started the
July 1965-June 1966 season with a
carry over of 20:25 lakh bales as com-
pared to 28'36 lakh bales at the end
of June 1964. Due to rising demand of
jute goods abroad and at home, the
production of jute goods was main-
tained at a very Ligh level with a
view to satisfy the internal demand
for jute goods and the opportunities
of increased foreign exchange earn-
ings from exports. The  exports
touched a record level of Rs. 184
crores in 1965 as compared to
Rs. 161 crores in the previous year.
C quetnly, the tion of raw
jute which stood at 77 lakh bales in
1962-63 rose to 88.80 lakh bales in
1964-65.

With a view to meet the gap bet-
ween demand and supply, Govern-
ment had to permit since the middle
of June 1965, import of as much as 18
lakh bales of jute and mesta cuttings
from abroad costing about Rs. 25
crores to Rs. 30 crores of foreign ex-
change. Out of this the industry is
likely to get about 14|15 lakh bales
mostly mesta from Thailand by the
end of June 1966.

In view of the continued tightness
of the raw jute supply position last
year and continuously increasing con-
sumption of raw jute and the conti-
nuing dry spell in the Eastern States
of India and the limited prospects of
getting larger quantities of raw jute
from aborad, the jute industry feels
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that the proposed block closure will
be more effective and less troublesome
to labour than a reduction or curtail-
ment in daily production.

At the present rate of consumption
the stock of raw jute with the mills
at the end of June 1966, is expected to
be only of the order of 11 lakh bales
which is equal to a little over seven
weeks requirements as against the
minimum requirement at the enq of
the season of 21 lakh bales equivalent
to 3 months consumption. Even with
the reduced stock of 7 weeks require-
ments there is a serious problem of
imbalance in gradewise and quantity-
wise availablility of raw jute for
different types of constructions. Ear-
lier this year it was hoped that a part
of the new crop would arrive early by
the beginning of July and help in tid-
ing over the difficulties. Unfortunate-
ly this has not materialised because
due to continuing dry spell in all the
four Eastern States, the possibility of
an early crop is not visible. Also due
to lack of rains, there is likelihood of
the crop being less than 80 lakh bales
which was expected earlier. Thus raw
jute prices have soared up, as stated
earlier, to very high levels that is
Rs. 17415 per quintal (Rs, 65 per
maund) seriously pricing out the jute
goods for exports as well as for home
consumption.

It is understood that jute mill
workers and Government of West
Bengal also prefer block closure to a
cut in production. It may be recalled
that under similar condtitions of
failure of rains anq consequent fall
in production of raw jute in 1961, the
industry had to observe a block clo-
sure of a tota] of two weeks in June
ang July 1961.

Having due regard to all these consi-
derations, the Indian Jute Mills As-
sociation has proposed that all ils
Member-Mills should close for a
period of one weeck.

The closure will affect all the
225,000 workers now employed in the
mills. The workers will, however, be
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paid lay-off compensation for the
period of closure at the rate of 50
per cent of the basic wages, 50 per
cent of the dearness alowance ang 50
per cent of the increased wage on the
basis of the Wage Boards recommenda-
Xons under the Industrial Disputes
ct.

The proposal of the Indian Jute
Mills Association for block closure is
under consideration.

Shrl S. M. Banerjee: Having heard
him patiently, it appears that 2,25,000
workers are going to be idle and they
will be paid only the lay-off pay and
allowances. The last sentence of the
reply is that this is under considera-
tion. I would like to know whether
the Minister has considered this point
ihat practically this has become a
regular feature of the Jute Mills’
Association to have blo.k  closure
either in the name of shortage or in
the name of anything else; if so, whe-
ther any concrete steps have been
taken by Government to see that
such closures do not take place.

Shri Manubhai Shah: The hon
Member’s assumption is wrong. It is
not based on some assumptions. Raw
jute is just not there. Therefore it is
an extraordinary feature that we im-
ported Rs. 30 crores worth of raw
jute. The world also has no raw jute
supply. If the failure of wmonsoon
continues, certainly we cannot blame
the Jute Mills' Asso.iation for that
The only alternatives are cither a
short-term block closure or a continu.
ed reduction and lay-off for a long
period of time to conserve the raw
jute which is there.

Shri S. M. Banerjee: 1 would like
to know whether it is g fact that the
delegation of IJMA h2aded by the
Jut: Commissioner and rep-esentatives
of Macneill and Barry Limited and
Jardine Henderson went to Thailand
in the month of Oc‘ober 1965 to pur-
chase jute there and purchased huge
quantity of jute from them paying 8
mu:h higher price than was offered



16535

%o them by some other countries and
concerns. [ would like to know whe-
gher this is known as the Thailand
Jute purchase scandal; it so, whether
any inquiry has been made into this
and the result of that inquiry.

Shri Manubhal Shah: The matter is
totally un.onnected with this but I
can answer the hon. Mamber. Thai
Jute was the only jute available and
we purchased 14 lakh bales to keep
employment going and to earn the
foreign exchange. It was purchased
at international prices. There is no
scandal whatsoever in it,

Shri S. M. Banerjee:
you the details.

1 can give

Mr. Speaker:
on to me.

He may send them

Shri Daji: The stalement itself
says that 11 lakh bales will be left
with them as balance gnd that 14 to
15 lakh bales will be available by
June 1966 because of imports of raw
jute permitted by Government. This
totals to 25 lakhs bales. Even the
maximum production Jast year requi-
red only 80 lakn bales. If the produc-
tion is even 60 lakh bales or s’ightly
less than that, say, 55 lakhs bales,
which is the lowest production ever
expected, the mills can be continued
for the whole year on the basis of
this raw jute produ tion as the maxi-
mum production of last year. The
statement, therefore, itself, negatives
any suggestion that there would be
absolute shortage of raw jute avail-
sble. Why then should the mills be
permited to apply block closure?

Shri Manubhai Shah: There is a
slight inaccuracy in the hon. Mem-
ber's assumption. These 14 lukhs
bales, whi h are to come by June
1956, do not mean that they are all
yet to come; they have already some.
11 lakh bales have come and another
3 1akh bales will come. The total
§mport during the whole year ending
June 1966 will be 14 lakh bales, that
$s 11 lakh plus 3 lakh bales, which is
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jute the minimal. We cannot live
from day to day like that. Then, our
production is expanding and our ex-
ports are expanding; therefore, the
only way is either a long-drawn re-
tren hment and reduction in produc-
tion or a block closure.

Shri B. K. Das: There has been an
increase in raw jute prices, Have we
been able to supply the demand of
Indian jute goods in the foreign mar-
ket at a competitive price so far?

Shri Manubhai Shah: What we
find is that substitutes are (oming in
and while today for a temporary per-
iod even these fantastic prices are
being tolerated, the wool packs made
from plastics from Japan have already
been accepted by the Australian
market. As the Huuse has always
been gshowing anxiety that we cannot
work on a short-term basis, we must
have a stabilised price in the interna-
tional market.

Shri 8. C, Samanta: The statement
says that the Indian Jute Mills Asso-
ciation has come forward with a
proposal for the block closure for a
week. May I know whether this Jute
Mills Association was aware of the
shortage of produ.tion in fhe country
even in July-August last year and, if
80, whether they came forward with
any other proposal to Government,
that is, of having a small daily cut in
the production?

Shri Manubhai Shah: Last year
also, they had proposed the  block
closure and we told them to wait for
rains. Fortunately, in the month of
May last year, there was some early
rain and so they withdrew their pro-
posil. This year, even now, when
we are practi.ally in the middle of
May, all these four areas are experi-
encing a dry spell. There  was no
possibility of expecting any early
crop. These are the two  different
sets of c.cumstan:es.

Shri Subodh Hansda: May I know
whether the Government have gone
into thc fact that the support price
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given by the Government is much
below the price that has gone up now
which has been in the hands of the
middle-men and whether that also is
responsible for the decrease in pro-
duction of jute in the country.

,.Shri Manubhai Shah: My collea-
gue, the Food and Agriculture Minis-
ter, is paying special attention to in-
crease the production of jute and we
expect 19 lakh bales in the coming
season. I do not know what the rain
gods are going to decide. But we have
to depend on various factors and then
take action.

Shri Shree Narayan Das: May 1
know whether there is any possibi-
lity of having jute from Pakistan be-
cause, now feelings between India and
Pakistan are quite agreeable.

8hri Manubhai Shah: We are con-
sidering that aspect also.  But the
problem is there also that just as our
crop .is ghort, to an extent the crop in
Pakistan is also short, Last year, we
wanted to purchase but we could not
get it. So, we got it from Thailand.
We will explore any market in the
world and get it.

. Shri Nambjar: In view of the fact
that this hlock clpsure Is for a week
only nqt due to the fault of the wor-
kers, may I know, whether the Gov-
ernment are considering to guarantee
full wages and allowances to the wor-
kers and. further that this will not
lead to any retrenchment later on?

). e ke

Shri Manubhal Shah: I would like
to separate the two parts. One is &
force majeure or an act of God in
which all the parties have to suffer.
As regards the secand part, this was
considered by myself going to Cal-
cutta twice-in the last ten days. We
had a full-fledged meecting with the
West Bengal Government and they,
in turn, had a meeting with the local
top-representatives of the Mills. They
considered all the aspects. We have
not made up our own mind. As I
said, it is still under consideration. It
is better to have a closure in a well-
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organised way of conserving our raw
material rather than carry the distress
over a period of three or four or five
months.

oft weq o : ot A=l AR A
w71 i fweT 1 92 7 R T 0y
W & T FE =T 91 K qrn
g § f& ofeem Y ader gam
g Iz T Wt 7 § A 99 g2
N GErEr W w9 2 A T awEeR
FAC § 1€ A1 qBIeT 3 #YE ya™™
faar ar f& F= gz A A gATd WA-
wEar & Igwr uw fgrar ofewew 2
s F#% 7

ot mars oy : # TA wE AE
wgr 41 f A aeew ¥ aqenan e
wr§ ifaear #) g2 # avwg ¥ g
gz @ Sreww fra 3 agt @ Wi a
YT A FHY Y | W AT AT ANEFE
w1 4FR G @ @ gw A wifew § Q@
& Afea o a% Ao e A g gw
T A FT aFT § o ot arfeem
N ¥z g e aTrd @ A A Fifww
T @ § | Y g A o Frdelt @
T ¥ & Biferw w37
. sivag fewd : 18 AW ¥ P
mﬁmﬁgﬁmavﬁmw
¥ "9 14—15 dT@ & § a7 § SR
g g i arfersar & foraeft ot § st
forery ¥ wr A @ 7

o s T ;e aw A
5% T fawr awdl a7 % fs 3z
ATHATWT 7 Y AT )

Shrimati Renu Chakravarity: The-
statement says that the Jue Mills As-
sociation and the Government of West
Bengal are both favouring black clo-
sure. May I know if the Minister is
aware that just recently there has
been a conference of the workers of
the Benga] Chatkal Mazdoor - Union,
the big Union other than the IN.U.C,
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and that they have made certain pro-
posals and, in view of that, may 1
know when block closure is still un-
der the consideration of the Govern-
ment whether the Government will
call all the major unions to discuss
the matter and to have their opinion
on ijt?

Shri Manubhai Shah: I made it
quite clear when I was in Calcutta.
The Labour Minister of West Bengal,
Mr. Bijay Singh Nahar, had consul-
tations with all the labour represen-
tatives because that ig a local question.
As far as the Central Government is
concerned, I have got a written letter
from the West Bengal Government
that they would recommend this pro-
posal.

. sft g fag ¢ s wEE arf-
W & T TT qridtve § o7 e 9
o g & ag A wEAn § e arfe-
T Ry F, arkdve A qe § o
figa™ N AT & AR I W
Ay # #vy ¥ wqr e R 7

ot s sy Feverer e gt
éxwﬁmw%mﬁmmgf#w
frq 3w W THTAAT A FTAT
kﬁﬁﬁ‘"’ W fiferTT %Y Yz e we
w %z & wfew wgn §

Mr. Speaker:
Question.

Next Short Notice

Shri Mohammad Elias: May I ask
a question?

Mr. Smker: 1 am sorry now.
Shri. Mobamunad Ellas: It s our
problem. I was myself present in

that conference. I may be allowed to
put a question.

) .
Mr. Spsaker: 1 am porry now, I
have passed on to the next Question.

Oral Answers VAISAKHA 23, 1888 (SAKA)

Oral Answers 16540

Return of goods seized by Pakistan

S.N.Q. 32, Shri Maheswar Naik:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
has recently communicated to Pakis-
tan to return as per Tashkent decla-
ration, the goods worth about Rs. 100"
crores seized by them;

(b) whether it is also a fact that no
inclination of return is at all available
from the :'de of Rawalpindi; and

(c) if so, the effective steps taken
by India so that the property seized
is duly and to the full realized?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir. The
Government of Pakistan have recent-
ly been invited to send their officials
to Delhi for discussions for speedy
return of properties and  asseis in
their totality in terms of Article VIII
of the Tashkent declaration.

(b) and (c). Though there has been
no responsc to this from Pakistan
efforts continue to be made by us
for restoration of properties and as-
sets to the rightful owners.

Shri Maheswar Naik: Is it not a
fact that during Indg-Pakistan conflict
a sizeable Pakistani property was held
by India which has been returned be-
fore the Tashkent Declaration actually
rame in? May I know why India uni-
laterally returned back the properties
held by India to Pakistan?

8hri Manubhai Shah: That stage has
not yet came. Ag far as the properties
are concerned, the basic question of
exchange of properties is still not set-
tled.

Shri Daji:
ly different.

The question was entire-

Sbri mhelw-: Nalkk: May 1
know whether, in the nblqnqe of pay-
ments by Pakistan, the Government is
wanting to take up the matter to some
international court of justice, etc.?
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8hrl Manubhai Shah: All these
matters will be considered later.

Shri Daji: The Minister did not re-
ply to his first question. The House
must get the reply. His question was
awhether India unilaterally returned
‘back the properties to Pakistan.

Shri Manubhal Shah: We have not.
I have alre2dy replied that the ques-
ion of unilaterally returning the
properties does not arise. The matter
is still under dis:ussion,

Shri D. C. Sharma: What is the
time-limit for these discussions to go
on between India and Pakistan? May
1 know what will be the attitude of
the Government of India after that
time-limit has passed because, after
all, some of these goods will deterio-
ra‘e while we ace dis:ussing the pro-

blem of returing them and  getting
them?
Shri Manubhal Shah: All these

points will be kept in mind, keeping
in view the feelings of the House and
the country in the matter.

WRITTEN ANSWERS TO
QUESTIONS

Rail Cycle

Shree Narayan Das:
Rallways be

©1670. Shril
Will the Minister of
pleased to state:

(a) whether Government's attention
has been drawn to a news-item under
the heading ‘Rail Cycle’ published in
the Times of India city edition of the
28th March, 1965 at page 6 stating
that a young man from Gujarat has
invented a rail cycle which can ope-
rate on broad gauge and narrow
gauge ruilway lines;

(b) if so, whether the inventor has
been contzcted and his claim has been
examined; and

(c) it so, the result thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) Yes, Sir.
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(c) The inventor has not yet mads
a working model and it is therefore
not possible to try it out.

Fire in Railway Stores (Loco
Shed) Allahabad

*1671. Shri Kindar Lal:
Shri Kishen Pattnayak:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that fire
broke out on the night of the 12th
April, 1968 in the store room of the
Loco Shed of the Northen Railway
at Allahabad Junction resulting in a
huge loss of railway property; and

(b) it so, the causes of the fire and
the total loss of the railway property
involved?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) and (b). Yes Sir, a
fire did break out in the Cotton
Waste godown cf Loco Shed, Allaha-
bad and not in the Store room. The
cause of the fire can be known only
after completion of enquiries by tha
Enquiry Committee who have not yet
submitted their findings. The loss is
estimated at Rs. 500 approximately,

Republic Forge Project in Hyd:rabad

*1672. Shri Huokom Chand
Kachhavalya:
Shri Bade:
Shri Vishwa Nath Pandey:

Will the Minister -of Industry be
pleased to state:

(a) whether Government are aware
that a project known as Republic
Forge in Hyderabad is on the verge
of collapse;

(b) it so, the reasons therefor;

(c) whether it is also a fact that
machinery worth several lakhs of
rupees imported from France for the
project has been lying in Bombay
Docks for several months; and
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(d) if so, the reasons therefor?

The Minister of Industry (Shri D.
8anjivayya): (a) and (b). It has
come to the notice of Government
that this firm is facing some financial
-difficulties, partly due to the fact that
some of the promoters have not been
able to subscribe fully the arrears on
calls made some time back. Discus-
sions with certain financial institu-
tions have also not yet been con-
cluded.

(c) and (d). It is a fact that machi-
nery of considerable value imported
from France for this project had been
lying in Bombay port for some tima,
for the reason that funds were not
available for payment of the neces-
sary port charges and other dues like
freight and insurance as well as
customs duty. The Andhra Pradesh
Government have since decided to
make a convertible advance to the
Company up to a limit of Rs. 20 lakhs
for meeting the dues to the port as
well as freight and insurance ckargos.
About half of the machinery has
already been releasad from the docks.

Demand and Supply of Raw Materials

*1673. Shri D. C. Sharma: Will the
Minister of Supply, Technical Deve-
fopment and Materials Planning be
pleased to state:

(a) whether it is proposed to set up
a Committee to study the demand
and supply of raw materials which
are scarce; and

(b) if so, the broad features of the
proposal?

The Miuister of Supply, Technical
Development and Materials Planningy
(Shri Raghuramalah): (a) and (b).
A Committee consisting of seven offi-
cial Members under the Chairmanship
of a Joint Secretary has been set up
with effect from 11-4-66 to study the
demand, availability, principles, prio-
rities and procedures for allocation of

industrial raw materials which are
scarce. The Committee has been
charged with the responsibility of
making studies in respect of copper
and rubber in the fi*st instance, and
in the light of these studies, examine
whether any organisational changes
would be necessary for carrying out
the functions assigned to the Depart-
ment in the Presidential Order. The
Report of the Committee is expected
to be received by middle of June,
19686.

Manufacture of Fluorescent Fixtures
in Kenya with Indi.n Collaboration

*1674. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a
Bombay firm is to collaborate in the
establishment of a factory in Kenya
for the manufacture of fluorescent
fixtures and accessories;

(b) it 55, tha terms of such colla-
boration; and

(v) the
thereto?

reaction of Governmeng

The Min'ster of Commerce (Shri

Manubhai 8hah): (a) Yes, Sir.

(b) Final details of callaboration
are yet to be worked out. However
the project scheme, in its present
form, envisages export of Indinn
mnachinery and equipment worlh
Rs. 1.5 lakhs to Kenya as capital con-
tribution by the Indian party. Addi-
tional capital requirements of the pro-
posed project will be met by the local
collaborators,

(¢) Government of India hsave
approved the proposal ‘in principle’;
final details of th~ project on com-
pletion of the Indian firm's negotia-
tions with their local partners wil}
be subject to Government's final
clearance,
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Pig Iron Complex

*1675. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Shiva Dutt Upadhayaya:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starred Question No. 783 on the
25th March, 1966 and state:

(a) whether Government have since
taken any final decision on the fea-
sibility of study by M|s. Kuljian Cor-
poration (Private) Ltd. regarding Pig
Iron Complex; and
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(b) if so, the nature thereof?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir.

(b) Does not arise.

Creation of Class I Posts
in the Raillways

*1676. Shri U, M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Efficiency Department of the Railway
Board has recommended the creation
of class I posts; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subbag
Singh): (a) The Efficiency Bureau
of the Railway Board has pot recom-
mended the creation of any Class 1
posts,

%) Dses not arise,

Khadi and Village Industries

*168. Skl R. Barua: Wil the
Mini of C ce be pl d to
state:

(a) whether the Khadi and Village
Industries have been able to become
self-supporting;

(b) if not, how long these Indus-
tries will remain dependent on
Government subsidy; and
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(¢) whether any probe has been
made to find out ways and means to
put these Industries on viable econo-

mic footing?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b) In order to enable Khadi and
Village Industries to co-exist gide by
side with industries in the organised
sector which co-operate on lower
overhead costs it would be necessary
to continue financial assistance to
Khadi and Village Industries. This is
also necessary in view of the urgent
need to prevent further deterioration
in unemployment and under-employ-
ment. It has helped to rationalise the
system of production in the large,
medium, small scale and village sec-
tors demarcating, to the extent neces-
sary, spheres of production and
making provision for adequate supply
of raw materials and for marketing
facilities. These steps together with
improvements in technology are
expected to reduce the need for sub-
sidies. The whole question is to be
discussed shortly by the Khadi and
Village Industries Commission with
Government and the Planning Com-
mission.

(c¢) Yes, Sir. Before the Second
Five Year Plan was framed, an expert
committee under the Chairmanship of
Prof. D. G. Karve examined this ques-
tion. Before the formulation of the
Third Fiyve Year Plan, Working Graup
appomted by the Government of India
went into this question also. Towards
the close of the Third Five Year Plan,
the Government of India appointed
& Second Working Groyp, whose
report is under the consideration of
Government.

Recovery of Railway Goods near
Yamunanagar (N. Rly.)
*1679. Shri Brij Basi Lal:
Spri Braj Bihari Mehrotra:
Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:
(a) whether it is a fact that Rail-
way property worth Rs. 16,000 was
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recovered on the 23rd April, 1966
from the premises of some residents
of Mamidha, a suburb of Yamuna-
nagar, in a raid conducted by the
Railway Police and the Intelligence
Staff of the Northen Railway;

(b) if so, the main features thereof;
and

(c) the action taken in the matter?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes Sir, but the raid was con-
ducted on 20-4-668 and not on 23-4-66.

(b) Wagon No. ERC 69141 contain-
ing Railway Stores was smuggled out
from Railway Workshops Stores,
Jagadhri, fraudulently and the same
was  surreptitiously diverted to
Govindgarh Railway Station by put-
ting fake lables on it. At Govind-
garh its contents were unload-
ed and removed by two of the Work-
shop Stores employees on the night
of 29/30-3-86 without obtaining its
proper delivery. The contents of the
Wagon were again transported {o
Yamunanagar in a Motor Truck and
stored in a factory owned by one Shri
Jiwan Singh at Hamida Colony.
Intelligence Branch of the Northen
Railway Protection Force got a clue
about this and conducted raid jointly
with the Government Railway Police
on 20-4-1966. As a result of this raid,
102 Bearing Springs valued at about
15,300 were recovered,

(¢) A case was registered vide
F.LR. No. 43, dated 12-4-66 under
Section 379|420 IPC and Section 3 of
the Unlawful Possession of Railway
Stores Act at Government Railway
Police Station, Ambala Cantonment.
Two outsiders and four Railway
employees were arrested by the Police
and the investigation is in progress.

Imported Dates

*1680. Shri Marl Vistnn Kamath:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a large
quantity of dates recently impdrted
by fhe State Trading Corporation were

found unfit for human consumption
by the Mumicipal Analyst of Bombay;

(b) whether despite their unsuit-
ability the dates have been distribut-
ed by the S.T.C. all over the country;
and ' h o

(c) if so, the reasons therefor?

The Minister of Commeroe (Shr}
Mn.nublnl Shah): (a) to (c). Out of
n total' of 51,404 baskets of dates
imported by the State Trading Corpo-
ration, only 129 baskets were found
to be unfit for human consumption
and were rejected. The quality of a
consignment of 450 baskets is under
dispute. Those dates have however,
not ‘been distributed. The rest of the
consignments were completely clear-
ed by the Port and Muncipal Health
Authorities.

Robbery in Train

*1681. Shri Braj Bibhari Mehrotra:
Shri Vishwa Nath Pandey:
Shi{ Ram ‘Harkh 'Yadav:

Will the Minister of l.lllleI bo
pleased to state:

(a) whether it is a fact that a
daring running train robbery was
committed on the 24th April, 1808
between Pasrsha and Narayanpur
stations on the Barauni-Katihar sec-
tion of the North FEastern Railway
when robbers snatched away orna-
ments, currency notes, attache cases
and other belongings from the pas-
sengers;

(b) it so,
thereto; and

Government’s reaction

(c) the steps taken in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No Sir. According to &
complaint lodged at Police Station,
Government Railway Police Thana-
bihpur on 24-4-66 by the complainant,
on 23rd|24th April, 1966 at 02.30 hrs.
one theif ran way with a suit case
from running train. This suit case
contained half a dozen Terylene suits
and some educational certificates.
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(b) and (c). A case has been
registered by Government Railway
Police and the police investigation is
in progress.

Superfluovs Personne] on the
Rallways

*1682. Shri Sham Lal Saraf:
Shri Surendranath Dwivedy:
Dr. Chanirabhan Singh:
Shri Thimmaiah:
Shri Bibhuti Mishra:

Will the Minister of Raflways be
pleased to state:

(a) whether on the recommenda-
tions of the Department of Adminis-
trative Reforms, the Ministry of Home
Affairs have launched upon a job of
pruning supzrfluous personnel from
various Departments of Government;

(b) whether the same has been
made applicable to the Ministry of
Railways; and

(c) if so, in what manner?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Bingh): (a) to (c). Presumably the
reference is to the scheme for rede-
ployment of st=ff rendered surplus as
a result of introduction of administra-
tive reforms or studies by the Staff
Inspection Unit, Ministry of Finance.
If 80, the implications of this scheme
as far as the Ministry of Railways
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*1684. Shri Brajeshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) the number of barter parallel
deals entered into by the State Trad-
ing Corporation and the Minerals
and Metals Trading Corporation
during 1964-65 and 1885-66; and

(b) whether the text of the deals
will be placed on the Table?

The Minister of Commerce (Shri
Manubhai Shah): (a) The number of

is concerned, are under ation.
A &BNA qT T rHt F wrw o
AT
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barter parallel deals entered into by
the State Trading Corporation and
the Minerals and Metals Trading
Corporation during the years 1964-65
and 1065-66 is as follows:—

1964-65 1965-66
S.T.C. 9 8
MM.TC. 21 42

(b) As these are commercial tran-
sactions, it is not possible to place all
their voluminous texts on the Table.
The items and value of the exports|
imports made during the years 1964-
65 and 1965-66 under all such deals
are given in statements I & II
(regarding barter deals) and state-
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ments III & IV (regarding parallel
deals) which I am laying on the
Table of the House. [Placed in Lib-
rary. See No, LT-6339/66].

Steel Plant and Captive Mines
Workers

*1685. Shri D:ji:
Shri Eswara Reddy:

Will the Minister of Iron and Steel
be pleased to state:

(a) whe'her in continuance of the
protest against the unfair discrimi-
nation as bztween workers in steel
plants and the cuptive mines under
the Bhilai steel project, the Action
Committee of the T:ade Unions orga-
nised a token strike on the 28th
March, 1966 and have threatened an
indefinite strike on this issue;

(b) whether the authorities of the
Bhilaji Steel Plant and the Hindus-
tan Steel Limited have been advised
to take measures to remove the cause
of industrial discontent in the captive
mines in the matter of discrimina-
tion in D.A. rates and thus avoid the
stoppage of production both in the
mines and the plant; and

(c) whether Government have ini-
tiated direct tilks with the trade
unions to settle the issue, failing
which, whether Hindustan Steel
Limited will be advised to refer the
dispute to arbitration?

The Minister of Iron and Steel (Shri

T. N. Singh): (a) to (c). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.

LT-6340/66].
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Lathi Charge by the Railway Police
on Passengers

*1687. Shri P. Venkatasubbaiah:
Shri Brij B.si Lal:
8Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a lathi
charge wag made by the Police at
Howrah Railway Station on the 28th
April, 1966 to disperse crowd;

(b) whether many persons were in-
jured in the lathi charge;

(c) whether any damage was caus-
ed to the railway property; and

(d) the reasons for this unfortunate
incident?

‘The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) Yes, Sir.

(b) Seven rioters sustained minor
injuries.
(c) Yes, Sir.
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(d) The trouble started when the
mob at Howrah Station became res-
tive due to dislocation of train servi-
ces caused by passengers at Uttarpara
Railway Station preventing running
of trains on the main line for alleged
late running and shortage of accom-
modation. The mob refused to dis-
perse as requested repeately by the
Police and later started indulging in
violence when the Police were com-
pelled to lathi charge.

Kunhaid

for Chemi

1 Manuf; ers

*1688. Shri Subodh Hansda:
Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri Solanki:
Shri Bade:
Shri P. K. Deo:
Shri Rameshwar Tantia:
Shri Himmatsingka:
Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether {Government propose
to give subsidy to chemical manufac-
turers who manufacture chemicals for
export purposes;

(b) it so, which chemicals
been put in this category; and

have

(c) how much subsidy will be paid
to the manufacturers?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). There
is no general scheme for grant of
cash subsidy to manufacturers who
manufacture chemicals for export pur-
poses. It has, however, been decided
that the Srate Trading Corporation
would purchase Hydrochloric  acid,
Ammonium Chloride Technical, Blea-
ching Powder, and Sodium Bichro-
mate at prices not higher than those
advised by the Directorate General of
Technical Development and sell these
at prices not below the minima to be
fixed by the State Trading Corpora-
tion. As the quantity of export can
not be predetermined, it is not possi-
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ble to estimate the amount of subsidy
that would be paid under the scheme:
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Survey of Nagaland etc.

*1690A. Shri Hari Vishnu Kamath:
Will the Minister of Mines and Metals
be pleased to state:

(a) whether it is a fact that Naga-
land, Mizo Hills district, Manipur ahd
NEFA were surveyed prior to World
War II by the then Director-General
of the Geological Survey of Tndia,
Mr. Cyri] Fox:

(b) if so, in which year or years
exactly;

(c) whether his reports disclosed
that the aforesaid region is rich in oil
and strategic minerals;

(d) whether the survey reports are
available;

(e) if not, the reasons therefor;

(f) whether some of the areas afore-
mentioned were turned over in 1946
or there about on perpetual or a 98-
vear lease to the Baptist Mission and|
or other missi y or ion and
some others to a few leading British
firms of Calcutta with head-offce in
London; and

(g) if so, the precise position at
present?

695 (Ai) LS—3.
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The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (e). No,
Sir. There was no survey as such
done of these areas. Dr. Cyril Fox
reconnoitered parts of this area in
1926-27 in connection with th prepara
tion of his Memoir on coalfieds. He
did not submit any, formal report on
the results of his reconnaissance. He
made only general observations re-
garding the coalfields beyond the
Namchak, which were incorporated
in the Director's Report for the year
1927-28.

(f) and (g).—Information is being
collected and will be placed on the
table of the house.

Zinc Smelter Project, Udaipur

5542. Shri Karni Singhji: will
the Minister of Mines and Metals be
pleased to state:

(a) whether Zawar Mines and
Zinc Smelter Project at Udaipur has
been taken over by the Centre; and

(b) if so, when it is likely to be
put into commission?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir.The
undertaking of the Metal Corporation
of India which included, among
others, Zawar Mines, the Zinc Smel-
ter and the Lead Smelter, was acqui-
red under an Act of Parliament viz.
the Metal Corporation of India (Ac-
quisition of Undertaking) Act, 1865
(No. 44 of 1966). The undertaking is
now owned and managed by a Cen-
tral Government Company, viz. Hin-
dustan Zinc Limited.

(b) The production from the mines
is now of the order of 500 tones of ore
per day, which is being processed in
a concentration plant. It will be pos-
sible to increase the mines production
to 2,000 tonnes of ore per day after a
new shaft has been sunk.” Work on
smelter has been restarted. Detailed
discussions with the Engineering
firms and Technical consultants are
being held to determine the extent of
the work involved and the time sche-
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dule for completion of various com-
ponents of the project.

Casting Steel Plant, Madras
5543. Shri A. K. Gopalan:

the Minister of
pleased to state:

Wwill
Iron and Steel be

(a) whether the project report of
the Madras continuous casting Steel
plant has been approved;

(b) whether the Soviet Union agre-
ed to supply the machinery worth
Rs. 1.5 crores for the plant;

(c) whether any agreement has
been signed in this regard; and

(d) if so, the details thereof and
when the work is expected to begin?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) After considering
a feasibility report, the Madras Gov-
ernment are taking steps to set up a
continuous casting plant.

(b) Yes, Sir.

(c) and (d). Agreements are undcr
scrutiny of the Madras Government
and have not been executed yet. Work
is expected to commence in 6 to 7
months’ time.

Tile Factories in Kerala

5544. Shri A. K. Gopalan: Will
the Minister of Industry be pleased to
state:

(a) the number of tile factories in
Kerala at present and their tota] ins-
talled capacity;

(b) the total production of
during 1883;

tiles

(¢) whether it is a fact that many
of these factories are working below
their capacity causing slump in the
market; and

(d) whether the dearth of transport
facilities is one of the reasons for the
slump in trade and if so, the action
proposed to be taken in the matter?
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The Minister of Industry (Shri D.
Sanjivayya): (a) There are 214 tile
factories in Kerala. Their tota] ins-
talled capacity is 6162 lakh nos. of
tiles per annum.

(b) 3318 lakh nos. of tiles.
(¢) Yes, Sir.
(d) No, Sir.

Marine Diesel Engine Manufacturing
Factory

5545. Shri A. K. Gopalan:

Shri Hukam Chand
Kachhavaiya:

Dr. L. M. Singhvi:
Shri S. M. Banerjee:
Shri Prakash Vir Shastri
Shri Daji:
Shri Priya Gupta:

Will the Ministry of Industry be
pleased to state:

(a) whether there ig a proposa] to
establish a marine diesel engine manu-
facturing factory in Kerala;

(b) if so, where it is going to be
located;

(c) the capital outlay of the plant;
and

(d) when the work on this is ex-
pected to begin?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). A s:heme
submitted jointly by the Kerala State
Industrial Development Corporation
Limited. Trivandrum and a private
party for setting up a new undertak-
ing near Ernakulam in Kerala State
for manufacture of marine diesel
engines of the lower ranges fitted to
fiishing and similar light crafts, has
been approved in  principle. The
stheme envisages a capital investment
(in land, buildings and machinery)
of Rs. 22.00 lakhs. The details regard-
ing terms of foreign collaboration,
import of machinery etc. relating to
this scheme are yet to be finalised!
approved.
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Public Sector Industries in Kerala

5546, Shri A, K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) the names of the public sector
industries in Kerala; and

(b) the profit or loss incurred by
cach during 1985-66?

Minister of Industry (Shri
These are
industries

Th-~
D. Sanjivayya): (a)
following public sector
locatel in Kerala State:

1. Fertilizers and Chemicals
Travancore Ltd., Alwaye.

. Cochin Refineries Ltd., Erna-
kulam.

]

. Hindustan Machine Tools Ltd.,
Kalamassery (Machine Tool
Factory—IV).

Insecticides

w

Ltd,,

-

. Hindustan
Alwaye.

5. Indian Rare Earths Ltd., Udyog-
mandal (Alwaye).

6. Kerala Soaps & Oil Ltd., Cali-
cut.

7. Trivandrum  Spinning Mills
Ltd., Balaramapuram.

8. Trivandrum Rubber Works

Ltd., Trivandrum.

9. Travancore Plywood Industries

Ltd., Punalur.

10. Kerala Electrical & Allied
Engineering Company (P)
Ltd., Kundara.

11. Kerala Ceramics Ltd., Kundara.

12. Travancore Titanium Products
Ltd., Kochuveli, Trivandrum.

1

w

. Kerala State Small Industries
Corporation Ltd., Pattam-
Kawdiar Road, Trivandrum.

14. Kerala State Industrial Deve-
lopment Corporation Ltd.,
Vellayambalam, Trivandrum.
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14-A. Packaging Paper Corporation
(Subsidiary of the Kerala
State Industrial Development
Corporation).

15. Forest Industries (Travancore)
Ltd., Alwaye.

16. Transformers &  Electricals
Ltd., Angamaly Ernakulam.

17. The Travancore Cochin Chemi-
cals Ltd., Udyogmandal, Erna-

kulam.

18. Traco Cable Company Ltd,
Ernakulam.

19. Pallathra Bricks Ltd, Sher-
tallai.

20. United Electrical Industries
Ltd.

21. Kerala Premo Pipe Factory.

22. Kerala Fisheries
Ltd.

Corporation

(b) The Profit and Loss "Accounts
of these public undertakings for the
year 1965-66, have not yet been finalis-
ed. The information regarding profit
or loss incurred by each of them
during the year in question will be
available only sometimes during
August-December, 1966 when almost
all of them will have normally held
their Annual General Meeting at
which their accounts, audit report,
etc. are adopted.

Deposits of China Clay in Malabar

5547. Shri A. K. Gopalan: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether Government are aware
that there are deposits of China clay
in Malabar and Kerala;

(b) if so, the steps taken to exploit
them?

The Minister of Mimes and Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) The Government of Kerala
have reported that some mining leases
for China clay have already been
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granted and a few applications for
mining leases are under consideration.

Surplus Stock of Khadi

5548. Shrimati Ramdulari Sinha:
Will the Minister of Commerce be
pleased to state:

(a) the surplus stocks of Khadi
lying undisposed in varioug States
with different Khadi institutions;

(b) the number of Khadi institu-
tions working in each State under the
guidance of the Khadi and Village
Industries Commission; and

(c) the steps being taken for the
disposal of such surplus stocks?

The Deputy Minister of Commerce
(Shri Shafi Qureshi): (a) to (c).
Information is being collected and
will be laid on the Table of the
House in due course.

Import of Tranquiliser Gum from
USA.

5549. Shrimati Ramdulari Sinha:
Will the Minister of Commerce be
pleased to state:

(a) whether there is a proposal to
import tranquiliser gum from U.S.A,;
and

(b) it so, when and for what pur-
pose it will be used?

The Minister in the Ministry of
Commerce (Shrl Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

Cottage Industries in Orissa

5550. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether any schemes have
been formulated by Government for
encouraging cottage industries in
Orissa State during 1966-67;
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(b) if so, the details thereof; and
(¢) the amount that is likely to be

spent on these schemes during the

same period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). Information with regard
to schemes formulated by the Gov-
ernment is being collected. However,
the outlay for 1966-67 by the Plan-
ning Commission is Rs. 58 lakhs and
the budget allocation by the Khadi
Commission for the same period is
Rs. 15,23,000 as grants and Rs. 35,768,000
as loan.

Manufacture of Power Tillers in

5551. Shri Dhuleshwiar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the progress made so far in
regard to the manufacture of Power
Tillers in Orissa State; and

(b) when these tillers will be made
available to the farmers of the State?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Messrs.
Orissa Industrial Development Corpo-
ration are trying to raise medium term
loan abroad for meeting the foreign
exchange cost of capital goods requir-
ed to be imported for implementing
the power tiller manufacture scheme.
At this stage, it is not possible to
indicate the probable date by which
the manufacture of power tillers is
likely to be started.

Railway Bridges in Orissa

5552. Shri Dhuleshwar Meena: Will
the Minister of Rallways be pleased
to state:

(a) the number of over-bridges and
under-bridges, with details, proposed
to be taken up for construction in
Orissa State during 1966-67; and

(b) the amount allotted for the pur-
pose during the same period?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-6341/66).
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Fertilizger Plants

5553. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that much
progress has not been made in Engi-
neering and Steel industries to manu-
facture spares required by the Ferti-
lizer Plants;

(b) whether this aspect was examin-
ed in detail by Government and the
Sindri Fertilizers and Chemicals Ltd.;
and

(c) if so, the difficulties in the way
of not manufacturing all the spares
required for fertilizer plants within
the country?

The Minister of Industry (Shri D.
Sanjivayya): (a) A fertilizer plant
consists of a large number of indepen-
dent components. Capacity for the
fabrication of some of these items of
equipment is available in the country,
but no appreciable facility exists for
the manufacture of high pressure
compressors and pumps, medium and
high pressure Vessels and Valves etc.
Facilities are being established for
the manufacture of these items in
various public sector projects, which,
when established, may be in a posi-
tion to meet about seventy to eighty
per cent requirement of plant and
equipments for fertilizer plants.

(b) and (c). The question in regard
to indigenous manufacture of spares
has been considered by the Sindri
Fertilizers and Chemicals Ltd. Sparcs
of equipment manufactured indigen-
ously will undoubtedly be manufac-
tured by the local fabricators, but in
the case of spare parts of items origi-
nally imported from abroad, it is
generally neither practicable nor
economical to manufacture the same
indigenously due to their proprietory
nature, non-availability of drawings,
designs and other technical data and
the comparatively small requirement
for such spare parts. However, deve-
lopment of indigenous production of
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spares for the fertiliser industry is
constantly under review.
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Industrial Growth

5555. Shri Shree Narayan Das: Will
the Minister of Industry be pleased
to state:

(a) whether Government have given
consideration to evolve a positive
policy of industrial location, having
due regard to the cost of securing a
rapid dispersal of industrial growth;

(b) if so, the result thereof; and

(c) whether any, and if so, what
inducements are given to private sec-
tor to attract industrial enterprise to
desired locations in the field of rapid
dispersal of industrial growth?

The Minister of Industry (Shri D.
Sanjivayya): (a) Due emphasis has
been laid in the successive three Five
Year Plans and the Industrial Policy
Resolution of 1956 on special con-
sideration being shown for relatively
under-developed regions in the coun-
try in the matter of industrial deve-
lopment as part of the general econo-
mic development of these areas. One
of the main objectives of our Indus-
trial Policy is to achieve a balance
in the industrial development of diffe-
rent parts of the country and to ensure
optimum utilisation of the resources
of each region.

(b) As a result of this policy, public
sector projects have been fairly wide-
ly distrihdted in all the regions of the
country.

The position in the matter of loca-
tion of private sector industries is
more difficult. While every effort is
made to achieve equitable distribu-
tion of industries while sanctioning
schemes under the Industries (Deve-
lopment and Regulation) Act, 1951, it
is to be noted that the powers vested
in Government under this Act, while
they can be used to prevent the con-
centration of industries in congested
areas, cannot be relied upon for secur-
ing the development of industries in
comparatively backward areas.

(c) Some of the State Governments
have offered some incentives/facilities
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for development of industries in back-
ward regions in their States. In the
Budget for 1965-66, an incentive to
induce big factories to shift from
overcrowded major cities has been
provided in the case of public com-
panies in the form of refund of tax
on any capital gains made on the sale
of land and buildings in these cities
to the extent that the capital gains
are re-invested with the prior appro-
val of Government in land and build-
ings including housing for the em-
ployees in a new area.

gers in Runni
Trains

Looting of P

§556. Shri Ram Harkh Yadav:
Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Minister of Rallways be
pieased to state:

(a) whether-it'is a fact that a larga
number of bandits travelling in a
1II Class compartment of the 119 Up
Kanpur-Farrukhabad Passenger of
North Eastern Railway looted passen-
gers of the same compartment at
Khudlapur railway station, about
25 miles from Fatehgarh on 21st April,
1966;

(b) if so, the details of the inci-
dent;

(c) the number of
injured and looted; and

passengers

(d) the loss of life and property of
the passengers?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
8:ogh): (a) and (b). The correct posi-
tion is that on 21st April, 1966, four
miscreants boarded 119 Up Passenger
train ex-Kanpur to Kamalganj at
Jasoda Railway Station and stopped
the train by pulling the alarm chain
near Khudlapur Railway Station.
They robbed ~ne of the passengers in
a II1 Class compartment at the point
of revolver and deprived him of his
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gun and 16 live cartridges. One Gang-
man of Araul Makanpur Railway Sta-
tion has been arrested in this case so
far.

(c) None of the passengers was
injured.

(d) There was no loss of life and
property of other passengers.

Dining Car Staff attached to
Kalka Mall

5557. Dr. Kohor: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the
Dining Car staff attached to Kalka
Mail, Northern Railway have not been
paid their monthly salaries of the last
six months; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr., Ram Subhag
Singh): (a) No.

(b) Does not arise.
Import of Dry Fruits

5558. Shri J. R. Mehta: Will the
Minister of Commerce be pleased to
state:

(a) to which firms and for what
amount import licences for dry fruits
were issued during the period from
1861 to 1965 (year-wise) on the con-
dition of their exporting other goods
at least of the same amount;

(b) the number of firms which did
not fulfil the obligation and in addi-
tion to the confiscation of their bank
guarantee what further punishment
was given to them;

(c) whether the same punishment
was given to all of them or there were
some exceptions; and

(d) whether there some exceptions,
and if so, the names of these firms
and the punishment awarded to them?
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The Minister of Commerce (Shri
Manubhai Shah): (a) The names of
the firms to whom the licences are
issued for dry fruits and dates and
the amounts for which licences are
issued, are published in the Weekly
Bulletin brought out by the Chief
Controller of Imports and Exports.

(b) to (d). All the exporters except-
ing a very few have fulfilled their
export obligations. In the few cases
where export obligations have not
been fulfilled, the normal penal action
in the form of enforcement of Bond
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Purchase of Radiators

5559. Shri Jashvant Mehta: Will
the Minister of Supply, Technical
Development and Materials Planning
be pleased to state the price and the
kind of indigenous radiators bought
by the Director General of Supplies
and Disposal in 1961—1885 (year-
wise)?

The Minister of Supply, Technical
Development and Materials Planning
(Shri Raghuramaiah): During the
period 1961—1965 the DGS&D placed

etc. has been taken or is being only the following two orders for
pursued. Radiators:
Date of Name of Firm Description of store/ Value
order Quantity,
Rs.
30-3-62 S/S. Hindustan Radiators, Radiators Assy. (Part 350°00 each.
Jodhpur, No. C39A—8005 re-
ruired for Ford
Vehicles—1785 Nos.)
14-9-65 S/S. Premiers Automoblies, Radiator core (Part 536-90 each.
Bombay. No. PAB 214138 re- .
quired for Dodge
vehicles—515 Nos.
Radiator Core (Part 43935 each.

No. PAB 4802) re-
quired for Dodge
Vehicles—1788 Nos.

—_—_

In addition to this, purchases of

radiators are made by indentors
directly from the manufacturers
against DGS&D’s Rate Contracts.

The value of such direct purchases is
not known to DGS&D.

Derailment on Jodhpur-Agra Line

8560. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether a bogie of a passenger
train on the Jodhpur-Agra line on
the Western Railway derailed near
Kuchaman Road station on the 28th
April, 1966;

(b) if so, the details of the acci-
dent; and

(c) the loss of life and property, if
any?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 28th April, 1966
while passenger train No. 8 Down was
running between Kuchaman Road
and Jabdinagar stations, one coach
marshalled 7th from the train engine
got derailed.

(c) There was no loss of life. The
cost of damage to railway property
has been estimated at approximately
Rs. 900.
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Geological Survey of Bundelkhand

5562. Shrimati Savitri Nigam: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether any geological survey
of Bundelkhand area has been made;

(b) whether it is a fact that all the

ingredients required for producing
good fertilisers have been found
there; and

(c) if so, the steps taken to exploit
them?
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The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) No, Sir. The most common
fertiliser minerals are gypsum, apa-
tite and phosphate rocks, saltpetre,
sulphur and pyrites. Out of these,
only uneconomic occurrences of gyp-
sum have been recordet so far.

(c) Does not arise.

H.EL., Bhopal

5563. Shrimati Savitri Nigam: Wil
the Minister of Industry be pleased
to state how much loss was incurred
by the Heavy Electricals Ltd., Bhopal
during the years 1962-63, 1963-64 and
1964-65?

The Minister of Industry (Shri D.
Sanjivayya): The loss incurred by the
Heavy Electricals (India) Ltd., Bhopal
during the years 1962-63, 1963-64 and
1964-65 was as follows:

1962-63—Rs. 433.57 lakhs
1963-64—Rs. 568.75 lakhs.
1964-65—Rs. 747.61 lakhs.

Tea Board

5564. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azxad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that one of
the functions of the Tea Board is to
present best Indian Tea to distinguish-
ed visitors from abroad;

(b) if so, the amount spent in 1964-
85 on this account; and

(c) how many dignitaries were pre-
sented with the choicest tea during
that year and to which country they
belonged?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). As one of the measures of
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Expott Promotion and courtesies,
during the year 1864-65 the Tea Board
presented 71 dignitaries with good
quality tea costing Rs. 3,283.29; the
dignitaries were from the U.AR,
Japan, Australia, Italy, Canada,
Afghanistan, Qatar, Tunisia and the
United Kingdom.

Tea Planters

5565. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Arad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) the criteria in which free grants
and subsidies are given to the Tea
Planters; and

(b) the amount given in 1865 to the
Planters on this account?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) There are no fixed criteria as
such for rendering assistance to the
Tea Planters., Cases of hardship are
considered on their merits, Thus in
Tripura, where the Planters are handi-
capped for want of proper transport
facilities and where they are forced
to send tea to the Calcutta market
by air, the air-freight paid by them
is partially subsidized by the Tea
Board so as to enable them to com-
pete with similar teas grown in other
areas, There are also the cases of
small growers in Madras, Kerala and
Punjab. After investigating the
economic conditions of these small
growers, it was felt that the small
estates will be run better if the
growers were to form into coopera-
tives. Such of the small growers as
have fotrmed into cooperatives obtain
fertilisers at subsidized rates. The
cost of staff of the cooperatives of
small growers is borne by Tea Board
on account of the difficulties experi-
enced by these cooperatives in main-
taining supervisory staft in the initia!
stages.
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(b) The amount disbursed in 1965
on account of the assistances mention-
ed above is Rs. 5,63,188.

Import of Rice from British Guiana

5566. Shri Yashpal Singh:
Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to refer to the reply given to
Short Notice Question No. 14 on the
10th December, 1965 and state:

(a) whether Government have
finalised the agreement with British
Guiana for the import of rice against
the export of Indian commodities;
and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Negotiations
for the purchase of rice from British
Guiana are now almost complete,
but the formal tContract has still to
be signed.

(b) Under this Agreement, India
would be purchasing 10,000 tons of
British Guiana rice. British Guiana
will reciprocate by stepping up her
imports of Indian jute bags, cotton
textiles, engineering goods and &
variety of other items.
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D.CM. Contribution to Pak. Defence
Fund

5568. Shri Madhu Limaye: Will the
Minister of Commerce be pleased to
state:

(a) whether the Delhi Cloth Mills
affiliate in Pakistan has been taken
over by the Pakistan Government;

(b) whether the Mill has been
forced to make any contribution to
Pakistan Defence Fund; and

(c) if so, the action taken by Gov-
crnment in  regard to this mill and
other property seized by the Govern-
ment of Pakistan?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir. The
assets of all Indian business enter-
prises in Pakistan have been taken
over by the Government of Pakistan,
as enemy property.

(Shri

(b) Government have seen such
veports, but it has not been possible
to confirm these reports.

(¢) A strong protest has been lodg-
ed with the Government of Pakistan
against the taking over of assets of
Jrdian nationals in Pakistan.

16576

Ambar Charkhas in U.P.

5569. Shri Vishwa Nath Pandey.
Will the Minister of Commerce be
pleased to state:

(a) the number of Ambar Charkhas
distributed in Uttar Pradesh during
1964-65 and 1965-66;

(b) the number of Ambar Charkhas
which were actually in operation
during the same period; and

(¢) the total quantity of yarn pro-
duced Buring the same peri6d?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):

Number of
(@) Year Ambar Char-
khrs  dis-
tribured
1964-65 2,644
1965-66 1,957
(Upto 31-12-1965)
Number of
(b) Year Ambar
Charkhas in
opération
1964-65 16,954
1965-66 20,145
(Upto 31-12-1965)
(¢) Year Yarn produced
uantity Value
(lakh Kgs.)  (Rs. lakhs)
1964-65 322 3094
1965-66 . 2-01 2352

Wpto 31-12-196%)

Small Industries Service Institutes

5570. Shri Subodh Hansda: Will the
Minister of Industry be pleased to
state:

(a) whether the Small Industries
Service Institutc has made any sur-
vey of the Industrial potentialities in
the Eastern States of India;

(b) if so, which industries have
potentiality in the States of Assam and
Wekt Bengal; and .
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(¢) how many industries have been

set up on the basis of such survey
reports?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. Surveys

have been carried out in the States
of Assam, West Bengal, Orissa and
Bihar.

(b) A statement showing the indus-
tries which have potentialities of
development in the surveyed districts
of Assam and West Bengal States is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-6342/66].

(c) A list of the industries set up
in gome of the districts of Assam is
furnished Appendix II of the State-
ment. Information regarding indus-
trieg set up in West Bengal is awaited
from the State Government and will
be laid on the Table of the House
when received.
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Industrial Cooperative Societies in
Rajasthan

5574. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of industrial co-
operative  societies functioning at
present in Rajasthan; and

(b) their production capacities?

The Minister of Industry (Shri D.
Sanjivayya): (a) 2064.
(b) production Rs. 101.95 lakhs

during 1964-85; capacity is not known,
Small Scale Industries in Rajasthan

5575. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) whether any loan was granted
to Rajasthan for the development of

Sanjivayya):

Small Scale Industries in that State
during 1965-66; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
(a) and (b). Central
assistance in the form of loans and
grants is given each year in bulk to
the State Governments for the
development of Small Scale Industries.
S:heme-wise allocation of funds is
not made by the Central Government
and the State Governments are free
to utilise the Central assistance so
given on their Plan Schemes accord-
ing to their requirements.

The total central assistance made
available to the Rajasthan Govern-
ment for the purpose during 1965-66
was Rs. 5.70 lakhs which is subject to
adjustments.

Industrial Units in U.P.

Nath Pandey:
of Industry be

5576. Shri Vishwa
Will the Minister
pleased to state:

(a) whether it is a fact that some
industrial units are proposed to be
set up in the State of Uttar Pradesh
in the public as well as in the private
sector with foreign collaboration
during 1966 and 1967; and

(b) if so, at what places and the
names of such industrial units?

The Minister of Industry (8hri D.
Sanjivayya): (a) Yes, Sir.
(b) Public Sector
(1) Heavy Structural Project,

Allahabad.

(2) Heavy Pumps and Compres-
sors Project, Allahabad.

(3) Central Foundry Forge, Rani-
pur.

Private Sector:

The approval of foreign collabora-
tion which is conveyed to the private
parties by the Central Government is
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only u letter of intent indicating the
terms and conditions on which the
proposed agreement would be accept-
able to Government. After receipt of
this. the forma] agreements require to
be finalised between the partles. All
the schemes for joint ventures initial-
ly approved by Government do not
necessarily mature. In so far as Pri-
vate Sector is concerned it would
not therefore be possible to say,
which of the industrial units already
approved will come up in 1986 and
1967.

Plant for Rallway Casting and
Wagons

5577. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a plant
for Railway castings and wagons is
proposed to be set up at Naini,
(Allahabad, U.P.) with foreign colla-
boration;

(b) if so, when; and

(¢) the total amount of cost?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes, there is a proposal to set up
a Steel Foundry at Naini near Allaha-
bad (U.P.) with Soviet economic and
technica] assistance, for the manufac-
ture of steel castings for railway rol-
ling stock. No final view has yet
been taken about the proposal to set
up a Wagon Building Factory under
the Ministry of Railways.

(b) Steps have been taken to have
a detailed project report prepared and
this is expected to be ready by Octo-
ber next. Further action will be
taken after the project report has been
examined.

(c) The cost of the project will be
known only after the detailed project
report has been completed.,
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Production of Bye-products from
Molasses

5578. Shri M. L. Jadhav: Will the
Minister of Industry be pleased to
state:

(a) whether Government have
taken any measures for the produc-
tion of bye-products from molasses;

(b) if so, which

bye-products
duced; and

of the important
are likely to be pro-

(c) whether Government propose to
manufacture wine from molasses?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The most important industries
which use molasses 3s a raw material
are industrial alcohol, yeast, citric
acid poultry feed, tobacco curing and
pig-iron foundries.

(¢) No, Sir.

Railway Track between Ghazlabad and
Shahdara

5579. Shri C. K. Bhattacharyya: Will
the Minister of Railways be pleased
to state:

(a) whether his attention has been
drawn to the fllthy condition of the
railway track between Ghaziabad and
Shahdara station from which an un-
bearable stench is felt by the passen-
gers as soon as the trains move from
Ghaziabad; and

(b) whether any attempt has been
made to remove the filth and to stop
solling the railway track?

The Minister of State in the Ministry
of Raillways (Dr. Ram Subhag Singh):
(a) and (b). The unbearable stench
felt by the passengers between
Ghaziabad and Shahdara is mainly
due ty soiling of slopes and berms of
railway embankment and of adjoin-
ing areas by public due to inadequate
sanitation and service latrines in the
adjoining private colonies and settle-
ments, as well as due to the accumu-
lation of sullage water from these
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colonies in the depressions adjoining
the railway bank near Shahdara. It
is a matter to be dealt with by the
local civic authorities and is beyond
the countrol of the Railway Adminis-
tration.

Exports

5580. Shri Madhu Limaye: Will the
Minister of € ce be pl d to

16584

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c¢). Informa-
tion is being collected and will be laid
on the Table of the House.

Sale of Handicrafts

5582. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commeroce be

state:

(a) the value of exports during the
years 1964-65 and 1965-66; and

(b) what is the element of subsidy
in the export of sugar and other com-
modities?

The Minister of Commerce (Shri
Manubhai Shah): (a) The total ex-
ports during 1864-65 amounted to
Rs. 815 crores. Complete figures for
1965-68 are not yet available but
preliminary estimates indicate g level
of about Rs. 810 crores for the year.

(b) Exports of specified commodi-
ties are assisted on merits to the ex-
tent necessary to mect the increasing
competition faced by them in over-
scas markets.

Industria] Units in Orissa

5581. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Mohan Nayak:

Will the Minister of
pleased to state:

Industry be

(a) the number of industrial units
established in Orissa during the
Third Plan period and the progress
made so far;

(b) the total amount sanctioned by
Government therefor; and

(¢) how much of it hag been spent
on large scale and small scale indus-
tries separately during the same
period?

pl d to state:

(a) the total amount received out
of the sale of handicrafts through
Government handicraft emporia on
Orissa during 1965-66; and

(b) the expenditure incurred for
running of these emporia during the
same period?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) There is no Government handi-
crafts emporium in Orissa,

(b) Does not arise.
Coa] Wagons for Orissa

5583. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Mines and
Metals be pleased to state:

(a) the total number of coal wagons
allotted to Orissa durinyg 1965-66; and

(b) the requirements
during the same period?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
total requirement of coal wagons as
recommended by the Orissa State
Government and the number of coal
wagons despatches to Orissa during
1965-66 are as under:—

of Orissa

(In terms of 4-wh¥£i

Wagons)
Requirements 4995
Despatches 7875°
*Include provisional figure for
March, 1866.
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Supply of Steel to Awtomobile
Industry

5585. Shrli Maheswar Nalk: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether his attention has been
drawn to the statement of Shri Lal-
chand Hirachand of Premier Auto-
mobiles that if the supply and quality
of Rourkela steel were uniform, his
firm would use this steel for the
manufacture of cars and also if speclal
steel to the tune of 50 tonnes is sup-
plied to the firm, import would be
reduced; and

(b) if so, the action taken by Gov-
ernment for the fulfiiment of the
firm’s demands?

The Minister of Iron and Steel
(8hri T. N. Singh): (a) and (b).
Shri Lalchand Hirachand had stated
in the last meeting of the Import-
Export Advisory Council that the
sheets produced in Rourkela are
suitable for automobile manufacture,
and Mi|s, Premier Automobiles Ltd.
could use the sheets provided those
are supplied to them. 41.23 tonnes of
special sheets conforming to three
different qualitieg has been supplied
to Mis. Premier Automobiles, on a
trial basis. The performance report
and advice for ‘further supplies is
awaited fom them.

Newsprint Production

5586. Shri Daljit Singh:
Shri D. S. Patil:

Will the Minister of Industry be
pleased to state:

(a) whether any scheme for the
production of newsprint paper has
been finalised under the FPourth Five
Year Plan; and

(b) if so, the detailg thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. The ex-
pansion scheme of National News-
print and Paper Mills Ltd, Nepa-
nagar, has been finalised and is under

695 (Ai) LS—4.

16588

implementation during the &h Five
Year Plan.

(b) This expansion scheme is esti-
mated to cost Rs. 9.5 crores and #t
will raise the capacity of Nepa Mills
from 30,000 tonnesjannum to 75,000
tonnes|annum.
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Cottage Industries and Khadi and
Village Industries in Orima

5588. Shri Ramachandry Ulaka:
8hri Dhuleshwar Meena:
Shri Mohan Nayak:

Will the Minister of Commerce be
pleased to state:

(a) the amount sct apart for the
development of cottage industries and
khadi and village industries separate-
ly in Orissa State during the Third
Five Year Plan period; and



16589  Written Answers
‘(b) how much of it has been spent
during the same period?

The Deputy Minister in the Ministry
of Commerce (Shrl Shafi Qureshl):
(a) Rs. 489.14 lakhs for cottage indus-
tries and Rs. 244.87 lakhs for khadi
and village industries;

(b) information is being collected
and will be laid on the Table of the
House.

Manufacture of Tractors

5589. Shri Maheswar Naik: Will the
Minister of Industry be pleased to
state:

(a) the requirementg of tractors in
the country;

(b) the production capacity of
factories both working and for which
licences have been granted by Gov-
ernment; and

(c) whether any import is being

undertaken and if so, to what extent? -

The Minister of Industry (Shri D.
Sanjivayya): (a) The demand of
agricultural tractors al the end of
the Fourth Plan has been estimated
at about 40,000 Nos. per annum.

(b) The following companies have
been licensed to manufacture agricul-
tural tractors:

Approved
production
capacity per

annum

(Nos.)

20-30 HP Range

1. M/s. Tractors & Parm

Equipment, Madras . 7,000

2. M/s. International Trac-

tors, Bombay . 75000
M/s. Escorts leued.

l’andahucl 7,000

4. M/s. Tractors & Bull-

dozers 1.1d., Baroda . 2,000
s. M/s. Eicher Tuclorﬁ Oor-

pormon Delhi . 2,000
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35-50 HP Range

M/s. Tractors & Bulldozers
Ltd., Baroda.

Below 20 HP Range

It is proposed to set up a project in
the’ Public Sector for the manufac-
ture of 12,000 agricultural tractors

5,000

with matching agricultural imple-
ments.
(¢) The import of agricultural

tractors during 1963-64, 1964-65 and
1965-66 has been as under:

Import ( Quanm);)

Year
1963-64 .. 4125 Nos.
1964-65 4,152 Nos.
1965-66
(upto 31-12-65) 3,609 Nos.

Steel Requirements

5590. Shri Maheswar Naik: Will the
Minister of Iron and Stee] be pleased
to state:

(a) the extent to which our steel
requirements have been met during
the Third Plan period;

(b) how far the productivity of the
expanded capacity of our public
sector steel plants in each case has
been able to meet the demands to-
gether with the private sector steel
plants; and

(c) to what extent the fourth plant
and also the projected fifth plant
will meet our requirements by the
end of the fourth plan?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) The steel
requirements in the Third Plan
period has been met to the following
extent:

20.00 million tonnes of finished
stee] from mdlgenous produc-
tion.

5.1 million tonnes from imports.
25.1 million tonnes.

(b) Production in the five integrated
steel works in 1965-66 was as indicated
below:
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1965-66 (in million tonnes of steel
ingots)
Public Sector Steel Plants

Bhilai 1°37
Rourkela . 1:04
Durgapur 1-02
ToTAL . 343

Private Sactor Steel Plants
TISCO . 1-9%
IIsco . 097
ToTAL . - 2-0§
Granp ToTAL . 638

(¢) The fourth steel plant, Bokaro,
is expected to complete its first stage
of 1.7 million tonnes capacity towards
the end of the Fourth Plan. No de-
cision has been taken yet about the
Fifth Steel Plant.

Passenger shot dead in running
Train in UP.

5591. Shri Vishwa Nath Pandey:
Will the, Minister of Rallways be
pleased to state:

(a) whether it is a fact that one
Sita Ram Singh, resident of Dakali
was shot dead in the running train
on the night of 4th/5th January, 1966
near Ballia (U.P.); and

(b) if so, the
matter?

steps taken in  the

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes, one Ramcheez Singh (an
Ex-convict), not Sita Ram Singh,
resident of Dakli, Police Station Beria,
District Ballia, U.P., was shot dead.

(b) On receipt of information, Gov-
ernment Railway Police Ballia regis-
tered a case U/s 302 IPC. Four out
of five persons suspected in this cas2
have been arrested and the investi-
gation is still in progress.

jture in Panjab

t of Seri

Devel

5592. Shri Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) the financial assistance given to
Punjab Government for the develop-
ment of sericulture during 1965-66 and
1966-67 so far; and

(b) the amount so far utilised?

The Deputy Minister in the Mials-
try of Commerce (Shri Shafi Qureshi):
(a) Rs. 2.70 lakhs in 1965-66. The .p-
proved outlay for 1966-67 is Rs. 6 lakhs.

(b) The total expenditure incurred
by the Government of Punjab, includ-
ing their own contribution, was Rs. 4:76
lakhs approximately. The expendi-

ture figures for the current financial
year are not available as yet.
Import of Steel
5593, Shri Daljit Singh: Will the

Minister of Industry be plcased to
state the quantum of foreign exchange
allotted to the Punjab State for the
import of steel during 1965-66?

The Minister of Industry (Shri D.
Sanjivayya): The following allocatior
of foreign exchange was made to the
Punjab State for import of steel for

Small Scale Industries during the
year 1965-60:—
(R-. lakhs)
(1) For import of steci in bulk 16- 42
through M.M.T.C.
(2) Por issuc of Actunl U'ser 7-08
Tmport Licences.
ToTaAL 2369

Heavy Industries in Punjab

5594, Shri Daljit Singh: Will the
Minister of Industry be pleased to
state:

(a) whether any heavy industries
are proposed to be established by ‘he
Central Government in Punjab during
1966-67; and
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(b) if so, the details thereof with
location?

The Minister of Industry
Banjivayya): (a) Yes, Sir.

(b) The expansion of the capacity
of Hindustan Machine Tools Ltd,
Pinjore from 1000 'machine tools per
annum to 2000 machine tools per
annum has been approved. It will in-
volve an additional investment of
about Rs. 24 millions. It is expected
to be taken up for execution by the
company during 1966-67. The fac-
tory manufactures milling machines.

Cottage Industries in Punjab

5595. Shri Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) the schemes formulated by Gov-
ernment for encouraging cottage in-
dustries in Punjab during 1966-67; and

(b) the amount which would be
spent during the above period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Information with regard
to schemes formulated by the Govern-
ment is being collected. However,
the outlay for 1966-67 by the Plan-
ning Commission is Rs. 177.50 lakhs
and budget allocation by Khkadi Com-
mission for 1966-67 is Rs. 17,75,835 as
grants and Rs. 1,79,27,500 as loan.

Dastur and Co,

5596. Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Iron and Stecl
be pleased to state:

(a) whether Government have ask-
ed the Dastur and Company to .nake
specific proposals for reducing the cost
estimates of the Bokaro Steel Project;

(b) if so, the aspects on which the
firm Las been asked to give its
opinion; ang
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(c) when its views will be avail-
able?

The Minister of Iron and Stesl
(Shri T. N. Singh): (a) Yes, Sir,

(b) Government have asked Mis.
Dastur & Co. to make specific techni-
cal suggestions on all aspects of the
Bokaro Steel Project with a view te
reducing the cost estimates.

(c) The firm has been asked to give

its suggestions by about the 20th May,
196!
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Tektar Railway Halt

5599, Shri Shree Narayan Das: Will
the Minister of Rallwayg be pleased ‘o
state:

(a) whether the question of making
Tektar railway halt on the Darbhanga-
Narkatiaganj branch of the North
Eastern Railway, a regular station, has
been considered; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Rallwayg (Shri Shyam Nauth):
(a) and (b). According to investiga-
tions made by the Railway Adminis-
tration, conversion of Tektar Lalt into

a flag station would result in hcavy
recurring financial loss,

Coa] Mine in Bihar

5600. Shri Shree Narayan Das: Will
the Minister of Mineg and Metals be
pleased to state:

(a) whether it is a fact that a coal
mine has been discovered near Moke-
mah in Bihar; and °

(b) if so, the particulars thereof?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) No, Sir.

(b) Docs not arise.

quR fee?t qv ardw wreon

© 5601 WY wWiwt AW Il
T tek HAY TE AT WY ¥AT A
f&

(%) = ag 7= ¥ f& 392 gfemr
¥ gr % 0% O frilg w1 qar AR
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Equi t for Geological Survey of
India

5606. Shri Firodia: Will the Minis-
ter of Mines and Metals be pleased to
state:

(a) whether it is a fact that the

Canadian Government have offered a
loan for the purchase of equipment
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essential for the exploration by the
Geological Survey of India;

(b) if 8o, the amount of loan and
the terms thereof; and

(¢) whether any agreement has
been concluded in thLig regard?

The Minister of Mines gnd Metals
(8hri 8. K. Dey): (a) Yes, Sir.

(b) and (c). The loan amount is
Canadian $9.5 million. The agree-
ment ig still under negotiation.

Enquiry into Cause of Express
Goods Train Accident

5607. Shri P, C. Borooah: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3800 on the 15th April,
1866 and state the result of the inquiry
into the cause of the accident to the
Express Goods Train 905 Up on ke
Lumding Mariani Section of the North
East Frontier Railway on the 22nd
March, 19667

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): A senior scale officers’ joint
enquiry was held to enquire into the
cause of the accident. Their conclu-
sions were that it was due to the
tampering of track by some unknown
person or persons. The case ig still
under police investigation.

Industrial Licensing Procedure

5608. Shri P, C, Borooah:
Shri Firodia:

Will the Minister of Industry be
pleased to state:

(a) whether Government have re-
cently received a representation from
the Federation of Indian Chambers of
Commerce and Industry urging for
further liberalisation of Controls in
industrial licensing procedures; and

(b) if so, the precise demands made
in the representation and Govern-
ment’s reaction thereto?

MAY 13, 1966
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The Minister. of Industry (Shri D.
Sanjivayya): (a) and (b). The Gov-
ernment have not received any rep-
resentation from the Federation of
Indian Chamber of Commerce and In-
dustry recently urging for further
liberalisation of Controls on industrial
licensing procedures. Some sugges-
tions were however made by the
Federation last year.

The question of liberalisation of
controls on industrial licensing has
been under Government's considera-
tion continuously over the past twc
years. All industries with fixed assets
not exceeding Rs. 25 lakhs were
exempted from the licensing provi-
sions of the Act in 1964. Some re-
laxations regarding diversification of
production by manufacture of new
articles by existing units and relating
to substantial expansion of the licens-
ed capacity in cases not involving any
foreign exchange expenditure were
announced last year. Government
have furtker recently announced its
decision to exempt certain industries
from the licensing provisions of the-
Industries Development and Regula-
tion Act. In this connection, the
attention of the hon. Member is in-
vited to the statement made by the
Minister of Industry in the Lok Sabha
on 9th May, 1966,

Export Assistance Schemes

5609. Shri P. C. Borooah: Will the
Minister of Commerce bc pleased to
state:

(a) whether Government have re-
cently received a representation from
the Federation of Indian Chambers of
Commerce and Industry urging for
further liberalisation of controls on
Export Assistance Schemes; and

(b) if so, the precise demands made
in the representation and Govern-
ment's reaction thereto?

The Minister of Commerce (Shri

Manubhai Shah): (a) No, Sir.
(b) Does not arise,
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HM.T. Watches

5610. Shri R. Barua: Will the Minis-
ver of Industry be pleased to state:

(a) whether the production of
H.M.T. watcheg has perceptibly gone
down; and

’
(b) if so, the steps taken to main-
{ain the production capacity?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). HM.T. pro-
duced 196,110 watches i 1965-66 as
against 195,048 in the previous, year.
But during the same period HM.T's
production capacity has increased
from 240,000 to 300,000 Thus
the factory 18 working  sub-
stantially below its capacity. This is
due to non-availability of sufficient
foreign exchange for the import of the
requisite components and raw mate-
rials. Efforts are being made to pro-
vide the necessary foreign exchange
subject to overall availability and the
nter-se priority of the demands.

AT VAT FHTH  EEC A
wrer wfwfe

5611. Y Qo ®ro WEIATN :

ot gew T T vgEE

w1 Iuw wAT ag xR Y Fav
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Kandla-Viramgam-Ahmedabad B.G.
Line

5612, Shrj U. M. Trivedi: Will the
Minister of Rallways be pleased to
state:

(a) whether any survey has been
made to connect the Kandla-Viram-
gam-Ahmedabad broad gauge line
(Western Railway) with the main line
on the North-East Section of the
Western Railway; and

(b) if so, the amount involved?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). The Hon'ble Member is
perhaps referring to a connection bet-
ween the Kandla-Jhund-Ahmedabad
line and the Baroda-Nagda-Agra line.
These two lines are already connect-
ed wvia Anand and Godhra and via
Anand, Baroda and Godhra. No
specific proposal for another alterna-
tive connection between these iwo
places is at present under considera-
tion. However, updating the carlier
engineering survey estimates and a
fresh traffic survey have been taken in
hand at an estimated cost of Rs. 41,310
for the Kotak-Chitorgarh (BG/MG)
line. This line, if at all constructed
will, incidentally provide a MG/BG
connection between Ahmedabad and
Kotah via  Udaipur-Himmatnagar,
Mavil and Chitorgarh.
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Accidents En

q

iry C

5614. Shri Vishram Prasad:
Shri Hukam Chand
Kachhavaiya:
Shri Mohan Swarup:
Shri Yashpal Singh:
Shri Priya Gupta:
\
Will the Minister of
pleased to state:

Railways be

(a) whether it is a fact that the
findings of the Accidents Enquiry
Committee have not been fully imple-
mented on Northern Railway;

(b) whether according to the find-
ings, the beats of P.W.Is, and AP.W.Is.
in the Civil Engineering Department
kFave been reduced; and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A majority of the recom-
mendations made by the Railway
Accidents Committee and accepted by
the Railway Board have been imple-
mented.

(b) and (c¢). Recommendation deal-
ing with the subject of reducing the
beats of the P.W.Is, anq A.P.W.Is, in
Civil Engineering Department is being
implemented in a phascd manner sub-
ject to the availability of funds.

Revision of Steel Price

5615. Shri Yashpa) Singh:
Shri D. C. Sharma:
Shri Baswant:
Shri Viswa Nath Pandey:
Shri Firodia:

Will the Minister of Iron and Stcel
be pleased to state:

(a) whether it i§ proposed to revise
the price of steel upward;

(b) if so, by how much; and
(c) the reasons therefor?
The Minister of Iron and Steel (Shri

T. ‘NA Singh): (a) to (c¢). Certain
claimg for increase in the price of steel
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have been made by the main pro-
ducers on the ground of statutory es-
calations in costs. These claims will
be examined and dealt with in the

normal manner,
-

Samples of Bidis sent to U.S.A.

5616. Shri Baswant:
Shri Vishwa Nath Pandey:

Wil] the Minister of Commerce be
pleased to state:

(a) whether it is a fact that samples
of Indian Bidis have been sent to the
United States for chemical analysis
with a view to ascertain if they are
free from cancer-causing substances;
and

(b) if so, the result thereof?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) The result is awaited.

Fire in Dining Car

5617. Shri Braj Bihari Mehrotra:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Ram Harkh Yadav:
Shri Brij Basi Lal:
Shrj Vishwa Nath Pandey:
Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
dining car of the Calcutta—Bombay
(Via Allahadbad) Mail caught fire
between Banapur and Pagdhal Sta-
tions on the Itarsi-Bhusaval section of
the Central Railway on the 24th April,
1966;

(b) if so, the causes of the accident;
and

(c) the action taken in the matter?

16608

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, but on 23-4-1966.

(b) the cause of the accident is
under investigation by a Committee of
senior scale officers.

(c) Necessary action will be taken
after the results of the investigation
are known.

Import of Nickle Anodes

5618. Shri Shree Narayan Das: Win
the Minister of Commerce be pleased
to state:

(a) whether tke question of lifting
the ban on the import of nickle anodes
by the actua)l users has been recon-
sidered by Government;

(b) if so, the result thereof; and

(c) the basig on which such mate-
rials received under the Colombo Plan
are distributed?

The Minister of Commerce (Shri

Manubhal Shah): (a) Yes, Sir.

(b) In view of the sufficient manu-
facturing capacity of the item in the
country, it was not considered neces-
sary to lift the ban.

(c) The distribution of the import-
ed nickle under Colombo Plan Aid is
made by Directorate General of Tech-
nical Development and Development
Commissioner, Small Scale Industries.
The former make allocations tb con-
suming units borne on their books who
import their quotas. The latter makes
allocation to State Directors of In-
dustries who in turn distribute to the
small scale units under their control.
Tke bulk import of requirements of
small scale units is made by the Deve-
lopment Commissioner, Small Scale
Industries through Minera] and Metals
Trading Corporation. In both the
cases the import ig arranged through
the Indian agents of Canadian Sup-
pliers of nickle.
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Woollen Hosiery Industry

5619. Shri D. C. S8harma: Will the
Minister of Commerce be pleased to
state:

(a) whether there has been a crisis
n the woollen hosiery industry as a
result of the National Defence Remit-
tance Scheme;

(b) if so,
thereto; and

(c) the steps taken in the matter?

Government's reacticn

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
¢(a) No, Sir.

(b) and (c¢). Do not arise.

Naw MNeifer qed oo
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Coal Associations

5623. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Mines and Metals
be pleased to state:

(a) whether Governiment's attention
has been drawn to the annual sp~eches
of the Presidents of the Coal Assucia-
tions delivered last month;

(b) whether Government have exa-
mined the main points made therein;
and

(c) if so, the reuction of Government
thereto?

The Minister of Mines and Metuls
(Shri S, K. Dey): (a) Yes, Sir.

(b) and (c). Various suggestions
made are being taken into considera-
tion in the formulation of future coal
programme.

Box Wagons

5624. Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Box
Wagons despatched from colliery sid-
ings loaded with coal are weighed in
motion on stationary type weigh-
bridges on the Eastern and South
Eastern Railways;

(b) if so, the speed at which such
weigh"mg in-motion is conducted;
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(¢) whether there is any discrepancy
between the stationary weighment
and weighing-in-motion on these sta-
tionary type weighbridges; and

(d) if so, the corrective steps bring
taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, at certain stations,
that is done.

(b) 3 to 5 kilometres per hour.
(¢) Yes, there is a small discrepancy.

(d) The question whether for the
purpose of calculating freight, some
adjustment should be made in the
weight recorded by a wagon in motion
is under consideration.

at Itarsi Stati

H 1601 ¢,

Vishnu Kamath:
of Railways be

5625. Shri Hari
Will the Minister

pleased to statc: .

(a) whether adequate hospital faci-
lities have not yet been provided for
more than 4,000 railway employees
which together with their families will
number nearly 20,000 at Itarsi station,
Central Railway;

(b) if so, the reasons therefor; and

(c) when Government propose to
provide the full facilities of a modern
hospita] at Itarsi for the railway
employees?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subbag
Singh): (a) There is a Health Unit
Grade I with two emergency beds and
full complement of staff at Itarsi. In
addition there ig another part-time dis-
pensary at the Itarsi New Yard to
cater to the medical needs of the staff
living in this area.

(b) and (c). Expansion of medical
facilities to the extent required will
be considered subject to the availabi-
lity of funds during the current
Fourth Five Year Plan.

ot

Survey in Narsinghpur District ot
Madhya Pradesh

5626, Shri Hari Vishnu Kamath:
Wil] the Minister of Mines and Metals
be pleased to refer to the reply given
to Unstarred Question No, 2384 on
17th September, 1965 and the state-
ment laid on the table on the 12th
November, 1965 showing the action
taken by Government in implementa-
tion of an assurance in this regard
and state:

(u) the progress of drilling opera-
tion's undertaken at Mohpani, Nar-
singhpur District in Madhya Pradesh;

(b) when the operations are likely
to be completed: and

(¢) when the result thereof will be
known?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) to (c). Since the
commencement  of drilling by the
Geologica! Survey of India on
23-8-1965, 170 metres were drilled but
no coal seam was encountered. The
drilling operations in the area have
been suspended temporarily in view
of the need to divert equipment and
personnel to investigation of base

metals and other strategic minerals,
which have been accorded higher
priority. ‘
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Rallway Guards

5628. Dr, L, M. Singhvi: Will the
Minister of Railways be pleased to
sate:

(a) whether the Railway Adminis-
tration have completed their review
and consideration of the representa-
tion on behalf of Railway Guards;

(b) what were the main points of
consideration and what the conclu-
sions reached by the Railway Ad-
ministration in respect thereof;

(¢) whether any specific steps are
proposed to be taken in the near fu-
ture to ensure adequate and satisfac-
tory channels of promotion and an
upward revision of the scale of pay
and the rate of running allowances;
and

(d) if so, by when and if not, the
reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The main points raised were (1)
revision of authorised scales of pay
(2) upgrading of the posts on percent-
age basis (3) revision of rates of run-
ning allowance (4) channel of pro-
motion; and the decision -was that
there is at present no case for any
further liberalisation in respect of
these matters.

(c) and (d).
of (b) above.

Do not arise in view
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Manufacture of Card Board and
Paper Pulp

5629. Shri P, C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether Government bhave
Pplanned to make full use of baggasse
from sugar mills for the productiom
of card-board and paper pulp; and

(b) if so, the quantity of this mate-
rial available, how far it is so utilised
and the details of the programme
under the Fourth Five Year Plan ia
this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir; to the ex-
tent possible, consistent with the
availability of baggasse after meet~
ing the needs of the Sugar Industry.

(b) The tota] quantity of baggasse
available from the Sugar Industry is
about 3.5 million tonnes per year.

At present about 2 lakhs tonnes of
baggassé is being utilised for the
manufacture of paper and board.

A number of units have been
licensed for the manufacture of paper
& pulp from ba It is esti
that by the end of the 4th Five Year
Plan, about a million tonnes of bag-
gasse might be consumed in the
Paper Industry,

Patna City Station

5630. Shri Braj Bihari Mehrotra:
Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to change the
name of Patna City Station to some
other name; and

(b) if. so, when and what is the
new name which Government have

proposed to give?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). The proposal has beea
referred to the Government of Bihar,
whose reply is awaited.

tod
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Discovery of a dead body in Train

5631. Shri Brij Basi Lal:
Shri Braj Bihari Mehrotra:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Police found the dead body
of a passenger in a third class com-
partment of 119 Up passenger train
when it reached Kanpur-Anwarganj
station (N.E. Railway) on the 24th
April, 1966; and

(b) if so, reaction

thereto?

Government'’s

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, but the dead body
was found on 22-4-66 and not on
24-4-66.

(b) The case is under investigation
by the Government Railway Police,
Kanpur-Anwarganj.

Geological Survey of Orissa

5632. Shri Maheswar Naik: Will the
Minister of Mines and Metals be
pleased to state:

(a) the tota] area of the State of
Orissa which has so far been brought
under Geologica] Survey and ag a
result of which new minerals have
been discovered; and

(b) the extent of the minera]s;
which are being prospecteq and ex-
ploited?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) A general re-
connaissance of the State of Orissa
has becn completed and over 80,000
sq. km. have been surveyed on 1"—I1
mile and smaller scales by the Geo-
logical Survey of India, Extensive
deposits of iron ores, mangancse ore,
chromite, coal, limestone and dolo-
mites and vanadi-ferrous magnetites
have been recorded,

695 (Ai) LS—5.
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(b) The following prospecting ope-
rations are in progressi—

(i) Systematic geologicai map-
ping and preliminary mineral

survey in the districts of
Bolangir-Patna, Ganjam, Kala-
handi, Koraput and Phul-
bani.

(ii) Detailed investigations for
nickel in Cuttack and for iron
ores in the Umarkot area,
Koraput district and Malang-
toli block, Keonjhar-Sunder-
garh districts.

(iii) Drilling operations for iron

ores in Malangtoli block,

Keonjhar-Sundargarh dis-

tricts and for graphite at

Dangachacha in Sambalpur

district.

Geophysical investigation for
chromite in Cuttack-Dhen-
kanal, graphite in Dhenka-
na] and Limestones in
Sundergarh.

The extent of exploitation of some
the important minerals in Orissa is
of the findicated by the following
production figures:—

(iv)

Minera]
Quantity mined in
1965 (approx).
1. Iron Ore 6,390,000 tonnes
2. Manganese 457,000 tonnes
3. Chrome 56,000 tonnes
4. Limestone 2,428,000 tonnes
5 Dolomite 428,000 tonnes
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Export of Wagons
5634. Shri Firodia:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it ig a fact that an
agreement has been reached with
Hungary for the export of wagons
manufactured in India; and

(b) if so, the details thereof?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) The State Trading Corporation
have entered into a contract for the
supply, in the first instance, of 500

MAY 13, 1966

Written Answers 16622
two-axle flat wagons to the Hungari-
an State Railways; the value of this
order is equivalent {o about Rs. 1.62
crores, The wagons are to be manu-
factured by M|s. TEXMACO, Cal-
cutta and shipped in semi-knocked-
down condition for being assembled
at a suitable port in Yugoslavia be-
for delivery to the consumer. Two
proto-type wagons are to be supplied
first, on the approval of which bulk
manufacture is to be commenced and
the delivery completed by the end of
1987.

The contract a'so provides that, at
the buyer’s option to be exercised be-
fore 31-8-1967, another 1500 wagons
can be delivered in the years 1968-70.
If that further order also materialises,
the total value of the business would
amount to the equivalent of nearly
Rs. 6.5 crores.

World Bank Report on Indian Steel
Industry

5636. Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Iron and Steel
be pleased state:

(a) whether it is a fact that the
World Bank has submitted its report
with regard to the Indian Steel In-
dustry;

(b) if so, the main recommenda-
tions of the World Bank in this re-
gard; and

(c) whether Government have con-
sidereq those recommendations and
if so, the decision taken thereon?

The Minister of Iron and Steel
(Shri T, N. Singh): (a) to (c). Mis-
sions sent by the World Bank submit
their reports to the World Bank Pre-
sident. As these reports are classified.
restricted documents of the World
Bank, their contents cannot be dis-
closed.
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Derailment of Goods Train on the
North-East Frontier Rallway

5637. Shri Ram Harkh Yadav:
Shri P. C. Borooah:
Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Minister of Railways be

pleased to state:

(a) whether it is a fact that a goods
train was derailed between Mozenga
and Namtiali stations on the 27th
April, 1966 on the Tinsukia-Mariani
section of the North-East Frontier
Railway;

(b) if so, the cause of the derail-
ment; and

(c) the total loss to
property?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The cause of the accident is
under investigation.

the Railway

(c) The cost of damage to Railwa‘y
property was estimated at approxi-
mately Rs, 15,416.

Manufacture of Grease Proof Paper
in Maharashtra

5638. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether Government are con-
sidering to set up a plant for the
manufacture of glassy and grease
proof packaging paper from rice
straw in the State of Maharashtra;
and TN

’

(b) if so, when and the total amount
of expenditure involved-

The Minister of Industry (Shri D.

Sanjivayys): (a) No, Sir.
(b) Does not arise.
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Cement Factory in Rajasthan

5639. Shri Brij Basi Lal: -
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
oleased to state:

(a) whether it is a fact that a
cement factory is proposed to be built
at Bundi (Rajasthan) in the private
sector; and

(b) if so, when and the total
amount of expenditure involved?

The Minister of Industry (Shri D.
Sanjlvayya): (a) and (b). A letter
of intent was issued on the
12th November, 1865 to M|s, Upper
Ganges Sugar Mills Limited, Cal-
cutta to set up at Bundi (Rajasthan)
a standard cement factory with an
annual installed capacity of 200,000
tonnes. A total capital investment of
about Rs 3 crores is normally re-
quired for a standard cement plant.
Cement industry has since been re-
moved from the licensing provisions
of the Industries (Development and
Regulation) Act, 1951.

Life of Cotton Cloth

5640. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an
Indian Scientist hag invented a pro-
cess to prolong the life of cotton cloth
many times at the Sri Ram Tnstitute
for Industrial Research Delhi re-
cently; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). A research scientist at
the Sri Ram Institute for Industrial
R ch has i d a process
which may prolong the ‘wear’ life of
cloth. Patents for the process have
been applied for in India, UK. and
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U.S.A. Large-scale trials for treat-
m:nt of about 1000 metres of fabrics
have completed which have confirm-
od the laboratory findings, The an-
aouncement of the invention has been
intimated to the textile industry by
the Nationa] Research Development
Corporation and the developmental
work is to start.

Cotton Mills in Mysore

5641. Shri Linga Reddy:
Minister of C
state:

(a) the number of Cotton Mills for
which licences have been issued in
Mysore State under the cooperative
and joint stock company sectors dur-
ing the Third Five Year Plan period;

(b) whether all of them have start-
ed production and at what stage of
progress they are; and

(c) the action taken regarding
those Cotton Mills which have made
no progress so far?

Will the
ce be pl d to

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) 17 licences were issued for setting
up new cotlon spinning mills in
Mysore State during the Third Plan
period; 3 in the cooperative sector
and 14 in joint stock company sector.

(b) and (c). One licence has been
fully implemented; in respect of 10
licences effective steps have been
taken and machineries are under
erection; in respect of the remaining
6 licences no steps have been taken.
Show-cause notices have been issued
to these 6 parties and thelr progress
is being watched.

Hindustan Machine Tools, Ltd.

5642, Shri Linga Reddy: Will the
Minister of Industry be pleased to
state:

(a) the share capital invested hy
the Central Government and the Gov-
ernment of Mysore in the Hindustan
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Machine  Tools

Bangalore;

Ltd, located at

(b) the profits so far earneq and
the amount paid out of it to the State
Government;

(c) the types of goods manufactur-
ed in the factory at present; and

(d) the latest progress made in the
manufacture and export of articles
produced in the factory?

The Minister of Industry (Shri D.
Sanjivayya): (a) The share capital
invested by the Government of India
in Hindustan Machine Tools Limited
as on date, is Rs. 11.50 crores. The
Government of Mysore have not in-
vested in the Company.

(b) The profits (before taxation)
earned by the Company are as shown

below:—

Year Net Profit
1956-57 Rg, 4.00 lakhs
1957-58 Rs. 21.62 lakhs
1958-59 Rs. 32.98 lakhs
1959-60 Rs. 39.85 lakhs
1960-61 Rs. 74.04 lakhs
1961-62 Rs. 127.53 lakhs
1962-63 Rs. 215.77 lakhs
1963-64 Rs. 300.97 lakhs
1964-85 Rs. 3878.59 lakhs.

The question of any payment to
State Government does not arise.

(¢) The Company have at present
four machine tool factories at Banga-

lore (Mysore), Pinjore (Punjab),
Kalamassery (Kerala) and Hyderabad
(Andhra Pradesh), The machines

produced in each
are given below:

of these factories

Bangalore Factory:— Lathes, mil-
ling machines ., grinding machines,
radial drills, gpecial purpose machines
and pear shapers.

Pinjore Factory:—Milling mach-
ines, radial drills.

Kalamassery Factory:—Lathes.
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Hyderabad Factory: At present,
accessories only,
The Company have also a Watch

Factory at Bangalore.

(d) Actual production during the
year 1965-66 was as follows:

Value
Bangalore Factory..Rs. 817.16 lahks
Pinjore Factory ..Rs 169.39 lakhs
Kalamassery Factory Rs. 131.77 lakhs
Hyderabad Factory .. Rs, 13.85 lakhs

Watch Factory .. Rs. 183.59 lakhs
. (approx)

During the year 1965-66 (upto Feb-
ruary 1968), the Company have ex-
ported high precision centre lathes,
milling machines and radial drills

numbering 40 valued at Rs. 9-18
lakhs,
Agents have been appointed in

Australia and New Zealand for the
export of machine tools. The State
Trading Corporation are acting as
agents for the export of watches and
machine tools to East European
countries,

Distribution of Cement

5643. Shri Jashvant Mehta: Will the
Minister of Industry be pleased to
state:

(a) whether Government have re-
ceived any representation from any
State Government that Cement In-
dustry has not been able to supply
cement as agreed to by their agency;

(b) whether Government have en-
quired about the reasons for this
short supply of cement; and

(¢) what further steps Govern-
ment have taken to supervise the
distribution?

The Minister of Industry (Shri D,
Sanjivayya): (a) Yes, Sir. A repre-
sentation was received from the Gov-
crnment of Gujarat.

(b) and (c). It was found that al-
though overall supply of cement to
the State during the period January-
March 1966 improved, supplies to
Government were sghort due to delay
in  materialising of orders, The
Cement Allocation & Co-ordinating
Organisation has reviewed the matter
with the State Government and ar-
ranged that all the backlog on ac-
count of Agricultural requircment
will be met by the 20th June, 1886.
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Cement Plant at Rourkela

5645. Shri Braj Bihari Mehrotra:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose
to set up g Cement Plant at Rourkela
in order to find a permanent solution
for the problem of accumulation of
blast furnace slag; and

(b) if so when and the total amount
of expenditure involved?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Rourkela
slag containing high manganese and
low calcium contents was discarded
earlier for the manufacture of slag
cement. Recently, the Indian Stan-
dard Institution has revised the speci-
fications for slag cement, which will
enable Rourkela slag being used in the
manufacture of slag cement. The
question of putting up a cement plant
to use this slag is under consideration.

Industrial Estates in Kerala

5646. Shri Warlor: Will the Minister
of Industry be pleased to state:

(a) whether it is a fact that the
rent of buildings in the Industrial
Estates in Kerala State has been en-
hanced recently;

(b) if so, the percentage of increase;
and

(c) whether any representation has
been received in this regard and if so,
the reaction of Government thereto?

The Minister of Industry
Sanjivayya): (a) Yes, Sir.

(Shri D.

(b) The increase varies from one
type of shed to another. The maxi-
mum increase was about 84 per cent.

(c) Yes, Sir. Thé question of in-
creasing rents is being re-examined by
the Kerala State Government. Pend-
ing final decision of the State Govern-
ment the Kerala Industrial Corpora-
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tion has been asked to defer collec-
tion at enhanced rates.

High Voltage Switch Gear Factory
in Kerala

5647. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Industry be
pleased to state:

(a) whether the Alind at Kundara,
Kerala State has s proposal to estab-
lish a low and high voltage electrical
swilch gear factory; and

(b) if so, where and when this
factory will be established?
The Minister of Industry (Shri D.

Sanjlvayya): (a) Yes, Sir.

(b) The factory is proposed to be
established at Mannar, in Kerala
State, in about two years from the
date of the issue of import licence etc.
for capital goods.

Incident at Balvanhal Rallway
Station '

5648. Shri P. Venkatasubbalah:
Will the Minis'.er' of Railways be
pleased to state:

(a) whether it is a fact that a train
was stopped at the Baivanhal Rail-
wy Station near Guntakal, Southern
Railway, by the people of Baivanhal
and Bantanahal villages and pPolice
escort is being provided to the trains
for their safe running on this line;
and

(b) if so, the reasons therefor?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) and (b). True facts are as under:—

Train No. 222 Huobli-Guntur pas-
senger was detained at Bantanahal
and Baivanhal Rly. Stations for about
30 minutes at each station on 19-4-66
by about 200 men, women and child-
ren of villages and they demanded
water from the engine. On the same
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day, train No. 223 Mysore-Hubli pas-
senger was also detained at these two

Railway stations for about 20-20
minutes for similar reason. The
crowd was not violent. Due to the

alleged water scarcity, the villager.
wanted to get water from the Railway
engines. There was ng need for pro-
viding police escorts with the trains.

Attempt to Derail Frontier Mail at
Ludhiana

5649. Shri P.
Will the Minister
pleased to state:

(a) whether it is a fact that a major
accident to Delhi bound Frontier Mail
was averted at Ludhiana on the mid-
night of 29th April, 1966;

(b) whether it was an attempt of
sabotage on this Railway line; and

Venkatasubbaiah:
of Railways be

(c) whether any investigation has
been conducted and, if so, the result
thereof?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) An accident to Goods Train Up
Crack Specia] (not Frontier Mail) was
averted on 28-4-60 at 23.10 hrs. at
Ludhiana.

(b) No.

(c) On the spot enquiries conducted
by the Government Railway Police
revealed that it was not a case of
sabotage. It is reported that a pipe
fell down by chance from an open
truck and fouled the track causing
obstruction.

Reservations at Bombay Central
and Ahmedabad Stations

5650. Shri Jashvant Mehta: Will
the Minister of Rallways be pleased
to state:

(a) whether his attention has been
drawn to the difficulties experienced
by the III class passengers in advance
booking reservation at Bombay Cen-
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tra] and Ahmedabag City stations;
and
(b) the steps Government have

taken to remove the difficulties in
reservation and the @€lails thercof?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes. At times, particularly dufing
periods of rush, some difficulty is ex-
perienced by passengers in getting
111 class seats/berths as the demand
for such accommodation is very heavy.

(b) 1. Special trains are run and
loads of existing trains are
augmented wherever feasible.

2. The facility of advance reser-
vation of seats/sleeper berths
has been extended to 30 days
during summer rush.

. Supervision has been strength-
ened at Booking and reserva-
tion offices, particularly
during rush periods {6 elimi-
nate the possibility of staff
conniving at any malpractices.

w

4. As transference of reservation
is found to be one of the
causes facilitating malprac-
tices, the Indian Railways Act
has been amended to deal
effectively with such situation.

5. Every one of the complaints
is thoroughly enquired into
and severe punishment meted
out in proven cases.

Tax imposed on Rallway Empioyees
of Izatnagar

5651. Shri Vasudevan Nair: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1673 on the 4th March,
1966 regarding the tax imposed on
the Railway employees at Izatnagar
and state the decision taken in the
matter?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The matter is still under the consi-
deration of the State Government.

Tax imposed on Railway Employees
of Izatnagar

5652. Shrl Vasudevan Nair: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1670 on the 4th March,
1966 regarding the tax imposed on the
Railway employees of Izatnagar and
state the progress made in constitut-
ing the Izatnagar Raflway Colony into
a Notified Area Committee to exempt
the employees from the payment of
the ‘Circumstances and Property’
Tax?

The Deputy Minister in the Minis-
try of Railways (Shri S8ham Nath):
The matter is still under the consi-
deration of the State Government.

Fire in Godown of Kotah Railway
Station

5653. Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether goods worth lakhs of
rupees were burnt to ashes as a result
of a fire which broke out in the
godown of Kotah Railway Station on
the 24th Aprii, 1966;

(b) if so, the cause of the fite; &nd
(c) the total loss suffered?

The Minister of State in the Ministry
of Raillways (Dr. Ram Subhag Singh):
(a) Yes, but the total loss has been
estimated at Rs. 1.20 lakhs.

(b) A Major Joint Enquiry Com-
mittee, which was constituted, has
opined that the fire might have been
caused due to spontaneous combustion
of gunny bags spotted with oil.

(c) As in (a) above.
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Foot-over-Bridge at Renigunta
Railway Station

5654. Shri C. Dass:
Shri P. Venkatasubbaiah:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
has bcen a fatal accident resulting in
the death of the daughter of a rail-
way employee while crossing the rau-
way line at the Renigunta Station on
the Southern Railway on the 6th
February, 1866;

(b) whether the lack of a foot-
over-bridge in this station is causing
a number of accidents;

(c) whether this work of construc-
tion of foot-over-bridge though in-
cluded in the Works Programme for
1964-65 was not taken up for execu-
tion causing great resentment and
Public agitation;

(d) whether some of the railway
employees have given notice to go on
hunger strike to protest against the
indifferent attitude of the Railway
Administration; and

(e) if so, the steps Government pro-
pose to take to start the construction
of the over-bridge to avoid further
accidents?

The Deputy Minister in the Minis-
try of Raiways (Shri Sham Nath):
(a) Yes. One arm and one leg of the
girl involved in the a.cident got
severed.

(b) No. Though there is no through
foot-over-bridge from one side of the
yard to the other, a foot-over-bridge
from the station .approach to the
platform already exists with connect-
ed approach roads. It cannot, there-
fore, be said thal accidents occur due
to lack of foot-over-bridge.

(c) to (e). It is a fact that the work
of construction of a foot-over-bridge
was included in 1964-85 Works Pro-
gramme but could not be taken up
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during 64-65 or 65-66 due to lack of
funds and was programmed to be
taken up during 67-68. It is also a
fact that a letter stating that some
of the employees wcre proposing to
go on hunger strike if the work was
not taken up immediately was recciv-
ed by the Railway Administration.
After review of the whole issue it
has now been decided by the Railway
Administration to take up the work
in 1966-67 itself and the work is ex-
pected to commence early.

Cattle Feed Factories

5655. Shri Firodla: Will the Min-
ister of Industry be pleased to state:

(a) the total number of cattle feed
factories in the country at present;

(b) the total capacity; and

(¢) the incentives or help offered
by Government for establishing these
factories?

The Minister of Industry (Shri D.
Sanjivayya): (a). 12.

(b) About 2,50,000
annum.

(c) A statement is laid on the Table

of the House. “Placed in Library.
See No. LT-6343/66].

tonnes per

Filling of top posts in Public
Undertakings

5656. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Government are considering any pro-
posal that senior appointments and
technical posts in all major public
undertakings of the centre should be
filled on all-India basis and not on
regional considerations; and

(b) if so, when?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). According

Hold-up of
Trains at Ghaziabad
(C. A

to the principles of recruitment laid
down, in April, 1861, senior appoint-
ments and technical posts in the
public undertakings are to be filled by
the recruitment of the best qualified
and the most experienced persons, on
an all-India basis, by advertisement
or other suitable methods. The reser-
vations in respect of scheduled castes/
tribes are on the same lines as in"the
case of appointments under Govern-
ment.
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12.20 hrs.

CALLING ATTENTION TO MATTEP
OF URGENT PUBLIC IMPORTANCE

HOLD-UP OF TRAINS AT GHAZIABAD ON
12TH MAY, 18668
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IgF qT GEMH AT WE W
TgE WY A mT

it foqmw s ¢ (ST AR
20 99, @3 JF 1 fHaar 2 QT
mar 7

o T gu feog : 29 WY, FEES
A9 8-20 ¥ MiEgTER ES AR
ITF 12-40 TR IF OHT AT | TR
atg miwarear—t fae wew 71 WY
8-30 TR ¥ 12—15 TF aF VFT 74T |
2 T(9A, FIfAFT AT A 39 fiqe aw,
19 TS, §F CRHE Y 1 gl 57
faqe a& W 2 To &Ho FHo
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fom st ¥ @ mieat w9,
I EEHT FHIOT 4 TqTAT fiF Dgaw-
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The plea of the people for detaining
the trains was that 1 Rohtak-Delhi-
Ghaziabad shuttle was regularly run-
ning late, which is actually not correct.

Shri Vishram Prasad: It is correct.

Dr. Ram Subbag Singh: Perhaps
the hon. Member has very. seldom
used this Rohtak-Delhi-Ghaziabad
shuttle, and so he might not at all
be conversant with the position.

ot iy fag fagrat (A59IT) -
¥ gy W g

Dr. Ram Subhag Singh: In the first
12 days of May, 1966, this train left
Ghaziabad right time on all days
except for three days, and the late
start was 15 minutes, 7 minutes and
5 minutes on those three days; it
arrived at Rohtak right time on all
but five occasions, and the late arrival
was between 5 and 7 minutes. It
arrived at Delhi right time on all but
five occasions, and the late arrival

MAY 13, 1966

Trains at Ghaziabad
(C.A)

was as under; on 3rd May, 22 minutes;

on 5th May, 27 minutes; on 7th May,

12 minutes: on 10th May, 5 minutes,
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and on 11th May, 9 minutes. That is
the actual position.
stag fomd ;oW mERy,
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afrr o wf qaifee ag AgE
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Trains at
Ghaziabad (C.A.)

¢ fs 3% aug WX 99 O ¥ aAE
gt Afew ag ot e W e
fr 3 £ et aaidy g€ ol frde
afag) &1, fam & Tex agw
fomr w@ a7 gw @, fear s
g

To W RAYET Wfgan: w1 faer &
e, arfawm AWy ?
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A

oo W IR AW &
TN W W &, AT IAR FFAE IIT
g !

o Tw g feg: AT wTT R L,
TA@E

ot goTw fRg (F7T) o IR
area frig A &

o Tw gu fag : WY 1, qmw
R 97 Iewrda W AW, wwfdaa
[T &1 g7 &, S fn e ¥ gon,
g 40 Tifaw T & 7K 1 7Yt 1 A
Y feafe @Y W &, s wEE) w0
Ia% Ak ¥ fqae s wfgw 1 @i
9T o wEw # & fow we we
mfeat wort af, few IR A o
& f5 gw A wwEe TR H
wfmwr ®11 oA mfear @t 0
gz A ¥ mw faepw
e I 23—, 39 & miwgnare &
Y WY oY FrE BT & g A
NgEEREsH AT TEw Y, W ¥
g g7 o7 save w3, fer 0w afow
amfor A frga & @i & ww W@
WEETT ¥TAT AIEW, I®W I AW &7
Lacies i

ot wy ot : AR WY Fe
wurewr fear mar g ?



16641 Hold-up of

o TW AAPT  wfgan : weaw
AT, @ Al WIFA ¥ HATH A TRV
ST fF N e wamw  ITRE
wmfeat & foafex & o &wm-
afesr & fasfad & 37 & =@
T &1 W g, SAH! 98 F9 g1
F A qg o919 37 § 6 owar
T Y T Y R
@ AT A4 A qEY & | @
T EY TN, A I AT HT HEY AT
T
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TG FTH I A GATK F7 |
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e AT A F w0 awfaa B oAy
qw qgEar g, ¥ gaw fa¥ wf
aw fefl & qurad & 7 A7 g W)
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WMo T gun fag : F wgm fw
st gl faa adem Qdr arad
Iafeqd gt §, 99 & SwTEAT WA A
F¥T ¥ feqr wma

Shri P. C. Borooah (Sibasagar):
May I know whether this incident
occurred on account of the action of
miscreants or genuwine passengers
when Dr. Lohia was travelling? If
it is the action of miscreants, has

anybody been arrested?
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Trains at Ghaziabad
(C. 4)
Dr. RBam Subhag Singh: The police
tried to reach there in time. We
await their report.
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FTHTT 0 a0 FT ao(dl FAT QA &
fr @at % SR o faet W mfwar-
a1z & g ger fear and, dar fw
FTET W @ § g 91, &
AT TH q@ T F7A K7 AqCE ?

o T gt fag : waw ¥ ama
T ¢ 5 @3t 1 ST @ v
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T AT T

12.82 hre,
RE: QUESTIONS OF PRIVILEGE

Mr. Speaker: Shri Kamath.

ft geR W veaa (AW )
£ aw frdtwfae &1 e foar
q

wwaw WERT 0 W AW WY,
afsr

Shri Harj Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, may I crave
your permission....

Mr. Speaker: Very brief.
Not

Shri Harl Vishnu Kamath:
more than three minutes.

May I crave your permission and
the indulgence of the House to raise
under rule 225 of the Rules of Proce-
dure, a question involving a breach
of privilege? The House is well aware
that yesterday the Minister of Plan-
ning and Social Welfare clarified
certaln points which had been raised
in the House the day before, and in
the course of his statement which had
been laid on the Table and which is
with a1l hon. Members, he sald:

“I should like to deny that the
statement that I propose to make

Re: Questions VAISAKHA 23, 1888 (SAKA)

of Privilege 16644
tomorrow has been agreed to"—
mark the words ‘agreed'—

“with the President of the
World Bank, Mr. Woods or that 1
am waiting to get clearance to
the statement from Washington.”

Later on, in the same paragraph, he
became more categorical—will you
kindly come to the tail end of the
paragraph?

“There could be no question of
my having obtained the agree-
ment of the World Bank Presi-
dent to it or sought the clearance
of Washington to it.”

This is very well put, because while
we are in favour of aid on honour-
able terms from all countries, includ-
ing Russia, America and smaller coun-
tries, India, as a self-respecting
nation, will not ask for any clearance
from any country, be it Russia or any
other country, for a statement that is
to be made by a Minister in the
House, and no permission or agree-
ment of any foreign dignitary is neces-
sary for making a statement here.

But the first paragraph, unfortu-
nately, is not contradicted, the state-
ment that the PTI correspondent in
Washington or New York—I do not
know where he is stationed—made.

Shri Hem Barua (Gauhati): -New

York.

Shri Hari Vishnu Kamath: New
York. I am thankful to my colleague,
Shri Hem Barua; he knows it better.

According to the statement made
by the Minister,

“Some hon. Members had also
given motice of a privilege
motion"—

that was against the Minister which
wvou rightly ruled out yesterday—

“in regard to a PTI report that
before leaving Washington, T met
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the President of the World Bank
to get from him an agreement on
the statement which I would make
in this House.”

Therefore, this statement stands, so
far uncontradicted and intact. In the
light of the Minister’s statement, this
statement of the PTI is palpably in-
correct—I would not say false, but
incorrect.

I am well aware that some Minis-
ters, when they are in a similar tight
corner, are in the habit of repudiat-
ing press reports of their statements.
But I know my hon. friend, Shri
Asoka Mehta, has, fortunately, mnot
been Minister long enough to culti-
vate that convenient habit.

Mr. Speaker:
the point.

He should come to

Shri Harl Vishnu Kamath: This Is
the point.

Shri Nath Pal (Rajapur): Only just
now we had a supplementary which
lasted five minutes.

Shri Hari Vishnu Kamath: This is
a motion of breach of privilege, an
important matter. Let me not be
misunderstood. When I move a
motion of breach of privilege against
a news agency let me say straight-
way that I am for freedom of the
press, but that freedom is not abso-
lute, as is well known in this country
and in this Parliament.

I rely on precedents in this House
for raising this question. ILast year,
there was a motion of a breach of
privilege—is the Minister concerned
here? Yes he is here—in rcrard to
the report of the Public Accou-
Committee which had passed somc
strictures on the Bharat Sevak Samaj.
the Minister of Home Affairs, Shri
Nanda, who is or was the Presic '
of the Bharat Sevak Samaj was
reported to have made a statemcnt at
Patna or somewhere else in Bihar
criticising the Public Accounts Com-
mittec and saying, in words to that
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effect—I do not remember the exact
words—that the Bharat Sevak Sama),
in spite of criticism by the Committee,
can go ahead with their work. He
did not say the Commitee was irres-
ponsible but something almost tanta-
mount to that.

Anyway, the gist of the matter was
“1at when it was raised in the House
on a motion of breach of privilege,
The Hindu and the Indian Nation. ..

Shri S. M. Banerjee (Kanpur): No,
Searchlight.

Shri Harl Vishnu Kamath: The
Searchlight of Patna. These two
papers were hauled over the coals.
When it was brought to the notice
of the House, the Minister denied
that he had made the statement. You
will recollect that you referred the
matter to The Hindu and also per-
haps, to the Searchlight and the
editors of both the papers expressed
regret for having made a wrong
statement.

There is another recent instance
here which has got a bearing on this
latest episode. My hon. friend, Shri
Kapur Singh, complained the other
day that he was misreported by a
leading newspaper of the capital.

An hon, Member: The Statesman.

Shri Harl Vishnu Kamath: I do
not remember the name of the paper.
The editor of that paper also wrote
a letter to you explaining, the mis-
take that had been committed by
the paper, the misreport that had
appeared in the paper.

Therefore, the brief point of privi-
1 ge is this. The Minister says that
.¢ did not seek an agreement of the
JO.esident of the World Bank to his
naking a statement in this House.
But the PTI says, their New York
correspondent says, as the Minister
has said in his statement—I will read
it out to you—

‘“that before leaving Washing-
ton, T met the President of the
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of Privilege

World Bank to get from him an
agr t on the stat t which
I would make in this House”.

Clearly this is a question involving
a breach of privilege. 1 would there-
fore request you to ask the PTI
as to what exactly transpired bet-
ween the correspondent and the
Minister. If the PTI correspondent
misreported him, it is up to the PTI
to correct it and to express regret to
the House. If he has not misreported
the Minister, the ball is back in the
court of the Minister. He will have
to come and explain to the House as
to what exactly he said.

Mr. Speaker: The Law Minister
would like to say anything?

The Minister of Law (Shri G. S.
Pathak): rose—

Shri Hari Vishnu Kamath: How
many times he has fumbled and fal-
tered.

An hon. Member: He has ot
started yet.

Shri Nambiar (Tiruchirapalli): He
is a newcomer,

Shri G. S. Pathak: It is for you to
decide whether this is a matter which
requires the intervention of the
House, and whether prima facie any
breach of privilege of this House has
been committed. This is a matter
which you, Sir, have got to decide
prima facie, and if it appeared that
there is no question of breach of
privilege of this House, or that even
if there is such a question, the mat-
ter does not require the intervention
of the House, then you will refuse
leave. (Interruptions).

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I may
refer to Mr. Maurya's incident also.

Mr. Speaker: I think we should
have the reply of the Agency also
before us before we can decide that,

16648
Hunger Strike in’
Tihar Jail
and I will ask the Agency. Papers
to be laid.

Shri Nambiar: I have to make a
submission.

Mr. Speaker: Not in this manner.

Shri Kachhaviya.

12.42 hrs.

SOME SANYASIS OBSERVING
HUNGER STRIKE IN TIHAR
JAIL

W gew wx wwerw o W A
1966 ®1 qag A ¥ fagrz A7, 7F
faeelt F9w guidizyge w=arfan)
¥ faad & faw &% qug foar ot @
qHT FA F QTALT §AVH FT R |
of qufed¥e 7w W AT T AT
aFug faqr | S g F AT ST
T OF JETT 9T | 96 B &
% wanfagy ¥ fawa & foo oy
F mr | I gufEvE & AR I
{ faary & wwre &7 faay | AW AT
faet ot f& a=rfeqd &7 9 g
s 97 §, grerer famaroew & A
AT g7 9T @ AT T F &
fre® @ i feq & o T 9T 9%
ge & T fawroes I gree
1 %fs I g fammaes
warex & g7 & forery ¥ forg mam av )
AT QTATHYY AT W 47 W17 IAET
SY% 57 & mar wfew qR 37 w1 foreman
T T WA 7 OAT e A
aardar gk 1+ & Wt wgEw 7 wgm
fir AT wrd & 1 amuy o I gafeEe
¥ va &Y & oo v A F aw g
qEE W wT
The Minister of Home Affairs (Shri
Nanda): I have a report from the
Superintendent. According to the
information that I have before me....
An hon. Member: Is it a long
statement?
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Shri Nanda: It is a
statement.

fairly long

Shri Surendranath Dwivedy (Ken-
drapara): Then it may be laid on the
Table of the House.

Shrl Nanda: The substance of it is
this, that the Superintendent did not
say to the hon. Member that he was
not going to permit the interview.
He said he would call these persons
who were detained there into the
office of the Superintendent for the
purpose of the interview. That is
what is being done, that is the rule,
that is the procedure. And they were
actually brought there, but according
to this information, the hon. Member
did not want to meet them there.
He wanted to go the ward and see
them there. That is the report.

ot gen @ wuEw: TR gEET
AR ¥ | 9T & vt S F v
o wa FEara 92 qr At o fF 7w ¥
fra T a7 3¥ AT FAX F a7 wW
o ¥ faeman Srar ar @ & @@
waeqr § 7 a1 R & I qwac
AT FT AW & A )

wsIw wgww W@ guicdi ¥
feay $agar a8 1 wa @At 4
¢ f& o I w1 fF gw s
gt W X & W W W @ fn
wET & § agt AT ®T A I A Oy ?

st gEN WW wEOw o ITET
ag a1 fe faarar Y @@y
g ST

woR AR . FAT IR wET
fo T ¥ Ay & .

7t R W oW . qR Jq AT
w3 fear mar @Y & avg o W
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on Hunger Strike in
Tihar Jail
oW WEAW . HAT HT 4 I
fearaarfe woagiad §or %
) fawr qwy & @ faeger faey &
war &< frar.
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ot gew wx wgEwm & 9w
RN R R mr e sw
% @I W1 TAT & IqF qE IR
ATAT AT G AT K AG KT TwHAT
afem aw ¥ famy & fog a0 W@
™

steqe WY - WAt ag e T
frard & go sy A9 A Ay
| wAT gg fear mr A ?

ot e wT WY ;I FE
Bar a1 ff @ gefedt ¥ afas
srafaat w1 faeft g A€ framar =mey
& T I amw wRt Foawr
& gmg #< gwg foar | qrfearite
1 AT A F x AY gwm @i
qr | & wgr A "oy qug foar §
IF wgER K wrar g | FAfEA ST
FgAT 48 1 fF 9% &AW g ¥ mwrw
f& wodfifas safeai & ga&r Ay
Fremr &

Mr. Speaker: In view of this
statement of the Member, a further
enquiry might be made.

An hon. Member: No, Sir,

Shri Namblar (Tiruchirapalli): I
have submitted two calling attention
notices. One is about the strike of
NGOs in Kerala which is coming on
the 24th. The entire Kerala admis-
tration is going to be paralised from
the 24th.

Mr. Speaker Not in this manner.
If he has any complaint, any grie-
vance, he can write to me. I cannot
hear him in this manner. Whatever
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decision 1 have taken, he can bring
to my notice it he is aggrieved, but
not in this manner,

Shri Nambiar: Yesterday there

was shooting i{n Orissa.

Mr. Speaker: I cannot take notica.

Shri Thirumala Rae (Kakinada):
On a point of order. May I know
whether there are special privileges
ennferred cn Members of Parliament
apart from the rules and regulations
of jas for visitors, and can the
House take notice of anything that
happens outside to any citizen?

Mr. Speaker: If some Member of
Parliament goes, 1 should know the
facts, whether it was under the rules
that he was denied that interview.
Let him say that we do not allow it.
This is not the question. He says we
did allow him, we wanted to have
that interview inside the office. That
is the thing that has to be found
out. If the Superintendent says, no,
we have refused, we did not atiow
him under the manual, I would not
intervene. That is a different thing
altogether.

Shri Thiramala Rao;: The House
does not come into the picture.

lar. Speaker: Only the facts as
stited by the $wo are different.

Shri Kapur Singh: (Ludhiana):
Yesterday 1 had given notice of ®
motion of privilege about a news-
paper item. 1 have been informed..

Mr. Speaker: It will be taken up
some time, not today.

Shri Namsda: This is
of the report from the
dent of the Jail.
€95(Ai) LSD—e.

on the basis
Superinten-

Re. Sanyasis VAISAKHA 23, 1888 (SAKA)

on Hunger
Strike in Tihar Jail
Shri Parashar (Shivpuri): I want
to know under what rule the ques-
tion raised by Mr. Kachhavaiya has
been allowed here.
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Mr. Speaker: If I want to uphold
tne rights of Members, if he wants
to see somebody inside the jail, in
order that they inight: have that
information, this should not be
grudged, and if the rules do not
permit that, I have said that I will

not interfere. If it has been done
according to the rules, I have no
power to intervene. But I only

wanted to know whether the facts
stated by both could be reconciled,
pecause Mr. Kachhavaiya is insisting
that he was refused permission.

Shri 8. N. Chatarvedi (Firozabad):
Others have been given a chance.
1 should alsc be given a chance.

Mr. Speaker: Order, order. He
will sit down.

Shri 8. N. Chaturvedi: I wanted
to know whether this was a proper
paace. ...

Mr. Speaker: Order, order. He

will sit down.

Shri 8. N. Chaturvedi: He was
not prevented from the discharge of
his duties by the Superintendent of
the Jail. This is not the proper
forum where it should be raised,

Mr. Speaker: Order, order. ] have
asked him thrice to sit down. He
will kindly resume his seat.

Shri 8. N. Chaturvedi: So many
people have. . . .

Mr Speaker: 1 have asked him so
many times. He should sit down.
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1248 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF BHARAT HEeavy
ELECTRICALS ETC.

The Minister of Industry (Shri D.

Sanjivayya): I beg to lay on the
Table—

(1) (i) A copy of the Annual
Report of the Bharat Heavy Elec-
tricals Limited, New Delhi, for
the year 1964-65 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
6326/66].

(2) (i) A copy of the Annual
Report- of the Hindustan Machine
Tools Limited, Bangalore, for the
year 1964-85, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Goverminent
on the working of the above
Company.

[Placed in Library. See No. LT-
63217/66].

(3) A statement showing the
names of the Secretaries to the
Government of India who are
holding Chairmanship of Public

project. [Placed in Library. See No.
LT-6328/66).

ANNUAL REPORT OF NATIONAL MINERAL
DEVELOPMENT CORPORATION LIMITED
ETC.

The Deputy Minister In the Mimis-
try of Mines and Metals (Shri S. A.
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Mehdi): On behalf of Shri S. K Dey
I beg to lay on the Table—

(i) A copy of the Annual Report
of the National Mineral De-
velopment Corporation Limit-
ed, New Delhi, for the year
1964-65. along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor  General thereon,
under sub-section (1) of sec-

tion 619A of the Companies
Act, 1966.
(li) Review by the Government

on the working of the above
Company.
{Placed in Library. See No. LT-
6330/66).

UnioN PusLic Service Commmssion
(EXEMPTION FROM CONSULTATION) Sz-
COND AMENDMENT REGULATIONS

The Deputy Minister in the Ministry
of Heme Affairs (Shri P. 8. Naskar):

On behalf of Shri Hathi, I beg to lay
on the Table a copy of the Union Pub-
He Service Commission (Exemption
from Consullation) Second Amend-
ment Regulations, 1966, published in
Notification No. G.SR. 622 in Gazette
of India dated the 30th April, 1968,
under clause(5) of article 320 of the
Constitution, together an explanatory
note,

[Placed in Library. See No. LT-
6335/66].

Auprr REPORT ON THE ACCOUNTS OF
THE CENTRAL Sox Boamp Erc.

The Deputy Minister in the Ministry
of Commerce (Shri Quresh): I beg
to lay on the Table—

(1) A copy of the Audit Report oa
the Accounts of the Central
Silk Board for the year 1964-
€5. [Placed in Library. See
No. LT-6331/66).

(2) A statement correcting some
portions of the Report of the
Khadi and Village Industries
Commission for the year 1906~
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65 laid on the Table on the
25th March, 1966. [Placed in
Library. See No. LT-6332/
66].

A copy of the Khadi and
Village Industries Commission
(Amendment) Rules, 1966
published in Notification No.
G.S.R. 590 in Gazette of India
dated the 23rd April, 1966,
under sub-section (8) of sec-
tion 26 of the Khadi and
Village Industries Commis-
sion Act 1868. [Placed n
Library, See No. LT-6333/66;.

@)

(4) A copy of the Coffee (Second
Amendment) Rules, 1966 pub-
lished in Notiflcation No.
G.S.R. 629 in Gazette of India
dated the 30th April, 1966,
under sub-section (3) of sec-
tion 48 of the Coffee Act, 1042.
[Placed in Library. See No.
LT-6334/66].

(5) A copy each of the following
Notifications under sub-section
(8) of section 3 of the Esssen-

tial Commodities Act, 1955: —

(i) The Taxtile (Production by
Powerloom) Control (Am-
endment) Order, 1966 pub-
lished in Notification No.

S.0. 1217 in Gazette of
India dated the 23rd April.
1966.

(liy The Cotton Textile Control
(Amendment) Order, 1966
published in Notification No.
S.0. 1217 in Gazette of India

dated the 23rd April, 1966.

The Woollen Textiles (Pro-
duction and  Distribution
Control) First Amendment
Order, 1966 published in
Notification No. S.O. 1218 in
Gazette of India dateq the
23rq April.

[Placed in Library. See No.
LT-6335/08).

(idi)

VAISAKHA 23, 1888 (SAKA)

16656

12.49 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL)

The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra): Oa
behalf of shri Sachindra Chaudhuri I
beg to present a statement showing
Demands for Excess Grants in respect
of the Budget (General) for 1968-64.

124914 hrs

MESSAGE FROM RAJYA SABHA
Secretary: Sir, 1 have to report the

following message received from the

Sceretary of Rajya Sabha:—

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Ra)ya
Sabha, 1 am directed to retuin
herewith the Finance Bill, 1968,
which was passed by the Lok
Sabha at itg sitting held on tne
5th May, 1966, and transmitted to
the Rajya Sabha for its recom-
mendationg and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill."

1249} hrs.
PETITION RE, PLAN ALLOCATIONS
FOR EDUCATION

ot qevmie qred (faore )
# fowr aw wag SN & fag e
qrezAt & I ¥ wfaw wrofi wresafas
frwrs @ & qF ofewr forg g 2w
& fafvy wroil & qere e ¥ ofws
wexwel & geeT §, AW wvET B
12.50 hrs,

STATEMENT RE PLANNING
MINISTER'S VISIT TO USA AND
CANADA

Mr. Speaker: Shri Ascka Mehta
Shkri M N. NMukerjoe (Calcuta
Central): From what we haed
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[Shri H. N. Mukerjee)

vesterday and from the fact that you
eould not immediately refer the pri-
vilege matter in regard to the PTI
%0 the Committee of privileges, it
“shows that a prima facie case has
now been made. Yesterday what the
Minister said amounteq to an acknow-
ledgement that certain parts of the
statement which we are going to hear
have got clearance from a foreign
agency. Outside the House the Minis-
ter speaks such vulgarities ag ‘India
opening up her womb'.

The Minister of Planning and Zoclal
Welfare (Shri Asoka Mehtas: I
strongly object to this kind of words.
Who is he to tell me? I have not been
asked what words 1 have used. You
are defending the rights of Members
outside. I have not been asked what
words I have used. Still this gentle-
man hag the temerity to say these
things . . .(Interruptions.) I object to
the word ‘vulgarity’ should be with-
tte word ‘vulgarity’ should be with-
drawn,

Shri H. N. Mukerjee: The specia!
correspondent of Statesman in today’s
number in the leader page writes a
special feature article where he as-
cribes to Mr. Asoka Mehta the words
which I have quoted. If you give me
the time, I can find out from the other
mewspapers also.

Mr, Speaker; What does he wan. to
say?

Shri H. N. Mukerjee: I say tiis
wulgarity outside and the inflicting of
Indignity on the House by giving us
a statement which is partly okayed on
his own admission by a foreign
agency is something which we should
not tolerate. If you permit him to
make a statement which it seems you

Mr. Speaker: Certainly I would
permit him to wmake a statement,
whatever he wants to make. Yester-
day tke other question was decided by

. me and there was no occasion to make
mdhese observi

.. (Interruptions.)

MAY 13, 1966

Minister's visit to U.S.A. 716658
and Canada (Stt.)
Shri H, N. Mukerjee: I will not be
a party to this.

Shri Daji (Indore): We do not want
to listen to this statement. . .(Inter-
ruptions).

Shri Mohammad Eliag (Howrah):**

Shri H. N. Mukerjee, Shri Moham-
mad Elias and some other hon. Mem-
bers then left the House.

Shri Asoka Mehta: I hope you have
heard the words. These words 'must
be withdrawn, Over and over again
I have been abused in this House. I
am a Memboer of Parliament and un-
less my rights are protected, I do not
want to proceed further. I am not
prepared to be abused in this House.
I am discharging my duties and I am
answerable to the House and tq the
Prime Minister, I am not prepared
to be abused. . .(Interruptions.) You
must say something about the per-
sonal abuses that are being showered
on me.

Mr. Speaker: He must bring it tr
my notice. I should bc allowed tc
take action. Why should he get upset
in this manner? The words that had
been used when they were going out
are very objectionable and they
should not remain on records,

Shri S. M. Banerjee
Which are those words?

(Kanpur):

Mr, Speaker: The words Mr. Elias
has said. I object tu thal.

Shri §. M, Banerjee: This is a car-
bon copy of what he has given to
Mr. Woods—that is all that he said.

Mr. Speaker: He is interrupting the
proceedings. I will ask him to go out.

Shri 8. M, Banerjee: You ask him
to go out.

Mr, Speaker: I am asking whether
he is prepared. . .(Interruptions.)

Shri 8. M, Banerjee: There is no
question; you ask him also to go out.

*"hwnxed aa ordered by ‘ae caulr
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Mr, Speaker: . an  wiking Mr.
Banerjee to go out.

Shri 8, M. Banerjee: I have been

duly elected; he has been nominated.
Mr. Speaker: He may go out now.

(Shri S. M., Banerjee then left :the

House)
Mr, Speaker: Shri Asoka Mehtu.

ot wg fawd ;s a9 <t arad

@ @l § fx o foed son ¥ & umd
t &

Shri Asoka Mehta: ! rise to report
to Parliament on my recent visit to
the United States of America and
Canada for discussions on econonuc
aid. The principa] purpose of my
visit was to have discussions with
Mr. George D. Woods, President of
the World Bank, which is the sponsor
of the Aid India Consortium, and with
the United Ststes Administration
During my stay in Washlngton I had
the opportunity to meet President
Johnson, high officials of the United
States Administration and leading
members of the United States Con-
gress. In Ottawa, I had very usetul
discussions with members of the
Canadian Government. All these talks
were marked by a spirit of warm
cordiality and understanding.

2. As the House is aware, ona of the
principal problems we face in regard
to giving a proper shape to our Fourth
Plan is the uncertainty regarding the
extent of assistance which we ghould
hope for and which we could legi-
timately expect from friendly coun-
tries in support of ihe (Jevelopient
programme we have in view. We
have, in this connection, had discus-
sions with the Soviet Unlon and other
countries who are not members uf
the Aid India Consortium sponsored
by the World Bunk. Following ihe
Prime Minster’s visit (o the United
States of America and other couttries
in March, we found it ial to
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bers uf the Consortium, their idess
about aid commitments to fulfil the
objectives ot rapld economic develop-
ment of India in the next plan period,
which ig crucial to the strengthening
of the economic structure in such a
way as to ensure early attainment of
self-reliant growth.

8. Within this broad context, the
discussions I had with the President
of the World Bank centred around the
steps we intended to take in the next
two plans on such questions as agri-
cultural development, population coan-
trol, acceleration of the programme
tor fertilizer production within the
country, enlargement of export earn-
ings, facilitating more intensive and
more efficient utilization of the pro-
aucuive capacity we had already built
up in severa] sectors such as machine-
building, chemicals, industrial raw
materials, etc.; and the importance in
all these contexts of providing assis-
tance, in a quantity and in a manner
conducive to the best interests of
economic development of India.

4. Both in the World Bank and in
the United States Administration, I
found an appreciation of what we
had achieved in the last fifteen years
of pianned effort, as also g desire to
assist us in what we were seeking to
achieve in the next two plan periods.
I made it clear to them that we con-
sidered the next five to ten years gs
crucial for India’s economic develop-
ment; that, conscious of this climac-
teric in our economic history, we were
determined to put the utmost effort
we were capable of into the task of
assuring & structural revolution; and
ti:u: there wag a dynamism in Indian
society today which we were resolved
to harness in such g manner as to
sal.efy the requir ts of i
deve lopment, social justice and poli-
tica; democracy. In this great task,
thae is much that could be made
ug:y, not only easier but more
frytul, it our own efforts could be
d by the knowledge and

discuss further with the World Bank
and with the United States Govern-
ment, as one oI the principal mera~

mourca which developed &ountries
were in a position to provide us. I
am happy to say that the response I
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[Shri Asoka Mehta]

found in the World Bank, the United
States and Canada has been such as
to enable us to move forward with
greater confidence and greater speea
towards the realization of our objec-
tive of structural transformation con-
ducive to self-reliance and self-gene-
rating growth.

13 hrs

5. Against this general background,
1 discussed with the World Bank the
question of support, in terms of ex-
ternal assistance, both for the Fourth
Plan period as well as for the current
year. The House will appreciate that
in view of the fact that the Fourth
Plan formulation has not yet reached
a stage at which its outlines are defl-
nite, the discussions I could have with
the World Bank could only be in
qualitative terms. While the precige
quantitative discussions on the mea-
sure of aid from Consortium countries
had to await the decisions on plan
magnitudes and plan allocations on
our part, there wag a clear apprecia-
tion of the fact that, over the next
five years, substantially greater assis-
tance than in the past would have to
be provided both for more efficient
utilization of the productive capacity
already built-up and for addition to
such capacity.

6. In my discussions with the World
Bank and the United States, I empha-
sized the need for larger financing of
maintenance imports, which would be
needed by us in the next few years
to make full use of the potential that
already existed. In this context, I
emphasized that one of The serious
impediments to effective utilization of
existing capacity and to the pursuit
of a policy of freer and optima] allo-
cation of available resources—internal
and external—was the constraint im-
posed by the foreign exchange short-
age. If sufficient non-project aid was
available to us in a form which per-
mitted greater flexibility in the allo-
eation of foreign exchange—whose

scarcity mecessitates the elabarate use

of administrative controls today—it
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would be to our advantage to secure
the proper direction of resources
through the more generalized instru-
ments of tariffs, fiscal and credit
policies than those of detailed admi-
nistrative allocations. Such g policy
would, while providing adequate pro-
tection to domestic industry, also
generate forces conduciVe to moderni-
zation of the economy and reduction
in costs of production. It is this theme
that I emphasized in my discussions
with a view to securing greater sup-
port from Consortium countries for

adequate provision of non-project
assistance.
7. While stressing the need for

larger non-project assistance for pur-
poses of a quick and efficient utiliza-
tion of the capacity already in exist-
ence, I have informed the World Bank
that for achieving our developmental
objectives we shall have to secure
planned additions to productive capa-
city {from year to year. In other
words, I have made it very clear that
the larger assistance we require by
way of non-project aid in this year—
as well as in the Fourth Plan period—
would have to be in addition to the
project assistance we shall need for
enlarging and diversifying the pro-
duction structure over the next few
years. Here again, the response I
found was not only sympathetic but
reassuring. Admittedly, any quanti-
tative formulation of what assistance
we need or we should expect, from
the aid-giving countries will have to
depend on our formulation of the
Fourth Plan. As soon as we do so—
and we hope to be able to submit the
Dratt Outline of the Fourth Plan to
the National Developrfient Council and
Parliament in the next few months—
we propose to invite the World Bank,
as leader of the Consortium, to
arrange for its appraisal and conside-
ration by the Consortium well before
the end of this year.

8. Against this background, we had
detailed discussions with the Warld
Bank on our aid requirements for the
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current year and we reached a meet-
ing of minds on the quantum of aid
that would be required if India is to
move ahead rapidly and decisively in
her own chosen directions. The
President ot the World Bank has
agrecd to take up our substantial re-
quirements for non-project assistance
in the current year with the member
countries of the Indian Consortium
and to intimate to us their response
in the near future. His efforts in this
direction will have to be strengthened
and supplemented by our own ap-
proaches to aid-giving countries on a
bilatcral basis. In addition, the
President of the World Bank will also
urge the Consortium countries to give
assistance to our projects over and
above the substantial and higher level
of non-project aid that would be
necessary. He has also assured us
that the World Bank and its affiliate,
the International Development Asso-
ciation, will participate in a substan-
tial manner in the provision for our
non-project aid requirements besides
continuing to entertain requests for
project assistance.

9. The United States Administration
have indicated that subject to the
action of the Congress they will meet
their appropriate share of our non-
project aid requirements for the
current year ag assessed by the World
Bank. In addition, they would be
willing to finance projects, including
the projects which we had posed to
them prior to the suspension of new
US economic ald commitments to
India in September last.

10. In my discussions the possibility
of cooperation between India and
Pakistann on economic projects which
could be beneficial to both the coun-
tries came up. I pointed out that
India for her part had always been
willing to explore the feasibility of
such projects on their merits. We did
not, however, discuss details of any
specific projects.

11. The highlight of my discussions
with the United States Government
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was, naturally, my meetings with

President Johnson. The United States
President expressed his deep personal
admiration for the Prime Minister and
his sympathy and understanding for the
many difficult tasks that lay ahead for
the people of India. He understood
well what we were trying t do in
India and he was most appreciative of
the manner in which we were appro-
aching our problems. He said that,
subject to the overriding authority of
Congress, the United States would
play its part in supporting the pro-
gramme of Indian economic develop-
ment. He did not wish to make any
demands on India; all he desired was
that the resources India raised herself
and the resources made available to
her were spent for her economic bene-
fit and for the well-being of her
people. He hoped it would be possible
for India to enjoy peace and so to
lessen the burden of defence which
she was now compelled to carry.

12. During my visit to Canada, 1
had the opportunity to meet Mr. Paul
Martin, the Foreign Minister and
Mr. Mitchell Sharp, the Minister for
Finance. 1 could not, unfortunately,
meet Prime Minister Lester Pearson
ag he was indisposed. My visit to
Canadg was primarily a goodwill
visit. Canadian aid to India, over
the years has been not only most
generous in quantum but alse most
understanding in its terms. 1 was
therefore anxious to convey to the
Canadian Government our deep appre-
ciation of the understanding which
we have always had from them.
Honourable Members will recall that
recently the Canadian Governmens
announced the cancellstion of the
repayment of 10 million Canadian
dollars due to them in the current
year. The Government of Canads
have also substantially increased their
shipments of wheat aid to India 1
was assured by them of their confi-
nued interest in supporting our deve-
lopmental efforts during the Fourth
Plan period and I expressed our ap-
preciation of the spirit and the quan-
tum of Canadian assistance to India.
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Several hon, Members rose—

Mr. Speaker: 1 would allow
Member from each party.

one

Shri Hem Barua (Gauhati): I wrote
to you this morning, Sir.

Mr. Speaker: Yes; I know. I shall
allow one Member from each party to
put questions. Shri Ranga.

Shri Ranga (Chittoor): It is guch
an important statement that I should
think that the House should be given
an opportunity of discussing it care-
fully at least for one day. because,
now, at best, we can ask oaly orne o
two questiong cach, and that is not
going to help us.

Mucn concern was expressed by one
of our hon. friends about the ceatrai
article in the Statesman in such dis-
paraging terms. [ am myself in agree-
ment with the general line taken in
that special article. I do not want my
bon. friend Shri Asoka Mehta to feel
that the House is generally not appre-
~lative of his efforts on behalf of the
Government and on behalf of the
ocountry as well. We need a mission
like this and he must have gone
through a lot of trouble, and he hus
taken enough trouble and has risked
his own reputation, the reputation of
the Government as well as the repu-
tation of India, for her capacity to
develop self-reliance. [ do not know
how far he has succeeded and 1 do
not know how far he himself thinks
he has succeeded. All that I can say
i3, we hope for the best. We do not
know anything more than that.

Shri Surendranaty Dwivedy (Kcn-
drapara): I want to know whether it
is not a fact that in the matter pf giv-
ing aid to our country, it was indicat-
ad by the United States Government
that it is not only wonditioned by
maintaining Indo-Pak peace but also
conditioned by the fact that we must
maintain peace in our cwn counh'ry.
Is it not a fart that during the discus-
slons with Dean Rusk, the Secretary
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of State it was emphasized that India
must maintain peace in its own coun-
try, and that the Planning Minister
explained to him about the present
troubles in Nagaland, about the divi-
sion of Punjab on a linguistic basis—
all these things he has had to explain
to him—anq if that is the position, is
it not beneath our dignity and self-
respect to go and explain our internal
conditions to America in order to get
this aid? 1 want to know whether it
is not a fact, and whether these things
werc discussed or not.

shri Asoka Mehta: I have made it
clear in the statement that 1 Luve
rcad before the Houge that no condi-
tiong were made; that no conditions
were asked for and no conditions wrre
made. As to what I was discussing
with a particular person, well, I do
not know whether it is necessary for
me to go into the details. One cannot
talk to a spokesman without touching
on various questions. On the various
questions, if one has to go into the

precise details, I do not know; all
that 1 can say is this. My hon.
friend Shri Dwivedy has also

gone to the United States; he has met
very distinguished people there and
had an exchange of views, of what is
happening in America. They like to
know what is happening here. I also
nut them questions ag to what is hap-
pening there. When two persons
meet, apart trom the purpose ther
nave in mind, they also try to hive
what one might call small tuik. 7
ao not understand how the question
ot any kind of dignity of the couutry
gets involved in this.

Shri U. M. Trivedi (Mandsaur): Sir,
1 should like to draw the attention cf
tne hon. Minister to paragraphs 83 and
10 of his statement.

In para 3 he says:

“Within this broad context, the
discussinns I had with the Presi-
dent of the World Bank centred
around the steps we intended to
take in the next two plang en
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such questions as agricultural
development, popuiation control,
acceleration of the progrnmme for

fertilizer production . . .".

‘It is very good that he discussed all
these things with them because so far
as the question of economic aid is
concerned, it is necessary to discuss
them., But in para 10 he says:

“In my discussions the possibi-
lity of ccoperaticri between India
and Pakistan on economic pro-
jects which would be beneficial
to both the countries came up.”

Did the Ministdr at the time this
discussion cropped up, bring to the
forefront our relations with Pakistan
and the obduracy on the part of
Pakistan vis-a-vis India as also the
hateful campaign carried on by Pakis-
tan against our country? Was he
able to make any further progress in
the direction of moulding the opinion
of the World Bank and also of the
United States regarding the attitude
of Pakistan towards us?

Shri Asoka Mehta: The World Bank
provides economic assistance to Pakis-
tan as well as India and it does not
go into political matters. With them
we discussed the question in ao far as
it relates to ic dev t
and” economic cooperaticn. As far as
the United States is concerned, when.-
ever the question of Pakistan came
up, it ig needless to add that I put
forward our point of view. But that
does not form part of the broad under-
standing or appreciation that we were
able to reach about our economic co-
operation. They know our attitude
towards Pakistan. Wherever it was
necessary, I reiterated it, but that was
not the principa] purpose of my visit.

o TW AT wrfgar (wEamaz ) ©
TR HEYTT, XF qTE Aw Y Ay faader
Ol ¥ IUWT TR B TF ATH
N TED TR WY AT WA ATH
qEAARNA WY T WA ¥ qvaT |
R o®T wmn & fe gfeam A T
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e § 7

A% v A W
IW IF HAY WGRW T QAT Y W
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10 ZEHal N T F w7 ITEY
aifariize #Y atF ¥ AT A o
TR T et # wiw @ 2 ww
§ afT wiwdl & aX ¥ @ T
BT WIAET |

Shri Frank Anthony (Nominated—
Anglo-Indians): The Minister has,
perhaps rightly, pointed out that un-
til he formulates our requirements
for the fourth plan, he cannot give us
any details nor can he say to what
extent the World Bank will be pre-
pared to help us. But there was one
part of his statement which intrigued
me. According to the Press, the US
has frozen approximately 475 million
dollars of aid that was already pledg-
ed. There was some reference to this
pledged aid prior to  September.
Burely he is in a position to tell us
what the attitude of the US adminis-
tration ig to that aid already pledged.
Becauge of that pledged aid, we had
undertaken  certain  commitments.
Are they prepared to, I would not say
honour that pledge in respect of
which they had already made a com-
mitment, unfreeze not only the aid
that was pledged during the war
which was forced on us by Pakistan,
but aid pledged before that? The
British had more than made it up.
Igs America going to unfreeze that
pledged aid?

Shri Asoka Mehta: 1 was informed
a couple of days back after I return-
ed here that the US Govermment is
ready to commence immediately
negotiations on four loans for the
Dhuraran Thermal Project, the Durga-
pur Thermal Project the Beas Dam
Project and Operation Hardrock.
These were among the things that
were there waiting for them. It
indicates that the whole relationship
has been normalised.
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8hri Frank Anthony: I do not know
the pfecise amount . . .

Shri Asoka Mehta: I will explain.
It ig divided into two parts—non-pro-
ject aid and project aid. As far as
project aid is concerned, a number of
projects had been posed before them.
The four projects 1 just mentioned are
likely to move forward. As I said,
they are willing to take up for con-
sideration other projects that we have
posed. About the non-project aid,
what happens to the non-project
amount which would have been given
in the last year—obviously the last
year is not there—and in what way it
is to be related to what we are going
to get for the current year are matters
under discussion.

Shri 8. Kand (Tiruch de):
The Minister has mentioned in the
statement that the Governments that
he has recently visited were appre-
ciative of our plan performance. But
almost all the paper reports rather
carried a contrary tale that they were
restive and not very happy over our
past performance and it is precisely
because of that they were not accele-
rating the aid that they have been
giving so far. Is the Minister in a
position to corroborate these reports
in the papers?

Shri Asoka Mehta: I have not had
the benefit of reading what the news-
papers have said, but from what 1
hear from the Members regarding
what was reported in the newspapcrs,
it seems that the reporters in the US
were very far from what 1 was doing.
All T can say ig this country and
these international financial institu-
tions would not have agreed to a con-
siderable step up in the assistance
tkat they are promising to give us if
they were not broadly satisfied with
what we have done and what we pro-
pose to do.

The proof of the pudding is in the
eating.

Skri 8 N. Chaturvedi (Firozabad):
Mar 1 know whether the increased
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aid assured to us will be over what
was committed for the Third Plan
or what was actually paid?

Shri Asoka Mehta: Well, I do not
know what precisely the difference
is. If you say ‘“actually disbursed”,
it is a different matter.

Shri §. N. Chaturvedi: Yes; actually
disbursed.

Shri Asoka Mehta: At our discus-
sions we were not referring to the
disbursal at all, we were referring to
the commitment, and the understand-
ing with which I have returned from
the United States of America, after
discussions with the Government there
as well as with the World Bank.
The total aid that will be avail-
able to us for the Fourth Plan—that
is, the commitment of the aid—will
be larger than what it was for the
Third Plan.

Shri Bhagwat Jha Aszad (Bhagul-
pur): Sir, Shri Ranga wanted to have
a di ion on this stat t. I would
like to say that since goodwill and
mutual understanding was establish-
ed there with the Government of the
United States by our Minister of Plan-
ning and since he has held qualitative
discussion and deliberated on structu-
ral changes—these are his words—I
do not think for the present there is
any basis for a discussion on this
statement.

While saying that, I would like to
know from the hon. Minister what are
the implications of the report—I won't
say “conditions” because that ig a bad
word and many hon. friends have been
protesting and saying that there are
no conditions, what is the meaning of
“liberalization of import” and “control
in the Indian economy” after which
it would be possible for the World
Bank to see better prospects of the
aid. I would also like to know whether
the Government of the United States
wil] be in a position, like other Go-
vernments, 1o have 8 bilateral agree-
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[Shri Bhagwat Jha Azad]

ment on economics, or everything that
will be given to India will be given
only when the World Bank gives a
certificate of soundness? What is the
position in these matters?

Shri Asoka Mehta: As far as the
first part of the question is concerned,
there are two sets of controls that we
are compelled {0 exercise today. One
set of controls is due to the fact that
we are having an acute snurtage of
foreign exchange. If we had somewhat
more foreign exchange at our dispo-
sal we may not be wanting to exercise
al] those detailed administrative scru-
tinies and controls. There is unother
set of contiols which we exercise be-
cause they are necessary for purposes
of our planned economic deve-
lopment, for our regional deve-
lopment, and for seeing that
industries operating at different levels
of technology are also able to subsist
side by side. As far as the later set
of controls are concerned, they can-
not be touched; they are something
which we have to review from time
to time and decide in the light of the
requirements of our planned economic
development. As far as the first set
of controls are concerned, which have
to be accepted because of considerable
inadequacy of foreign exchange, we
have on our own said thut given the
adequacy of foreign exchange we
would like to review therm.

The second question asked is
whether the decisions arrived at after
discussions with the Government of
USA wil] be of a bilateral nature or
through the World Bank. 1 am sure
the hon. Member knows that both
things have to be done. The consortium
also decides what is to be done. The
World Bank is the Chairman of the
consortium. Bilateral discussiong have
also to be curried on. But, as I have
pointed out in the statement, the
President of the World Bank has said
that as far as the current year is
concerned we rhall have to negotiate
tor the projects with the various

MAY 13, 1966

Minister's Visit to
U.S.A. and Canada (Stt.)

16674

countries concetned. As far as the
non-Lroject part of it is concerned he
is willing to discuss with us on behalt
of the consortium as a whole. We had
discussions on both, about non-prject
assistance and project assistance, with
the Government of USA. 1 regret
very much to find that the total
impression I have left on the hon.
Member is that there was only good-
will and goody-goody talks and ne-
thing con:rete was achieved there.

Shri Bhagwat Jha Asad: I am sorry
1 have created that impression in his
mind. I have said ‘“qualitative dis-
cussions and structural changes” also.
Chey are very big things. I do not
know how he got the impression that
I said he had only “goodwill and
goody-goody talks”. There is something
suspicious in his mind and not in my
mind.

Y sermle e (faemie):
feaeat, 1965 ¥ w4 aF W@ X
30 faw faw w2t & fawi &1 &t w0
qT, W W1 &9 ¥ I9 ¥ qiFE ow
&2 nq, O AT W@t 7T 128
TARFRME g yxwmgar §)
AT O FA F q W gH I wE
TRREE T W fay o o v aw,
wife AR a fager JEr &1 qgi@
T ¥ ewrg w11 &% 5g wmTTw
wrzar § 6 & draem Wl ¥ ot
W g F A0 e 3 qur v
i & &g N ¥ g faeit g
T @ ave & frofy ® ane s
¥ fog 4o wom fear. af g M
I8 w1 fagoo wv § : ogw AT fan
TEARE §  AOW FEAT WRX 4,
fadeit a1 & WA ¥ @R <7 TN
A ®T A% | WA G X e
@ qar ¥ % Ty vamw frar
fatelt qzr & www W = fomr W@
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€ | & A feer @Y A F fam 9w
' aE § wrvErEa faer g

Shri Kamalnayan Bajaj (Wardha,:
If 1T have understood the hon. Minis-
ser correctly, he said, that negotiations
are going on for unfreezing whatever
aid was promised before the Pakistan
aggression and which was freezed.
May I know why it has not been un-
freezed? When the US authorities are
willing to give for the Fourth Plan
more aid than what they gave for the
Third Plan, whateyer aid was pro-
mised before the Pakistan aggression,
what is it that is holding up the un-
freezing of it and why are negotia-
tions necessary for that? It was an
agreed aid and all the details must
have been gone into before they
agreed to give that aid. What is the
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reason that negotialivns are now

necessary for unfreezing it.

Secondly, 1 would like t. ask the
Minister whether ne 1s substantially
and thoroughly satisfied with the out-
come of the negotiation, us far as he
is concerned, from the point of veiw
of our couniry?

Shri Asoka Mehta: A: far as the
first question is concerned, I have al-
ready answered it. When my hon.
friend, Shri Frank Anthony, asked me
this question, 1 pointed out that what
was committed could be divided into
two parts—non-project aid and project
aid. Ag far as the project aid is con-
cerned, the United States Government
has said that those projects which we
had posed before them they are will-
ing to consider, and I pointed out that
as far as four of these projects are
concerned they are willing to start
negotiations immediately.

As far as the non-project aid is
concerned, it should have flowed into
the Indian economy last year, because
these are the kind of imports we
should have made. Those imports have
not been made. What happens to that
amount? Something that should have
been imported into the country last
year was not imported. Does it get
added to the next year? What happens
They want to give more aid during
the next year—that is in the current
year. What relationship will it have
to that? These ar¢ details or matters
on which obviousty aiscussions have
to be carried on. There is another
aspect of it. This commitment was
made by the United States as a mem-
ber of the consortium and the Presi-
dent of the World Bank has also cer-
tain responsibilities before this matter
is fully sorted out. These are the
questions that are still being discussed
and it was not possible for me to stay
there long enough and to see that they
are finally resolved.

Some hon. Members
Mr. Speaker: Let us proceed now.

rose—
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Shri Kapur Shgh (Ludhiana): Sir,
the hon. Minister may take you into
confidence; he has been addressing the
House and not you.

Shri Narendra Singh  Mahida
(Anand): Sir, 1 rise to a point of
order. I have been repeatedly getting
up as an independent Member of this
House, but I have not been given any
opportunity to ask any question any
time.

Mr. Speaker: Now every indepen-
dent Member cannot be given a
chance,

Shri Narendra Singh Mahida: We
have got a right to ask questions.

Mr. Speaker: If there are 25 in-
dependent Members and 25 groups,
how should T accommodate them? Dr.
Lohia might lay his statement on the
Table.

8hri Hem Barua: [ am very sorry
to say, Sir, that you have two sets
of standards. On certain occasion you
say that only those Members who
write to you will be allowed to ask
questions when a minister makes a
statement. Another fine morning you
come out with another standard and
you gllow only the group leaders.

Mr. Speaker: I do not think these
are two standards. When groups are
there I have allowed their leaders.
Shri Hem Barug should not charge
me with resorting to two standards.

o we o (7 ) wE wt
F AT AT, w11 2 WY et AT X

Shri Bhagwat Jha Asad: The Cong-
ress ig a party and they are groups;
that is the difference.

Shri K. D. Malavlyy (Basti): May
I have a word? It is obivous that
there cannot be two standards and two

iderations. I  thought that an
important document placed on the
Table and the statement made by the
hon. Minister will, naturally, attarct a
lot of attention from all hon. Mem-
bers of the House. So, this procedure
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of yours that you allow one Member
from each party and a few Members
from the Congress benches to pu$
questions, perhaps may not satisty the
curiosity or the urgency. Therefore,
I was suggesting for your considera-
tion that either you give another time
to put questions or you may set aside
some time for discussion.
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Mr. Speaker: Ordinarily, under the
rules, when a statement is made ne
questions are allowed

Shri K. D. Malaviya: Then yomw
should not have allowed any question.

Mr. Speaker: But certain clarifica-
tory questions are permitted. I have
permitted so many and more tham
half an hour has been spent over this.

Shri Hari Vishnu Kamath (Hos-
hangabad): He could give a separate
notice of a motion for discussion

Mr. Speaker: That will be a sepa-
rate thing altogether.

Shri K. D. Malaviya: I think, you
should give some additional opportu-
nity....

Mr. Speaker: How can I go om
with this? I do not know whether [
will have that opportunity.

Shri K D, Malaviya: Then, per-
haps, you should have stopped at the
point where the Minister made that
statement. That was perhaps better.

Mr. Speaker: The hon. Member
would appreciate whether it ig posal-
ble to allow all Members to have aa
opportunity to put questions.

ft ®o Fo ATAET : WY Y FATA,
efrwT arga, X wEw WER qU 9T
TR, Wq WIT TRET ARY § T@
atgafer & & wwwer § e
TR AW W OWN T owwy

or you should have allowed a pro-
per number of Members to ask
questions.
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oA sy - W 3y dfae
Y W g8 w7y § fe wmr sme
TEAT TR

1 would advise Dr. Lohia to lay his
statement on the Table.

Shri Narendra Singh Mahida: May
1 seck a clarification?

Mr. Speaker: Order, order.
g q »

t M +

Every
P expect
that he would be aliowed an oppurtu-
nity.

Shri Narendra Singh Mahida: Other
independent Members were not getting
up. I was the only person who got
up.

Mr. Speaker: That does not matter.

Shrimati Savitri Nigam (Banda):
Congress Party is a very big party.

Dr. M. S. Aney (Nagpur): I want
1o make one point. It is the right of
individual Members of this House. The
Constitution does not recognise Mem-
bers who are in a party and who are
not in a party. You have to see the
importance of the question put by the
Member and give him an opportu-
nity independently of his being &
member of a party or not.

Mr. Speaker: Then I should not re-
cognise any of the groups and proceed
like that .. (Interruptiom).

13.35

STATEMENT RE CERTAIN INFOR-
MATION GIVEN BY FOOD
MINISTER ON FAMINE CODE

AND REPLY THERETO

Myr. Speaker: Would not Dr. Sehib
lay his statement on the Table?
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Mr, Speaker: The lion. Minister
might lay the statement on the Table
of the House.

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam): I
lay the statement answering various
points raised by Dr. Lohia. [Placed

in Library. See No. LT-6336/66].
Mr. Speaker: Shri Krish rthy
Rao.
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1542 hrs.
PATENTS BILL

RECOMMENDATION TO RAJYA SABHA TO
NOMINATE MeEMBER TO JoINT Com-
MITTEE

Shri 8. V. Krishnamoorthy Rao
(Shimoga): 1 beg to move:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint & member of Iajya
Sabha to the Joint Committee on
the Patents Bill, 1965 in the
vacancy caused by the resigna-
tion of Shri T. N, Singh from the
Joint Committee and communi-
cate to this House the name of tbe
member so appointed by Rajya
Sabha.”

Mr. Speaker: The question is. . . .
Shri Harl Vishnu Kamath (Hoshan-
gabad): The House does not know

what the reasons are for the resigna-
tion of Mr. T. N. Singh:

Mr, Speaker:
tant?

Shri Harl Vishnu Kamath: Is it nct
important?

Mr, Speaker:
resigns. . . .

Shri Hari Vishnu Kamath: Here,
the Minister has resigned.

Is that very impor-

When the Member
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Mr, Speaker: Because he has be-
come the Minister. . . .

Shri Hari Vishnu Kamath: He has
been Minister for such a long ‘ime.

Mr. Speaker: He has changed the
portfolio; he is in-charge of some
other portfolio.

Shri Hari Vishnu Kamath: He was
not appointed as the Minister ex-
officio.

Mr. Speaker: That is not so.
The question is:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee cn
the Patents Bill, 1965 in the
vacancy caused by the resignation
of Shri T. N, Singh from the Joint
Committee and communicate to
this House the name of the mem-

ber so appointed by Rajya
Sabha.”

The motion was adopted.

12.44 hrs.

ORISSA LEGISLATIVE ASSEMBLY
(EXTENSION OF DURATION)
BILL—Contd.

Mr. Speaker: Shri Surendranath

Dwivedy to continue his speech,

Shri Kapur Singh (Ludhians): How
much time is left?

Mr, Speaker: One hour is left for
this.

Shri Harl Vishnu Kamath (Hoshan-
gabad): That means, the reply will be
tomorrow. At 2-30 p.m, there is the
Private Members' Business.

Mr. Speaker: Yes.

Shri Suremdranath Dwivedy (Ken-
drapara): Mr Speaker, Sir, yester-
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day, I was pointing out that
measure is being introduced under
article 172(1) and that the Emer-
gency provisions have been taken re-
course to.

this

What I want to know from the
Minister is—/ think, he should clarify
it—if the Emergency is lifted tomor-
row which is very likely, what would
be the fate of this measure? That
means, after six months, on the day
the Emergency is revoked, this  Bill
will have no effect.

He desires that the elections to the
Orissa Assembly and the Parliament
should be held simultaneously along
with the general elections in the
country which will come sometime in
February, 1967.

Shri Tyagl (Dehradun): If there is
Emergency, then what happens?

Shri Surendranath Dwivedy: If
Emergency continues, of course, this
remains in force. As I pointed out
yesterday, probably the revocation of
Emergency will be delayed on ac-
count of this Bill under which they
are taking powers to extend the life
of the Orissa Assembly. I would say,
that they are now proposing to hold
elections to the Orissa. Assembly
along with the general elections. It
is a sensible proposal. Such a pro-
posal is welcome. But, as 1 pointed
out, the question is, whether, to
achieve this, it was necessary to ex-
tend the life of the present Assembly.

In the past, as you know, in the
year 1861, the elections to the Orissa
Assembly which were called mid-term
elections then, were held in 1961 and
in June the Government came into
power, they took office. In February,
1962, we had the general elections.
All Opposition Partiey then appro-
ached the then Prime Minister, Pandit
Jawaharlal Nehru. It was hot sum-
mer then and it was not an opportune
time for holding the elections. The
Flection Commission had stated that
the elections should not be heMd.
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The State was under the President
Rule. They also did not like the elec-
tions to be held at that time. Taking
all these factorg into consideration,
we met Pandit Jawaharlal Nehru, the
then Prime Minister, and he told us
that probably they had to withhold
the elections to come along with the
general elections, But suddenly, be-
cause it was advantageous for the
Congress Party, without giving any
notice, in spite of the assurance that
he had given in this House thzt they
were not going to hold the elections,
they held the elections and, as it was
quoted by a Member yesterday, the
State Government had to incur an
expenditure of about Rs, 15 lakhs for
holding the elections separalely and
the Central Government had also to
spend Rs. 15 lakhg for holding the
elections to Parliament after 6—8
months. In order to avoid that ex-
penditure, it is all right to hold elec-
tions simultaneously. But, as I sald
yesterday, 1 do not think the inten-
tions are honest, the mctives arc
honest, because if the Congress Party
was not in such a deplorable state of
affairs today, probably, they would
not have agreed to extend the life of
the Assembly or to hold the electlons
simultaneously along with the gene-
ral elections.

Shri Tyagi: No, no.

Shri Surendranath Dwivedy: They
know it fully well that if the election
are held tomorrow, what will be the
fate of the Congress Party.

Shri Tyagl: The Congress will be
successful.

Shri Surendranath Dwivedy: 1
don't prophesy but I can say that in
1967, the people of Orissa will see to
it that the Congress is reduced to such
a minority that it would not be able
to form a Government, even a cali-
tion Government by purchasing other
Parties, as they have done in the past.

Shri Tyagl: Impossible.

Shri Surendranath Dwivedy: What
1 want to suggest is this. What is the
state of affairs there? Tt has been
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pointed out, and it has been borne out
by facts also, that the present Gov-
ernment there is incapablie of run-
ning the administration of the State.
Hundreds of people arc dying of
starvation, and that has been admit-
ted also by the Food Minister here,
because the measures that were taken
were inadequate, and the State Gov-
ernment was incapable of taking
measures to relieve the sufferings of
the people quite early. All these fucts
are there. Because the present Gov-
ernment is terribly afraild of facing
the people, they have even postponed
the panchayati elections. The pan-
chayati electiong were to have been
held this month, and that was the an-
nouncement made. . . .

Shri Rama Chandra Mallick (Jaj-
pur): The Opposition Parties wanted
the Chief Minister to postpone those
Grampanchayat elections.

Shri Surendranath Dwivedy: My
hon. friends do not know. They
should be informed that yesterday an
announcement has been made by the
Orissa Government postponing the
panchayati elections which were to
be held in the monthg of May snd .
June, and the life of the present
panchayats has been extonded up to
November, 1966. My hon. friend does
not know it perhaps.

Shrl Rama Chandra Mallick: The
Opposition parties had requested for
the postponement of the QGrampan-
chayat elections at this moment It
also appeared in the press.

Shri Surendranath Dwivedy: It is
all humbug to say like that; no Op-
position party has suggested like that.
My hon. friend does not know the
facts. The Opposition demanded that
the elections should be held because
the present panchayats have been
there for the last eight years.
When the difficulties were point-
ed out that there was drought
in some areas, then it was
suggested that if at all it was neces-
sary, the panchayati elections might be
suspended in those areas but in the
other areas the panchayati elections
should be held. 1 had a talk with the
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Chief Minister and he had promised
that he would take the consent of
the Auembly in case of postponement

istent d d had been
made in the Assembly. But after the
Assembly has adjourned, perhaps they
have taken some steps to postpone the
panchayati elections which they did
not want. But a promise and an
assurance had been given on the floor
of the House, and when I had met
the Chief Minister there, then also he
had promised that if at all Government
wanted to postpone the panchayati
elections, they would convene the
Assembly, amend the rules and with

the consent of the Assembly they
would do so. But now when the
Assembly has ajourned, they have

taken recourse to some ordinance or
some executive order by which the
panchayatj elections also have been
postponed.

Therefore, as I have said, the pre-
sent Government there is afraid of
facing the people. They are afraid of
elections. I do not like that people
should be burdened with elections too
often, twice within a period of six
or eight months, That ig all right, so
far as this is concerned, I do not ob-
ject to that policy or to that move that
we should hold the elections simul-
taneously along with the general elec-
tions, But this could be achieved
without giving further lease of life to
the present corrupt administration in
the State. They are coming forward
with this measure because it suits
their purpose.

Then, they are speaking of the
emergency. But the emergency pro-
visions should have been used, and
President’s rule should have been
invoked after August, and then in the
normal course, there should have been
elections in February. That would
have been the right and honest course
for this Government to adopt. But
they do not want it; they want by
some means, by some subterfuge, by
having recourse to these legal pro-
cesses, to extend the life of the pre-
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sent administration, and, therefore,
this measure ig there before us.

I would, therefore, suggest, let the
Minister withdraw this Bill. We
agree that the elections should be helg
simultaneously. There is no opposi-
tion to that. Let the elections be held
simultaneously. Butlet this Bill be
withdrawn, and after August 20
this year  when the term
of the present Assembly would
expire, let the President take
over the administration. This will be
salutary. As you know, there is a
demand in the country that in order
that there may be free and fair elec-
tions, and in order that a certain poli-
tical party which in office may not be
in an advantageous position to utilise
the governmental machinery, it will
be a sound principle and convention
if six months prior to the elections, the
party in power resigns from office,
Here is an opportunity to do that. In
fact, it is not even six months, but it
is less than six months. Andq Govern-
ment could have done that and with-
drawn this Bill now. The Law Mini-
ster has been given charge of thic Bill
only recently, and it had
been handled by others before.
I do not know whether he is replying
to the debate today or tomorrow; I
do not know whether he will consult
his colleagues and then withdraw this
Bill. But I would say this much that
they will get the full support of the
House and the country if after August
Phresident’s rule is promulgated in
Orissa.
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Shri U. M. Trivedi (Mandsaur): Mr.
Speaker, ordinarily this Bill would
have been supported by me but for the
fact that shelter has been taken behind
the provision of emergency which
exists and operates and which this
Bill envisages must contiune for a fur-
ther period, according to the Bl at
least up to the month of August, 1966.
This emergency must end, that is the
desire of the House. This emergency
must and, that is the desire of the en-
tire country. This emergency
has done very great harm to the coun-
try, that is not a fact which can be
denied by anybody. To take advant-
age of this emergency and to extend
this Orissa House is a traversty,

I feel that this Government of Orissa
does not require any considcration
whatsoever in this form that its period
of life may be extended. I say so be-
cause none of them has discharged his
duty as Chief Minister without fear or
favour. Each one has been accused
of making money at the cost of thke
power that has come to be vesied in
their hands.

The attitude of Mr. Patnaik, the first
Chief Minister, dig not lay down any
wholesome principle of good govern-
ment, and then came the picture of Mr
Biren Mitra, who took the trouble of
putting his wife into business with a
capital of Rs. 2,060 to make Rs, 16
lakhs in g short time—the most shame-
ful thing for man to admit, being the
Chief Minister, such a thing—and then
allowing his own telephone, bcaring
the notorious number of 302 to be used
by his wife for her business as the
Orissa Agents, and then going further
and allowing Hifayatulla, Private Sec-
retary, to be the manager of her firm,
and then to come before the Eiection
Commission and to say that he has
nothing to do with the business—it is
such people who do not require any
encouragement at the hands of this
House.

I would, therefore, say that in the
present circumstances the best course
for the Government would have been
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to dissolve this House and allow Pre-
sident’s rule there. When we can have
President’s rule in Kerala why should
we not have in Orissa? The influence
of such people who, I should say. are
a blot to the good democratic fcrm of
Government that we want to establish,
is not conducive to the healthy growth
of democracy in our country. I wou.d,
therefore, submit that no use rrust be
made of these present emergency
powers to continue those persors in
power who do not deserve to remain
in power. This gang of peopl: must
be disbanded, and if it is done, nobodv
will be sorry for that.

16698

Today the estadlishment of u guod
government is necessary. It is not
enough that we have secured what we
used to term in those days self-govern-
ment for our country. We are  still
very far away from good government.
In those days Gandhiji used to say: “I
do not care for good government, I
want self-government”. But today
is a day when we can say that having
now obtained, secured, self-govern-
ment, it is essential that we must have
good government. Swaraj is there,
but swarajya is necessary. Pecnple ure
clamouring to have swarajya in our
country. I will, therefore, say that
this Bill is an ill-advised Bii, and
the hon, Minister will do well to seek
proper advice in this matter, to take
stock of the whole situation, to go
through the antecedents of the p2ople
in power, and, for the sake of the
country and for the sake of proper
elections and to show that just and
proper elections have been held—Iet
the country at large feel that not only
that we are honest, but that we do act
honestly also—it is better that the
President’s rule is established in
Orissa.

Shri Ramachandra Mallick: What
about Kerala?

Shri U, M. Trivedi: I do not belong
to Kerala.

Shri Rama Chandra Mallick: Is he
supporting President's rule in Kerala?
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Shri U. M. Trivedi: I do not know
whether he heard me.

Shri Hari Vishnu Kamath: He is
over-zealous in a mistaken cause.

Shri U. M. Trivedi: I submit under
the circumstances it would be better
not to give a certificate of good gov-
ernment to these people. I agree with
the Government's view that this is not
the juncture, with hardly ten mouths
ahead when we will have general elec-
tions, it is not necessary that we must
hold elections just now or in August,
six months ahead of the schedule. I
agree with this, but at the same time,
I will submit that President’s rule
must be properly established there so,
that the people may be free and free
to think as they like and be able to
exercise their rights according to the
dictates of their conscience and not
dictated to by those persons who have
not come up to the standards to which
we would like to have their conduct
before this House.
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&g & ar faQd o w0 @z IA07
H wwE g AT

TR & Y § 9§ fqdaw w1
g5 § wwdw wear §, 9 fafo @@
g & fqaaq war § W §
TEATE 6 ZET WY dee W
IW T ZTW R IHGT FF & |

st gVN W wEWW  (3A9) ¢
TR NEITA, § IR AT Ay
grosew auqfr afi §

Shri S, Kandappan (Tiruch de):
Sir, this Bill seeks to give a fresh lease
of life to the legislative assembly of
Orissa thereby assuring one more year
for '.pe admittedly rotten government
that is ruling there. The Government
is bringing in a measure which s
obnoxious and which does away with
even the semblence of any sanctity that
is still left with our Constitution. 1
say this because it has been gtated
even in the Bil] itself that they are
relying on article 172 for this measure.
Article 172 says:

Every legislative Assembly of
every State, unless sooner dis-
solved, shal] continue for five
years from the date appoint-
ed for its first meeting and no
longer and the expiration of
the said periog of flve years
shall operate as a dissolution
of the assembly:

Provided that the said period
may, while a Proclamation of
Emergency is i{n operation,
be extended by Parliament by
law for a period not exceed-
ing one year at a time and not
extending in any case beyond
a period of six months after

VAISAKHA 23, 1888 (SAKA)
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the Proclamation has ceased
to operate.”.

It is very strange that a measure
of this nature should be taken recourse
to. It is rather not in the spirit in
which this article is intended.

Another thing is that, it has appear-
eq in the papers, the Government is
going to restrict the emergency and
the DIR only to the strategic areas
and in that case, I do not know what
would happen to this Bill. Perhaps
the Government may think of bringing
in a constitutional amendment. Or, 1
do not know what they will resort to.
Those who advocate and support this
measure have advanced two reasons.
First, they said that we would be un-
necessarily involving a lot of expendi-
ture which we can make use in uplift-
ing the people. This is a flimsy argu-
ment. We know how thrifty the Gov-
ernment is, what kind of government
it is and how they had proceeded to
hold the elections previously in Orrisa
when it suited them. Another reason
advanced by the supporters of  this
Bill is that the situation in Orrisa is
not suitable for holding elections there.
It may be so. For the sake of argu-
ment 1 am prepared to concede that
the situation in Orissa may not be
propitious or favourable for holding
the elections there but that doeg not
mean that we should give a new lease
of life to that legislature. 1 would
rather wel if the gover t dis-
solves the Assembly there and appoints
a Governor to take hold of the situa-
tion there. The Government should
ponder over this matter, In fact a sug-
gestion has been made by the other
Members too of who preceded me to
this effect. I say this for two reasons.
Firstly, it had been admitted during
the discussions on the food situation
in Orissa two days back that the
administration there was not able
to cope with the situation. In fact
even peopl responsible Members
from Orrisa have testiied to the
fact that the administrative machinery
hag failed miserable to cope up with
the emergent = situation there. It
means that the Government tha: con-
trois the administration is not
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capable of tackling the predicament
in which the Orissa State is at pre-
sent placed. It is precisely because
of thig reason that I should ask the
Government that they should imme-
diately post a Governor who has got
the administrative  methods and
knowledge and who is well-experienc-
ed in administrative matters, so that
he may take things there in his hand.

Another reason ig this; it has been
stated during the debate here that the
ruling party there is trying to tamper
with the situation and trying to ex-
ploit the situation for its own party
purposes. If the Government is dissoi-
ved and if there is a Governor ap-
pointed to take up the administration
th'ere, it would be better for all par-
ties concerned; they would all be
able to co-operate and it would meet
the situation in a better way than
allowing the Government to continue.

1 am not going to plead for elec-
tions there. I would rather strongly
plead that the Government should
seriously consider whether it would
not ke better to appoint a Guvernor
in Orissa at the present juncture to
take over the administration and be in

charge of the affairs there till the
situation improves and normaley
restored.

The Minister of Law (Shri G. S.
Pathak): Sir, I am grateful to the
hon. Members who have participated
in this debate.

Mr. Speaker: He may continue
tomorrow. The House will now take
up non-official business.

14.32 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
ErcHTY-NINTH REPORT

Shri Shree Narayan Das (Darbhan-
ga): 1 beg to move:

“That this House agrees with
the Eighty-ninth Report of the

MAY 18, 1966
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Committee on Private Members’
Bills and Resolutions presented
to the House on the 11th May,
1966.”.
Mr. Speaker: The question is:
“That this House agrees with
the Eighty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presentea
to the House on the 11th May,
1966.”

The motion was adopted.

14.32 hrs,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of the Eighth Schedule)

Shri Abdul Ghani Goni (Jammu
and Kashmir): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Abdul Ghani Goni: I intro-
duce the Bill.
14.33 hrs.

CONSTITUTION (AMENDMENT)

BILL*
(Amendment of article 51)

Shri Harli Vishnu Kamath: (Hosh-
angabad): I beg to move for leave
to introduce g Bill further to amend
the Constitution of India.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion wa< adopted.

Buhliched
.r

18-3-66.

in  Gazett

of India Extraordinary, Part IT section 2, dated
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Shri Hari Vishnu Kamath: I intro-
duce the Bill.

Mr. Speaker: Then, “Bill to be
withdrawn”. Shri Yashpal Singh—
not here. ’
14.33 hrs.

CONSTITUTION (AMENDMENT)

BILL—contd.

(Amendment of articles 75 and 164)
by Shri Hari Vishnu Kamath]

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
Shri Hari Vishnu Kamath on the 1st
April, 1966: !

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Hari Vishnu Kamath (Hoshan-
gabad) rose—

Mr. Speaker: Mr. Kamath is reply-
ing to the debate?

Shri Hari Vishnu Kamath: That is
what I thought; I do not know, if the
House wants more time to continue
with it. (Interruption)

Mr, Speaker: 1 did not note it.

Shri Hari Vishnu Kamath: You were
not in the Chair then, I do not know
why. 1 welcome it now, and I am
grateful that you are in the Chair
now.

Mr. Speaker: So do I.

Shrj Harl Vishnu Kamath: 1 am
happy. Mr. Speaker, Sir, we are at
the fag-end of our labours with ie-
gard to this Bill, which seeks to pro-
vide that the Prime Minister of India
shall be a Member of the lower House,
the Lok Sabha, that the Chief Minis-
ters of the States shall be members
of the Vidhan Sabhas of their respec-
tive States and that not more than
25 per cent or one-fourth of the Coun-
cil of Ministers at the Centre and in
the States shall belong to the Rajya
Sabha or the Vidhan Parishads respec-
tively.

VAISAKHA 23, 1888 (SAKA)
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I would like to say that this Bill
has received the warm support—I am
loathe to blow my own trumpet but
sometimes that has to be done—not
merely in this House but in the press
and among the public as well. It has
been really said, rightly said, that it
is possible for the Prime Minister, as
she herself has conveyed to this House
through the Minister of State in the
Ministry of Home Affairs—she convey-
ed « special message as the President
of the United States does to the
Congress—

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies jn the Ministry of
Defence (Shri Hathl): No, no,

Shri Hari Vishnu Kamath: More or
less she conveyed a message through
the Minister, that she would be hap-
py, only too glad, to face, to contest
a by-clection to the Lok Sabha and
become a Member of this Sabha.
And, as I said, and as many hon.
Members have rightly said the other
day and on previous occasions, un-
less something unforeseen happens,
she is sure to be elected to this House,
Therefore, 1 do not see any reason
why when the Home Minister has dc-
clared that he would revoke the emer-
gency in part—it was declared a fort-
night ago—and during the last fort-
night much water hag flowed over the
Jamuna, and the Home Minister has
declared— (Interruption) Don’t worry,
there will be no drought; I should
suppose there may be floods,

Mr. Speaker: Under it.

Shri Harl Vishnu Kamath: Under
the Jumna bridge; down the Jumna.
The Home Minister has said that he
is prepared to revoke the emergency
in part, and a Bil] perhaps is being
drafted in the alcoves of the Home
Ministry—

Shri Hathi: Alcoves?
Shri Hari Vishnu Kamath: Yes;

somewhere in the alcoves or the
dovecots of the Home Ministry; that
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would be presented to the House, the leader of the Congress parliamen-

brought before the House, during the
next session. But the spirit has been
accepted, the principle has been ac-
cepted, that the emergency should be
revoked in part. That means to say,
in some States of the Union there will
not be emergency and the provisions
relating to the emergency will lapse.
Therefore, as far as those States are
concerned, it is open to the Govern-
ment, to the Election Commission, to
hold by-elections in those States where
the emergency is not in force; we do
not want to force a general election
in November, as the geperal elections
in the whole country are coming up
in February. But a by-election, for
fulfilling the heart’s desire, the wishes
of the Prime Minister, that she should
be enabled to enter the Lok Sabha.
* should be held. If the Government
means what it says, if the Govern-
ment is not hypocritical about the
statement, the Prime Minister stould
not be baulked, should not be depriv-
ed of a chance to stand in a bye-elec-
tion, if it is really her heart'’s desire,
and come here to the Lok Sabha as
its Member, She should be welcome
here, as a Member of this House.

It has been said by several hon.
Members that we may not amend the
Constitution for this purpose, @ Why
not a convention, a tradition, a healthy
tradition grow up as it has grown up
in other countries, so as to support
the grand edifice of parliamentary
democracy which we are having, of
which we are speaking, in this country.
1 wish and I pray to God also that
such a tradition may grow in our
country. But you know, Sir—I need
not tell you but I would like to re-
mind you, when you are in the Chair—
of the manifold ways in which heal-
thy traditions have not grown in this
country, but also traditions are set
at naught in various ways. I would
only point to one or two instances,
and not waste the time of the House
by pointing to a legion of instances
to illustrate my point.

You will be pleased to recollect that
in the last general election, to elect

tary party—if tke press reports are
correct and if my memory does not
betray ine—one of the tellers was the
Deputy-Speaker of the House, of the
Lok Sabha. Now, my Bill has been
introduced, but I do not know when
it wil] get a chance to be discussed in
the House; the Bill ig to the effect that
as soon as they are elected—the Presi-
dent, the Vice-President, the Speaker,
tke Deputy-Speaker, and the Gover-
nors—all these must cease to be mem-
bers of the political party and must
cease to indulge in partisan, political
activities, If the Deputy Speaker had
not been from the Congress party, I
do not think that the Congress party
would have dared to make the Deputy
Speaker a teller at the election. It
is infra dig, beneath the dignity, of
the Deputy-Speaker to act as a teller
in that election. That is one instance.

Then, the press reports recently
have said that in Himachal Pradesh,
the warrant of precedence has been
newly devised: in it, even the presi-
dent of the local, provincial congress
committee comes next to the Chief
Minister, I do not know under what
rule, under what provision, what tra-
dition or convention of parliamentary
democracy that hag been devised. I
hope tke press reports are wrong, but
I go by press reports. It is almost
like putting Kamaraj Avergal next to
the Prime Minister; Shri Kamaraj
President of the Congress, being plac-
ed next to the Prime Minister in the
warrant of precedence; that has not
been done here, but I am told that in
Himachal Pradesh, the president of
the congress committee comes next to
the Chiet Minister of Himachkal Pra-
desh. You can appreciate whether
this is a good convention or tradition.

I will give one more instance. Re-
cently the House also discussed this
matter. The Governor of Kerala flew
from Trivandrum to Delhi to take
part in this party election and in-
dulge in partisan activity. When the
matter was raised, the convenient ar-
gument was trotted out that there
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was no code of conduct for Gover-
nors. What can we do? Because of
these things, traditions detrimental to
parlimentary democracy have been
built up. I, who would have been
happy if healthy traditions were buil-
ding up, therefore, would like fo have
the Constitution amended for that
purpose, because healthy and salutary
tranditions are not being built up.
There is no other way, therefore, but
to amend the Constitution to force
the issue.

While intervening in the debate,
the Minister of State said, it was not
proper to suggest that Ministers from
Rajya Sabha were not useful and
therefore they should not be there;
and he said the hon. member should
not use any derogatory words. So
far as I am aware. . . .

Shri Hathi: It was not you. Some
other Members said it was “Yatim
Khana®.

Shri Hari Vishnu Kamath : Only
one Member sald it and I think he
practically withdrew it.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I said nothing derogatory.

Shri Hathi: Not you.

Shri Hari Vishnu Kamath : The
point is the Prime Minister and the
Cheif Ministers should belong to the
House of the People and Vidhan
Sabhas respectively. In a parlimentary
democracy, the people are the re-
pository of all soverelgn powers and
whoever represents the people directly
should be Chief Minister or Prime
Minister.  Otherwise, what happens
is this. Under the Constitution, the
Council of Ministers is responsible to
the House of the People. Thousands
of crores of rupees are being voted by
the House of the people. The Prime
Minister is not a member of this
House but of the other House which
has no right to discuss and vote the
demands of the various ministries un-
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der the Constitution. So, the Prime
Minister belongs to a House which
has no right or power under the Con-
stitution to vote the demands of the
various ministries.

The Minister of State for Home
Affairs also said, there would be no
doubt in principle that the Prime
Minister should be normally a member
of the Lok Sabha. I am glad he has
admitted this point that it is indubi-
table that the Prime Minister must be
a member of the Lok Sabha and the
Cheif Ministers must be members of
the Vidhan Sabhas, Then why may I
ask, should there be any objection to
the Bill being circulated for public opi-
nion? A popular Government and po-
pular ministers should not be afraid
of public opinion. I am glad that the
Bill has evoked such interest and en-
thusiasm that two amendments have
been moved to my motion seeking to
circulate the Bill for public opinion. I
am sure the Government will not be
frightened of a circulation motion of
that kind and will agree to it.

Lastly, I would appeal to the Mem-
bers of this House: Is there a Mem-
ber here with soul so dull, if not dead.
that he will say, “I do not want the
Prime Minister to belong to this
House, 1 do not want the Council of
Ministers to consist of ag few mem-
bers from the Rajya Sabha as poasible?
I would, therefore, appeal to the
House to vote for the circulation mot-
ion of the Bill to elicit public oplnion,

Mr. Speaker: Though Mr. Yashpal
Singh is not here, I shall put his
amendment to the vote of the House
because it has been moved.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th September,
1966.”

The Lok Sabha divided:
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Aney, Dr. M.S.
Berwa, Shri Omkar Lal
Brij Rui Singh, Shri
Kapur Singh, Shri
Mahanan 1a. Shri

Abdul Wahid, Shri
Achutban, Shri

Alva, Shri A. S.

Bajsj, Shri Kamalnayan
Bal Krishan Singh, Shri
Balakrishnan, Shri
Banerjee, Dr. R.
Basappa, Shri

Bhanja Deo, Shri L. N.
Bist, Shri J. B. S.
Borooah, Shri P. C,

Brij Basi Lal, Shri
Chakraverti, Shre P. R.
Chandak, Shri
Chandrabhan Singh, Shri
Chaudhry, Shri Chandramani Lal
Chavan, Shri D. R.
Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Day, Shri B. K.
Deshmukh, Shri Shivaji Reo S.
Dixit, Shri G. N.

Doral, Shri Kashinatha
Dwivedi, Shri M. L.
Ganapati Ram, Shri
Hanuds, Shri Subodh
Harvani, Shri Ansar
Hazariks, Shri J. N.
Hem Raj, Shri
)un\lmd"i. Shrimanti
Joshi, Shri A. C.

Joshl, Shrimati Subhadra
Jyotishi, Shri J. P.
Karuthiruman, Shri

Shri Hari Vishna

Kamath: I
would like to remind Mr,
Nath Pandey who is in the Congress
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AYES

Matcharaju, Shri
Misra, Dr. U.
Mukeriee, Shri H. N.
Murmu, Shri Surkar
Nambiar, Shri

NOES

Konyalgi, Shri H. V
Krisbna. Shri M. R,
Lehtan Chaudbry. Shri
Lakshmikeothamma, Shrimati
Lalit Sen. Shri

Lonikar, Shri

Masariys Din, Shri
Mehai, Shri S, A.
Mehrotru, Shri Bra) Bibari
Mchua, Shri J. R.

Mebta, Shri Jashvant
Mishrs, Shei Bibhuti
Misra, Shri Mah-sh Dutta
Miera, Shri Shyam Dhar
Mohain, Shri

More, Shri K. L.
Munzni, Shel David
Murti, Shri M. S.
Mugafir, Shri G.S.

Naik, Shel D. J.

Naskar, Shri P. 8.

Nayak. Shri Mohan
Paliwal, Shri

Pande Shri K. N.

Pandev. ShriR. 8.
Pandev, Shri Vishwa Nath
Panns Lal, Shri

Parashar, Shri

Patel, Shrl Man §i2 p,
Patel, Shri P, R

Patel, Shri Rajeshwar
Patil, Shri D. S.
Pattabhiraman, Shri . R.
Pratab Singh, Shri
Raghunath Singh, Sh\ri

Vishwa

that his amendment also is there for

circulation of the Bill for eliciting

opinion.

st qy fem@ (FX)
TR T ) Ow e
Tyt e amo

Noes.
L RT A
g ¥

Shri Matcharaju
My vote may be added for Noes.
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Pandey, Shri Sarjeo
Rajsram, Shri
Ramabadaran, Shri
Tan Singh, Shri
Utiya, Shri

Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Singh, Shri !

Ranijit Singh, Shri

Rao, Shri Muthyal

Rao, Shri Thirumals
Reddy, Shri H.C. Linga
Sadhu Ram, Shri

Dr, S. K.

Samanta, Shri §. C
Satyabhama Devi, Shrimati
Shah, Shrimati Jayaber
Sharma, Shri A. P.
Sharpra, ShriC. C.

Sheo Narain, Shri

Shree Narsyan Das, Shri
Siddananjappa, Shri
Sidh+shwar Prasad, Shri
Singh Sbri D. N.

Siaha, Shrimati Ramdulari
Soy. Shri H. C.

Sumat Prasad, Shri

Surya Prasad, Shri
Swamy, Shei M. P.
Tiwary, Shri D. N.
Tiwary, Shnn K. N
‘Tripathi, Shri Krishna Dco
Tula Rem, Shri

Uikey, Shri

Upadhyays, Shri Shita Dutr
Valvi, Shri

Varma, Shri M. L.

Verma, Shri Balgovind
Virbhadra Singh, Shri
Yadavs, Shri 8. P.

(Narasipatnam):

Shri Dhuleshwar Meena (Udaipur):
My vote also may be

addeq for

Mr. Speaker: I will add 1 to Ayes

and 2 to Noes.
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The result of the divisien
follows:

Ayes 16; Noes 107.

is as

The motion was negatived,
Mr. Speaker: Does Mr. Vishwa Nath
Pandey want his amendment to be
put to the House?

Shri Vishwa Nath Pandey (Salem-
pur): No, Sir; I withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Speaker: I shall now put the
majin motion to the vote of the House.

VAISAKHA 23,
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Shri Hari Vishnu Kamath: With
regard to that, Sir, I may submit,
that this is a Constitution (Amend-
ment) Bill, and unless there is a
special majority to pass the motion
it is not possible.

Mr. Speaker: This being a Consti-
tution (Amendment) Bl the voting
has to be by division. The lobbies
have already been cleared. I ghall
put the motion to the vote of the
House. The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

Division No. 1 ]

Berwa, Shri Onkar La!

Bist, Shri J. B. S.

Brij Raf Singh, Shri

Kemath, Shri Hari Vishnu
Kspur Singh Shri

Lahtan Chaudhry, Shri
Lsk«hmikanthamma, Shrimani

Abdul Wahid, Shei
Ahuthsn, Shri

Alva, ShriA. 8.

Bajsj, Shri Kamainayan
Bal Krishns Singh, Shri
Banerjee. Dr. R.
Basappa, Shri

Baswant, Shri

Bhanja Deo, Shri L. N.
Boroosh, Shrl P.C.

Brij Basi Lal, Shri
Chakraverti, Shel P. K.
Chandak, Shri
Chandrabhen Singh, Shri
Chaadhrv, Shei Chandrsmani Lal
Chavan, Shri D. R.
Chuni Lal, Shri

Daliit Singh, Shrs

Das, Dr. Mo M.

Daa, Shei B. K.
Deshmukh, Shri Shivaji Rso 5.
Dbuleshwar Meena, Shri
Dixlt, Shri G. N.

Dorai, Shri Kasinatha
Dwivedi, Shei M. L.
Genapati Ram, Shri

895 (Ai) LSD—8.

AYES

Limaye, Shet Madhu
Mahananda, Shri
Misra, Dr. U
Mukerjee, Shei H. N.
Murmu, Shri Sarkar
Nambiar, 8hri
Pandey, Shri Sarjoo

NOES

Gupts, Shri Badsbah
Haneda, Shei Subodh
Harvanl, Shri Anser
Hasarika, Shri J. N

Hem Raj, Shri
Jamunsdevi, Shrimat
Josbi, ShriA.C

Joshi, Sheimati Subhadra
Jhotishi, Shri J. p.
Karuthiruman, Shri
Koujalgi, Shel H. V.
Krishoa, Shri M. k.
1.alit Sen, Shri

Loaiksr, Shri

Masuriya Din, Shri
Msteharaju, Shri

Mehdi, Shei §. A.
Mehrotra, Shri Braj Bibari
Mehts, Shri]. R
Misbra, Shri Bibhu
Misra, Shri Mahesh Dette
Nnhain, Shri

Munsai, Shri David
Murti, Shri M. §.
Moussfir Shri G. 8.

Nalk, Shri D. J.

[14.53 hre.

Raisram, Sbri
Remsbadran, 8bai
Semants, Shri 8. C
‘Ten Siugh Shri
Utiys, Shri

Vaivi, Shri

Naysk, $hri Mohsn
Pandey, Shri K. N.
Pandey, Shel R. S.
Pandey, Shri Vuhws Nath
Panna Lal, 8hri

I'arashag, Shri

Patel, Shri Man Sinb 1.
Patel, Shrl Rejeshwar
Fatil, Shel D. 8.

Peaiap Singh, Shri
Rejdeo Singh, Shri

Ram Sewak, Shri

Ram Siogh, Shri

Renjit Singh, Shri

Rao, Sti Muthyal

Rao, Shri Thirumal
Reddy, 8hri H. C. 1 I~ga
Sadbu Ram, Shri

Sahs, Dr. $. K. '
Satysbhams Devi, sh-r:en
Shad, Shrimsti Jaysbeo
Sherma, Shti A. P.
Sherms, Shri D. C.

Sheo Nersin, Shri

Shree Nareysa Das, Shat
Siddsnanjappe, Shri
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Sidheshwar Prassd, Shri
Singh, Shri D. N.

Sinha, Shrimati Ramdulari
Soy, Shri H. C.

Sumat Prasad, Shri

Swrys Prawd, Shri

Tula Ram, Shri

Mr. Speaker: The result of the
Divigion is: Ayes—20; Noes—98. The
motion is not carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

The motion was negatived.
14.51 hes.

CONSTITUTION (AMENDMENT)
BILL, 1962

(Amendment of articles 136, 226 etc.)
by Shri Shree Narayan Das

Shri
bhanga):

Shree Narayan Das
Sir, I beg to move:

(Dar-

“that the Bill further to amend
the Constitution of India be
referred to a Select Committee
consisting of 25 members, namely:

Dr. M. S. Aney, Shri Brij Raj
Singh, Shrimati Renu Chakra-
vartty, Shri Basanta Kumar
Das, Shri G. N. Dixit, Shri
Ganapatt Ram, Shri S.
Haneda, Shri Hari Vishnu
Kamath, Shrimati T. Lakshmi
Kanthamma, Shri Madhu
Limaye, Shri Harish Chandra
Mathur, Shri C. R. Pattabhi
Raman, Shri Raghunath Singh,
Shri Shivaram Rango Rane,
Shri N. G. Ranga, Shri Sham
Lal Saraf, Shri Era Sezhiyan,
Shrimati Jayaben Shah, Shri
Sidheshwar Prasad, Dr. L. M.
Singhvi, Shrimati Tarkesh-
wari Sinha, Shri Sinhasan
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Swamy, Shri M. P
Tiwary, Shri D, N,
Tiwary, Shri K N.
Tripathi, Shri Keishna Deo
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Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M. L.

Verma, Shri Balgovind

Virthadrs Singh, Shri

‘'Yadavs. Shri B. P.

Singh, Shri Ravindra Varma,
Shri Amar Nath Vidyalankar,
and Shri Shree Narayan Das,

with instructions to report by the
last day of the first week of the
next session.”

Sir, this Bill, for reference to a
Sclect Committee for which 1 have
just moved a motion, was circulated
for eliciting public opinion. In the
beginning, I would like to say that
the majority of opinions are not in
favour of the Bill. Even then I want
to bring to the notice of this hon.
House certain points that I would like
to be considered by the hon. Mem-
bers.

14.53 hrs.
[SHRr SHAM LAL SARAF in the Chair)

The principle on which my Bill
stands is that the independence of an
elected Assembly requires that the
Assembly itself should have exclusive
powers to decide controversies about
its membership, and this power ought
to override the ordinary law enforced
through courts. The Constitution-
makers, when the Constitution was
framed, had this principle in mind
when they framed this article or the
articles of Chapter XV of the Con-
stitution. I would quote only one
article, article No. 329, for the benefit
of the House. It reads like this:

“Notwithstanding anything in
this Constitution—

(a) the validity of any law relat-
ing to the delimitation of con-
stituencies or the allotment
of seats to such constituen-
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cies, made or purporting to be
made under article 327 or
article 328, shall not be call-
ed in question in any court;

no election to either House of
Parliament or to the House
or either House of the Legis-
lature of a State shall be
called in question except by
an election petition presented
to such authority and in such
manner as may be provided
for by or under ary law made
by the appropriate Legis-
lature.”

(b)

Sir, this article is based on the
principle which T have just stated.
The object of the Bill, as has been
stated in the Statement of Objects
and Reasons, makes it clear that the
object is to exclude the jurisdiction
of High Courts and the Supreme
Court to entertain appeal, revision,
writ application or other proceedings
under articles 132, 136, 226, 227 and
228 of the Constitution of India
against decisions and orders of the
authority constituted by the Legisla-
ture to decide election petitions under
article 328(b) of the Constitution (at
present Election Tribunals appointed
under the Representation of the
People Act, 1951). The argument in
support of the Bill is based on the
following propositions: (1) That it is
the privilege of the Legislature to
decide contests in regard to election
of its members and, in exercise of
that privilege, no jurisdiction could
be claimed by any Court; (2) When
the legislature delegates by an enact-
ment, the performance of this privi-
leged function to an authority of its
choice (now Election Tribunals con-
stituted under the Representation of
the People Act, 1951), the said autho-
rity would be cloaked with the man-
tle of the said privilege and should
enjoy immunity from the jurisdiction
of the courts except to the extent per-
mitted by the legislature itself in the
said enactment; and (3) Therefore,
when the legislature puts the seal of
finality on the decisions of the autho-
rity constituted by it, the jurisdiction
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of the courts including the special
jurisdiction of the Supreme Court and
the High Courts under articles 136,
226, 227 and 228 of the Constitution
should be excluded.

This principle was accepted by the
Supreme Court when it gave a ruling.
I am quoting from Juridical Digest—
Election Cases 1951—35. There it is
said:

“The right to vote or stand as
a candidate for election is not a
civi] right but is a creature of
statute or special law and must
be subject to the limitations im-
posed by it. Strictly speaking, it
is the sole right of the legislature
to examine and determine all
matters relating to the election of
its own members, and if the legis-
lature takes it out of its own
hands and vests in a special tri-
bunal an entirely new and un-
known jurisdiction, that special
jurisdiction should be exercised in
accordance with the law which
creates it.”

Then it adds:

“When a right or lability is
created by a statute which gives
a special remedy for enforcing it,
the remedy provided by that
statute only must be availed of.”

This paragraph that I have read
from the judgment of the Supreme
Court makes it quite clear that in
matters of elections the Parliament
or the Assembly which is elected by
the people is quite independent to
deal with cases relating to election of
its members and other matters. But,
Sir, as you know, when before the
first General Elections, this hon.
House, the Provisional Parliament,
enacted the Representation of the
People Act, 1951, there was a provi-
sion in that to the effect that the deci-
sions of the tribunals will be final
and conclusive. No appeal was avail-
able for anyone aggrieved by the deci-
sions of the tribunals to flle appeal
petitions.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Not under the statute, but
the constitutional remedy was there
under articles 136 and 228.

Shri Shree Narayan Das: That is
your case. My point is that having
in view the provisions of article 329(b)
the Parliament at that time thought
it proper that the decisions of tri-
bunals should be final.

The Representation of the People
Act had this provision—I do not re-
niember the section—that there would
be no appeal.

15 hrs.

Shiri Hari Vishnu Kamath: Not under
the Act but under the Constitution.

Shri Shree Narayan Das: As [ have
just now quoted the judgement of the
Supreme Court, the Supreme Court
says:—

“right to vote or stand as a can-
didate for election is not a civil
right but is a creature of statute or
specia] lJaw and must be subject to
the limitations imposed by it.
Strictly speaking, it ig the sole
right of the Legislature to examine
and determine all matters relating
to the election of its own members,
and if the Legislature takes it out
of its own hands and vests in a
special tribunal an entirely new
and unknown jurisdiction, that spe-
cial jursidiction should be exer-
cised in accordance with the law
which creates it.”

This is the basis on which I stand.

The Minister of Law (8hri G, S.
Pathak): Mr. Chairman, in case the
hon, Member, Shri Shree Narayan Das,
does not object, 1 want to point out
cne thing that may curtail this dis-
cussion, The Government is proposing
to confer origina] jurisdiction on the
High Court in the matter of election
netitions and the result of that will be
that there will be no writ under article
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226 which could be filed in the High
Court. That being so, no question of
amendment of article 329........

Mr. Chairman: Are you replying to
the debate?

Shri G. S, Pathak: I am just sug-
gesting to the hon. Member to consider
this point because his Bill would be-
come outdated if Parliament confers
jurisdiction on the High Court to
entertain petitions. That is what I
wished to point out.

Mr, Chairman: When the hon. Mem--
ber finishes his speech and othe¢
Members have spoken, you can clarity
it.

Shri Narendra Singh Mahida
(Anand): He is making a suggestion.

Mr. Chairman: I could understand
that.

Shri G. S, Pathak: I just wished to
point that out and that was subject to
hig consent.

Shri Hari Vishnu Kamath: The Bill
will go contrary to the Bill Govern-
ment is bringing forward.

Mr, Chairman: When a piece of
Legislation is before the House, it is
always better to know all the view-
points in spite of the fact that Govern-
ment may have decided in favour of it.
Last of all, when the hon. Minister
speaks, certainly he will carrect every-
thing and Members who may be liable
to agree to that will change their
views also.

Shrl G. S. Pathak: I would like to
suggest to him that he may have this
in mind when he is discussing this.

Shri Radhelal Vyas (Ujjain): I want
to seek one clarification from the hon
Law Minister. It is good that he is
thinking of conferring original juriad:..
ction on the High Court, but I would
like to know whether the provision of
appointing specia! eclection tribunals
will be withdrawn because if simut-
taneoug jurisdiction is conferred on
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both the courts, it will not help.

Mr. Chairman: If the hon, Member
would have heard me, there was no
necessity of raising this question at the
moment. Let the hon, Member finish
his speech; then, we will see what elsc
is coming up.

Shri G. S. Pathak: | am sorry that |
intervened at thig stage. I merely wan-
ted to bring that to the notice of the
learned speaker.

Constitution

Shri Shree Narayan Das: Whatever
has been said by the hon, Minister
I am conversant with that because in
answer to a question he has replied
that Government i» coming forward
with a Bill to amend the Representa-
tion of the People Act in which this
provision will be made and that this ix
the recommendation of the Election
Commission. But I will just inforin
the House that my Biil was introduced
1n 1963 and was circulated for eliciting
opinion,

The only point 1 would like to stress
before the House is the principle on
which the provisions of article 329
were passed and that principle was
accepted by the Supreme Court also
A large number of cases cropped up
after the first general election, not
against an appeal or decision of any
court but any order passed by a tribu-
nal was brought before the High Court
and in a large number of cases to the
Supreme Court algo because this was
the first time that election cases copped
up in our country. In the course of
that we find that a large number of
cases were not decided in time. There
were caseg when the case continued
even after the House was dissolved and
some cases are even pending. It was
in that context that 1 thought it worth
while and proper that the attention of
the hon. House and of the Govern-
ment should be drawn to the fact that
such delayg should not be there.

As I have just noy stated, the prin-
ciple ig that any assembiy of elected
members is supreme in this aspect ot
leest, because if the court is allowed
to interfere in matters relating to the
conduct of business and other thinge,
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it will be detrimental to the indepen-
dence of this body. As I have said,
the framers of the Constitution had
also this in mind. The words used in
article 329 are “Notwithstanding any-
thing in this Constitution”. I am not
a lawyer, but as a layman, I think, this
cxpression “Notwithstanding anything
in this Constitution” debars the eourts
from taking action with regard to elcc-
tion petitions, but the Supreme Couri
and the High Courts have held other-
wise. In the important case in which
our friend, Shri Hari Vishnu Kamath
was the appellant and Syed Ahmed
Ishaque and Others were espon-
dents

Shri Harl Vishau Kamath: The Law
Minister was the counsel on the other
side, opposite ‘o0 me,

Shri G. 8, Pathak: ! am opposite to
yYOu even now.

Shri Harl Vishnu Kamath: Her: alsc
vou are opposite to me

Mr, Chairman: Do | take it that hon.
Members are not interested in this
debate?

Shri Harl Vishnu Kamath: Yes ve:
of course

Mr, Chairman: Then. [ think, you

should hear him.

Shri Harl Vishnw Kamath: But such
interpellations are allowed

Shri Shree Narayan Das: In that the
Supreme Court held:—-

“The view that Article 329/b) is
limited in its operation to initia-
tion of proceedings for setting
aside an election and not i the
further stages following on the
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decision of the Tribunal is consi-
derably reinforced, when the ques-
tion is considered with reference
to a candidate, whese elce-
tion has been set aside by the
Tribunal. If he applics unaer
Article 226 for a writ to set aside
the order of the Tribunal, he
cannot in any sense be said to call
in question the election; on the
other hand, he seeks to maintain
it.”

The ruling given by the Supreme
Court has been accepted al] through
and is being accepted.

In the majority of countries in the
world the practice has been to defirc
the powers of the judiciary to try elec=
tion cases under the respective Rep-
resentation of the People Act. 1 want
to make it quite clear that I do not
want that the courts should not deal
with these matters, My only point
ig that the courts should dea] with the
matter only to the extent that this hon,
House gives jurisdiction to the High
Courts and the Supreme Court. That
is the only point.

Now that the hon. Minister is going
to give that power by amending the
Representation of the People Act to
the High Court, it ig good; I welcome
it. But even then my Bill will bzcome
redundant or unnecessary only in case
the hon. Minister gives the power of
appeal against the decision of the High
Court to the Supreme Court so that
the Supreme Court may not finq ft
necessary at any time to evoke the
powers given to that body under the
provisions of article 136. That is a
general power given to deal with ordi-
nary caseg arising out of so many
laws in the country. With regard to
election petitions, I  think, the hon.
House should assign some powers to
the High Courts and the Supreme
Court.

Those bodies should exercise that
power only to that extent. Every time,
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as against the judgment of the return-
ing officer, as against the judgment of
the tribunal or an interim order of the
tribunal—such cases are brought to the
notice of the House—every candidate
who is made the respondent cannot
come to Delhi to just appear before the
Supreme Court, It is a costly affair.
In our country, the litigation 15 very
costly. Once the person has got elec-
ted after having spent so much money
he has to carry on litigation on peti-
tions which are heard in the High
Courts and Supreme Cogurt. Thot
makes matters worse.

My purpose will be serveq if this
honourable House gives powers of dea-
ling with election petitions to the High
Courts and the Supreme Court so that,
in that case, the High Courts and the
Supreme Court will not hear any
appeal.

Mr. Chairman: He
conclude now.

Shri Shree Narayan Das: I do nct
vzant to take much time of the House.
T only say that the princip'e which I
have just stated and which was accep-
ted by the Supreme Court ip its judg-
ment which I just referred to should
be upheld, For the uniformity of
judgement, for the uniformity of jus,
tice, it is necessary that the High
Courts and the Supreme Court should
be given some powers. But, I think,
this principle has not been behind arti-
cle 329 as it was not the intention of
the Constitution makers to have the
single authority of High Courts and
Supreme Court to interpret thc law.
The provisions of the Constitution
cannot go against f&

should try to

1 would request the Minister that the
principle which I have just adumbrat-
ed will be accepted by him and that
when he comes forward with the am-
endment of the Representation of Peo-
ple Act, that will be borne in mind.
We should try to see that the election
petitions are tried in a very short time
so that the purpose of elections may
not be defeated.
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With these words, I move the motion
for reference of my Bill to the Select
Committee.

Mr, Chairman: Motion moved.:

“That the Bill further to amend
the Constitution of India, be refer-
red to a Select Committee consist-
ing of 25 members, namely:—

Dr. M. S. Aney, Shri Brij Raj
Singh, Shrimati Rexzu Chakra-
vartty, Shrj Basantg Kumur
Das, Shri G. N, Dixit, Siri Gana-
pati Ram, Srri S, Hansda, Shri
Hari Vishnu Kamath, Shrimau
T. Lakshmi Konthamma, Shri
Madhu Limayc. Shri  Herish
Chandra Mathur. Shri C. R, 'at-
tabhi Ramar  Shri Raghunaih
Singh, Shri  Shivram Rarngo
Rane, Shri N. G, Ranga, Shri
Sham Lal Saraf, Shri Era
Sezhiyan, Shrimati Jayaben
Shah, Shri Sidheshwar Prasad,
Dr, L, M. Singhvi, Shrimati Tar-
keshwari Sinha, Shri Sinhasan
Singh, Shri Ravindra Varma,
Shri Amar Nath Vidyalankar,
and Shri Shree Narayan Das.

with instructions to report by the last
day of the first week of the next Ses-
sion”.

Shri Hari Vishnu Kamath: Mr.
Chairman, Sir, I have no hesitation
in saying at the very outset that this
Bill is a retrograde, reactionary piece
of legislation that the hon. Member
seeks to get passed in this House.

The Constitution has vested certain
powers, very necessary powers, in the
High Courts and the Supreme Court
and, if the House will pardon me a
personal note, the decision t{hat the
election tribunal took in my case of
1952 was so severely castigated by
the Supreme Court that it was said,
to give a classic phrase, that it was
a shrieking error on record. But for
the Supreme Court power in the Con-
stitution, I could not have challenged
the election tribunal’s decision and I
would not have been able to come
back here in 1955 as 1 did after fight-
ing the by-election.

1f this Bill is passed by the House,
it will be a strange thing in a parlia-
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mentary democracy where we regard
the higher judiciary as the last bas-
tion of democracy and it will seek
to deprive the higher judiciary, the
High Courts and the Supreme Court,
of the powers vested in them under
the Constitution. It is a strange
reasoning given jn the Statement of
Objects and Reasons by Shri Shree
Naryan Das who has years of expe-
vience in this House, longu year:
than I have, and he gays:

“The Bill is intended to exclude
the jurisdiction ot High Couris
and the Supreme Court in elec-
tion disputes save as provided for
by or under any law made by the
appropriate Legislature.”

—

wonder, when he included this sen-
tence in the Statement of Objects
and Reasons, whether he thought that
the Vidhan Sabhas, the Legislative
Assemblies in the States could also
pass laws with regard to the High
Courts and the Supreme Court, Other-
wise, he would not have used the
words ‘the appropriate Legislature”,
He would have used the word “Par-
liament”, I do not know what be had
in mind.

Shri Shree Narayan Das: That iy
in accordance with article 328(b).

Shri Hari Vishnu Kamath: I do
hope he does not seek to invest the
Vidhan Sabhas with any sort of legis-
lative powers in this regard. Then
he has rightly said that the decision
of the election tribunal und-=- the
present Act, under the extant legisla-
tion, is final and conclusive. That is
so. But it is known to you and to
everyone in this House that it is final
only as far as that statute is concern-
ed. Under that Act, there is no appeal.
Later on, of course, it was modi-
fied so as to give powers to the High
Court to entertain an appeal. Even
under the old Act, under the origina:
Act, the Representation of the People
Act, 1851, the constitutional powers
vested in the High Courts and the
Supreme Court were not taken away
and they remained in tact.

T would, therefore, request mv hon.
friend to consider whether t is his
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intention in bringing this Bill to de-
nude the higher judiciary, the High
Courts and the Supreme Court, of
these very essential, very necessary,
and very vital powers that are vested
in them for very compelling reasons.
As I remember, Justice Mehr Chand
Mahajan, whom you know so well, the
Chiet Justice of India at that time,
when he heard my appeal, remarked
that some tribunals have been sway-
ed by ulterior considerations, have
been influenced by those considerations
and have been pressurised also, There
was an argument that the Supreme
Court and the High Courts should
have no powers to entertain an ap-
peal. But he over-ruled it. He said
that this is very necessary, the power
must be there and the Supreme Court
must be there to guard the rights of
citizeng and to redress patent injus-
tice where it has been committed by
lower courts or tribunats.

Without taking any more time of
the House, I would only suggest that
in view of the statemient uf thc Minis-
ter a little while agu thai the Gov-
ernment itself is not contemplating
a4 measure, to introduce a measure,
which would seek to vest original
powers, original jurisdiction, with re-
gard to the election petitions in the
High Court itself, if this Bill js pass-
ed by the House, it will go completely
diametrically opposite, completely
contrary, to the purpose of the Bill
that the Government is going to in-
troduce owing to very salutary pres-
sure from various quarters including
we Members who have said that the
High Court should try directly the
election petitions so that much time
will be saved. We know the case of
Sardar Pretap Singh Kairon, the
election petition which challenged
his election in the last Vidhan Sabna.
in 1987 elections, which was even
pending when the 1962 general elee-
tions tenk place. Unfortunately, he
was assawiuated and everything lape-
ed, Thume gre many such instances
in India where petitivns go on pend-
ing or hanging fire for years together
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und this is one of the ways by seek-
ing to vest jurisdiction in the High
Courts themselves to try election peti-
tions.

I would, therefore, appeal to the
mover of the Bill, my hon. friend,
Shri Shree Narayan Das to give se-
cond thought to this matter to recon-
sider the Bill that he has moved to-
day for consideration, in the interest
of democratic traditions, in the inter-
est of powers that should vest in the
High Courts and the Supreme Court
for guarding the rights and liberties
ard redressing injustices committed
by the lower courts, where the Cons-
titution has vested these powers in
them, and to keep those powers un-
sullied, to keep those powcrs unab-
rogated. I would appeal to him in
the interest of keeping these powers
in tact as the last bastion &f demo-
cracy. to withdraw the Bill after it
hag been di d and idered
within the time allotted to it. I there-
fore, oppose this Bill, and 1 oppose
the motion for consideration or for
reference of the Bill to 4 Select Com-
mittee, and I hape the hon. Mover will
withdraw the Bill when the time
comes.

Shri G. N. Dixit (Etawah): The
principle behind the Bill brought for-
ward by Shri Shree Narayan Das is
commendable. There must Le yuick
finality in election matters. I think
the Law Ministry is also alive to this
principle, and the Law Minister even
earlicr today had himself stated that
the Law was planning to
bring forward a Bill before this Par-
liament for election trials to be con-
ducted by the High Court jtself rather
than hy having gpecial tribunals ap-
pointed for the purpose.

So far gs the principle goes, it i
all right, but when we come tc prac-
tice, T find difficulty for these provi-
sions. I think it has not been possi-
ble for my hon. frixid, the Mover to
have all those matters before him
which are necessary to fulfil the pur-
pose for which he has brought for-
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ward this Bill, The first point is that
once the High Court itself tries an
election petition, the withdrawal of
these powers from the High Court,
which he has proposed becomes re-
dundant and y. The only
suggestion which I would like to give
to the Law Ministry would be this
that once they give this power to the
High Court to try an election petition,
they should also provide that it shall
not be appealable to a larger Bench
than the High Court itself. Other-
wise, even if a writ will not lle, it a
single judge tries it, there may be a
letters-patent appeal to the Division
Bench and then some difficulty will
arige, and, therefore, if this principle
is accepted, then there should be no
appeal in the High Court itself. So
far as the Supreme Court is concern-
ed, I think withdrawal of the power
under article 136 is not practically
necessary, because if the hon, Mover
is conversant with the practice pre-
vailing in the Supreme Court, he will
find that it js this that it is only in
very very rare cases that under arti-
cle 136 a special leave petition is ad-
mitted. It is not admitted at all on
facts. There must be a question of
law, and a substantiai questivi of law,
a very important question of law
which will affect the whole country,
and then oaly that specia]l leave peti-
tion under artic!. 138 will ne admitteu
Secondly, on facts while no appeal will
lie under article 136, in practice the
position is thig that hardly one or two
petitions out of hundred petitions arc¢
admitted in such matters. Therefore.
so far as the finality is concerned, ar-
ticle 136 does not come in the way of
this principle. Bat in some cases it
is necessary that this provision must
be there. Suppose the High Court or
the tribunal dec.les one way or the
other. With all due respect, I would
like to make the submission that the
selection of the High Court judges.
apart from the tribunals is not such
as you would like to leave the finality
in the hands of those judges. That s
very unfortunate. But as the position
stands there are judges and judges,
and everywhere we find the judges of
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the High Court giving perverse judg-
ments, wrong judgments, wrong not
only in law, bul e.en perverse on
facts, and the Supreme Court had ad-
mitted petitiong under article 136 on
thig ground also thal the judgaen:
has been perverse on facts. After
all, to the Supreme Court you will
have to give that power, that if there
is a judgment even of a High Court,
which is  constitutionally wrong,
which is beyond jurisdiction, which
is a nullity and which js void or
which is perverse on facts then the
Supreme Court must have the power
to quash that judgment Therefore,
you cannot and should not withdraw
the power under article 138 in the
interests of justice.

Therefore, my submisgion s this
that the principle is correct, and the
Law Minister, when he brings for-
ward the Bill, must keep this in view
that there must be quick finality in
the matter of election. Let the mat-
ter be decided by the High Court as
a tribunal, but the provision under
article 136 must remain as it is.

Shri Man Sinh P. Falel (Men-
sana): As far as I understand it, the
principle of the Bill purports to be,
it T have understood aright, that be-
cause the High Courts and the Sup-
reme Court are enterta‘mlna appeals
in the form of writ petitions or un-
der different articles of the Consti-
tution, the normal judgement on
election petitions takes a very long time
and involves a long procedure. We
have had cxperience of the elec-
tion petitiong arising out of to. lusi
three general elections, and 1 must
submit that it has becn a very sad
experience, namely that the object
of the Constitution-makers has not
been realised in  actual performance
No election petition is normally de-

cided at least before two years.
Even the constiti‘ion ot the iribu-
nalg which normally consist of the

district judges takes about three to
four months. Under the Represen-
tation of the People Act as it stands,
there is no provision for appeal for
either the rejection of a nomination
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paper or the acceptance of a nomi-
nation paper. Owing to a slight
mistake, either deliberate or inten-
tional or by inadvertence, on the part
or an  electoral executive officer, we
have seen that a4 number of petit:

ons
e being accepted by the district jud-
ges simply because there was a small
procedural mistake in regard to the
nomination paper. We have seen
aluo cases being delayed where one
uomination paper is rejected, for
either addition of parties or subtrac-
tion of parties, in such petitions.

Ag 1 have understood it, the main
anxiety of the hon, Mover ig that
the normal procedure of the ordi-
nary courts as contemplated by the
Constitution-makers shoulg ne
apply to the election petitions, and,
therefore, he desires to amend these
three or four articles of the Cons-
titution, namely articles 136, 226, 227
etc. From this, it is clear that he
feels that a single amendment of
article 329 does not serve the pui-
pose desired by him. 1 am in full
agreement with him as far as the
spirit and intention behind the B
is concerned. But the hon. Minister
has himself suggested one thing,
namely that Government are con-
templating to give original jurisdic-
tion to the High Courts. My hon.
friend Shri Dixit who is an expcericn-
ced and learned lawyer of this House
also feels some doubt whether by
the giving of this original jurisdic-
tion to the High Court, the purpose
will be served or not. I have got
even greater fear on this score, Let
us look to the work-load of the High
Courts. Let us also see the number
of writ petitions or appeal petitions
accepted by the High Court and ta-
ken up for hearing. I Qquite app-
reciate the anxiety of the hon. Mover
that there should be quick disposa!
of the election petitions; and there
may be one appeal provided for or
second appeal provided for, but it
should be by a special enactment. To
my misfortune, the hon. Mover has
sought for reference of this Bill to
& Select Cummittee; I em motip @
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position to support this motion be-
cause 1 do not see how that would

serve the purpose in view.

But Government must learn this
lesson after the thrie general clections
that what was desired by the Coas-
titution-makers has not been realised
and no quick disposal of election peti-
tions has been possible. Election
petitions are filed even for frivolous
reasons, and even by these powers of
original jurisdiction being given to
the High Court, I do not think that
the desired object can be achieved.

What does the hon. Mover desire?
There should be a special enactment.
In the same enactment, the Govirn-
ment can come forward by giving the
original powers to the High Court in
a specific way where the normal
procedure may not apply. Not only
that. A special provision of appeal
may be provided, After all, what are
the High Courts?

My hon. friend Shri Dixit, fears
that the selection of Judges may be
either proper or improper. There are
perverse judgments, he said, on facts,
but I say on law. I have got ex-
perience in respect of thris eun-
current judgments. Sometimes the
High Court or the Supreme Court
even while hearing calls upon the
Government rather than the original
convicted accused to make the rub-
mission. There is the District Judge,
High Court and Full Bench. Judg-
ments are delivered, after all, by
human beings. Human beings are
likely to err unintentionaliy, inad-
vertently or by circumstances also.
No doubt, we have full faith in the
norma] judgments of the High Courts.
As far as the judiciary i; concerned,
we are proud of it also.

15.82 hrs.

[Mr. DepUTY-SPEAKRER in the Chair]
But the desired effect of the hon.
Mover can only be achieved not by
conferring original jurisdiction of

disposal of these appeals to the High
Courts but by a specis’ enactment as
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uesired also under art, 323. art 29(b)
contemplates  that no election to
ither House of Parliament or to che
House or either House of the Legis-
lature of g State shall be called in
Guestion except by an election peti-
tion presented to such authority and
m such manner as may be provided
for by or under any law made by the
appropriate Legislature. You have
provided this in the Representation
of the People Act. Either the Act
iself may be amended gg such, that
is, instead of constituting election tri-
buuals, they can create a definite,
complete Pbrocedural eunactment
whereby g petition may be hcard at
the eurliest opportunity, preferably
within six months. If the facts are
to e considered, there should be a
specific time-limit incorporated in the
enactment itself by which judgment
is to be delivered.

1 do understand that it will be very
difficult for Government to contem-
plate that a time-limit can ever be
provided within which a judicial pro-
nouncement ig to be delivered. But
after all, considering the present
work-load cither with the tribunals cx
even in the High Courts, the normal
intention of quick disposal of election
retitions is not served. It ig the fun-
damental right of an elected person,
aeprived by fraudulent methods of
his right to represent the people, by
a wrong declaration by an officer,
whereby another person gets him-
seif clected against the provisions of
the Constitution by fraudulent me-
thods, corrupt practices etc., it ig the
fundamental right of such a person
who has been deprived of his right to
get redress quickly.

‘This is a sovereign body- Elections
ere held for this govereign body as well
@b for the sovereign legislatures in the
respective States. There should ne-
cessarily be a special enactment. I
am sure if Government come forward
with an assurance that they will give
second thoughtg to this, not as at pre-
sent contemplated by the hon. Law
wiinister as disclosed in h:y stateracui
that they are thinking of giving ori-
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gina] jurisdiction of election petitions
to the High Court, if Government
will  give a further thought
and scrutiny, to see that if
siccessary  either  the Represen-
tation of the People Act
will be amended, or new legislation
will be brought forwa:d, the purpose
will be served. I hope then that the
hon. Mover will withdraw the Bill.

Y Wi o gTar (wET )
IS WgrEw, W faw Ao qm
@y, & Saer g fadw wwn
g | S AW agE A0 W
& &, WK aga qwwe 1 wifew ¥
? & wd WY SRy SR ¥, TrER NI
SqrET qaw § | quentAar s gEr
groafer s faw & oy W@
& ¥ fir dfeara Y qra & dga W
sfawe faar gar & g wE a7
FERZH W a4 ¥ AR F IT
qIel €Y, 99 wfwerd Y fow ag,
¥ aT A6 § | WY W day wA &,
W I I ETEMNE W g
f geft, & feT oo & Iv wfe-
®1Q, w&wor, qar s, foAE ga
Hoad ¥, & g7 A€ ¥ I 9T qAY
TR RAX FO AN | frrar fa-
fa Y w1 aw-arer § 76 @m, wfe
X oAt v dhvy O T g
frm & frafedt = v wda
¥ grak A e R, gre ad , Afew
§ 3R gftw w1 w7 gré W & o
fz v & A T FOAW g ®T
faurr et W arferiie & an
FCASX 1 ol FE TN W THTC
% ama Uty § 1 Wi qgt IF 9T
FLAW@ FTLAd ¥HT AT §, Wt
TaTE § ¥ ITHY wgwT@T oA 0

# gz wman § fe xe & oew wgran
aaar ¢ AR fm<fm o Qg Ay
v &, Afew & ag =7 wg fe
Trew & fatr v dwr wwg frgwr
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Whaw & a7 wgw wET—
st g & 5 W v @y
SUTET AT 2, A WY & FA FAY
FTT a1 a1 fF fod & &
sz fdfy e Y RN Ay ad, arfw
om #1 A g W sfe @, A
T § WY, IER wawe faar
Ty aife 3@ Iv AEEE # oagw
a% | Wif IST FTATHG q% ST Hferr
IqF I AT &S grAv Arfed, faaAr
f& s T # @ fer 3, @
w1 aziv Ad F T awar | AN A
eq & dwer § 7 IEH g Af
a8, wifs 77 fad 2, "ofee
qift w1 2w A @ te
qreeT &, A1 fesgme 4 ned s 9v
g ¥ Agwy frar 2 AT Y A2
6T | AT B, WP 60 TEe
fact gy § SR phm AE &
*7, 92 IT X dAN N Tg A o,
AAAFR, T ar X dae @), ¥fw
aw N s ar ¥ wfEd ¥
fraea & f6 TowT o & At g s
2, 9zeT &Y 9% & f& I ox fafaz
W AW | TR ¥ wvEr g
TXE 1 AT 6 WX F W g Ay
e ¥ foad gww § 99w frge
feyr wma, dfeq fi7 7R & qw=v
d|ET &1 9™, (& 6 TN ¥ a7
fifer @ amm, @ wDA F Tarfgm a
Fiq W 9 AE & 6 HOAX T WA WY
¥ et A @ W afedr

AT WY, WH AR 25
1 30 9vHe AT W AN A
e, W w*w A W ¥ e

MAY 13

1966 Amdt. Bill 16738

FTHNA I AGA T&&E W@
fag & frdem s f& Aoz
AN famr oy o S Idvw A A
feg a@ &, 1 7@ qrew ¥ w3 v
¥ A fawre w3 gwAFTEET?
fadfagY o qEeT waqw qdm Wi
T @ a g a5 @ ¥ m
& WY TR @ wfawe Wt
i fogr mr Ay e faddr fec
FATT FEA A R A AR,
wTAE I9HT AAAG WY qE ¥

™ fad & 37 @ 77 fRdww w&m
fr gz far aqw & 5@ R
¥ g & o aw fadw s g

Shri Narendra Singh Mahida: The
nbject of the Mover is to have a speedy
disposal of election petitions. At the
same time, he says that jurisdiction
of the High Courts gnd the Supreme
Court in election disputes should b:
avoided and the power should be
given to the appropriate legislature.

Shri Shree Narayuzn Das: ot ap-
propriate legislature, but any court,
High Court or Supreme Court.

Shri Narendra Singh Mahida: |
have a bitter experience in this con-
nection. An clection petition, on very
flimsy grounds, wag 4led against me
In this respect, I would suggest,
through the Minister to the Election
Commissioner, that they should scru-
tinise the election  petitions very
strictly. Because an election petition
wag filed stating that the mention of
star in the party flag g polar star or
Dhruv star has a religious bearing. I
had to fight the dispute right from the
tribunal to the Supreme Court. 1
won in the tribunal lost in the High
Court, and again won in the Supreme
Court. Ultimately I wag minus about
Rs. 14000. There were such petitions
against assembly members also
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So, the objcet of the Move: is to svnid
delays and also keep down the expen-
diture, but I would draw hijs atten-
tion to the fact that if the tribunal
is avoided and the High Court toke.
up the matter, the taking of evidence
etc. jn the High Court will be very
expensive. If you pay a lawyer a
thousand rupees per day in a High
Court normally lawyers do coarge:
that fee. I think, the recording of
evidence etc will last for days; it will
prove a costly affairs. I would gug-
gest to the hon. Mover and to the
Government that the present arrange-
ment of a trial court or a tribunal,
and an appeal to the Hight Court or
Supreme Court should b: examined.
Delays should be avoided. We were
assured by the hon. Law Minister
just now that the Government is
thinking in terms of enacting a legis-
lation like the one the Mover has in
mind. It would serve the purpose of
the Mover and the Movc: will have
no cause for grievance. He may there-
fore withdraw this Bill. I earnestly
request the Ministry to look into the
expenditure on election petitions. To
my mind the poor man stands no
chance jn these election matters. He
cannot stand fqr election because
elctions are so costly. Even the Elec-
tion Commissioner has sanctioned
Rs. 25,000 for Lok Sabha seat expen-
diture. I donot think any Indian
with a low income can think about
the election. Soon fter the clection is
over, there s the possibility of facing
an election petition. Now how can a
poor map fight the election petition.
Gandhiji wanted Daridhra Narayans
to come here in Lok Sabha. How is it
possible? Therefore, I request the
Government to sce that election costs
are drastically reduced. When a poor
man has to fight an election dispute,
he should be able to face the dispute
with minimum cxpenditure. It he
wins the costs in the High Court and
the Supreme Court should be fully
compensated. This is the main idea
behind this Rill. If the Government
is coming with an enactment, therc
is no need for thig Bill. I therefore,
oppouse thig move and I hope he will
withdraw this Bill.

VAISAKHA 23, 1888 (SAKA)
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Shri D. C. Sharma (Gurduspui):
The election law, I gubmit very res-
pectfully, should be kept in tact. The
hon. Law Minister just now an-
nounced that he was going to invest
the High Courts with original juris-
diction but I do not think it is war-
ranted by the facty of the case at
issue. When he brings forward that
Bill and if I am here and if you give
me g chance, 1 wil] oppose that Bill
tooth and nail. I feel that the present
procedure of an election tribunal or
an appeal to the High Court and if
necessary an appeal to the Supreme
Court should stand s it is and there
should be no tinkering with this law.
There should be no modification of
this lJaw because after al] laws are &
matter of checks and balances and 1
believe that checkg and balanceg we
have in the law gg we have it today,
I am sure ultimately the poor man
will get justice. We do not have
any Vikramadityay here who used to
sit on a throne and knew what the
truth is. We do nof know that that
tvpe of person is in this world now.
Therefore, I  believe that if more
chances are given to a person lo prove

his  innocence and the more
chances are given to a person
to prove that the other man is
guilty, the better will it be and

there should be no curtailment of the
rights of a litigant one way or the
other. 1 know that the law as it

stands here is some thing very practi-
ca]l and something which we have
inherited from the British govern-
ment. Therefore, 1 believe that there
should be no change in it. Now, 1
ask you one question.  Suppose, the
assembly passes a law that the origi-
nal jurisdiction should rest with the
High Court gnd then they can also go
to the Supreme court. Suppose the
same thing is done by the Lok Sabha,
suppose the same thing is done by the
Rajya Sabha—I agree that something
like that will be done also by the
Vidhan Parishads sy long as they are
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going to be there. We are living in
an age of democratic decentralisation
and we arc already talking of the
grass-roots of democracy. We want
that we should build democracy up-
wards and we should build jt from
the panchayats up to the Lok Sabha.

Now, if you give the right to the
Asgembly or to the Lok Sabha, to
pass a law which suits it, or which
suilg them, why will you not give this
right to the municipal committee to
pass g law like that? Why do you
rot give thig prerogative to the Zila
Parishads to pass a law like that?
Why do you not give this special pri-
vilege even to the panchayats to have
a law which will suit them? I think
if we accept the principle which has
been so ably enunciated by my hon.
friend Shri Shree Narayan Das, we
will be going down hill. We will be
going on the sliding scale, and I do
not know where we shall land our-
selves; perhaps we shall land our-
selves in an abyss or in a pit.

The question of expenses has come
up. I want to ask one question. Who
asked me to fight the election? Who
asked my hon. friend over there who
was talking about the election, to
fight the election? Why do you fight
the elections? Why do we go to 1aw
courts? The impulse for fighting the
clections comes from within. I know
why I fought this election. I know
why my hon. friends have fought the
elections. The impulse to fight the
clection is corresponding to the im-
pulse to serve the people. And w}‘\en
you think of service, you do not think
in terms of cxpenses. You do not
think in terms of quid proquo; you
do not think that you should have as
much money as is corresponding to
your service that you rendered. The
Lok Sabha, the Assemblics, are not
bodies which are functioning on the
principle of “for services rendered’.
Not that, Therefore, if a man chooscs
to le on thig bed, 1 think he has to
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suffer all the pleasureg and the pains
of that bed. If he thinkg that there
is too much of what you call “ex-
penditure,” he should keep way from
it. But my hon. friend said this Bill
will work ggainst the persons who are
in position. Certainly not. I know
twice there was a move to file an ele-
ction petition against me. Why? Be-
cause the persons who were fighting
me were much more happily placed
than I was. Sometimes, some es-
cape; sometimes they do not escape.
Therefore, the question of expenses
comes in . If you want to avoid the
expenses, all the expenses of a candi-
date have to be paid by the Assembly
or the Lok Sabha to which he is re-
turned. 1If there is any election peti-
tion against him, that should also be
paid for by the Lok Sabha or the As-
sembly to which he is returned. It
should be made obligatory for the Lok
Sabha to pay the expenses also.

An hon. Member: What will happen
to a defeated Member?

Shri D. C. Sharma: I think he wil!
go to Heaven; he woulld not come
rere. I was submitting that the
question of expenses should not be
viewed like that. I believe that
Shri Shree Narayan Das ig g very
thoughtful person, but sometimes his
thought overruns his sense of realism,
and therefore this Bill is an instance
of that. I believe that you should let
the election law remain gs it is. When

the Law Minister, after so many
years of apprenticeship camus up
here—I am not talking about the

Minister of State—I will be the first
man to oppose that Bill, because that
will take away from me one of my
privileges. After all, democracy does
not mean deprivation of privileges,
but it means preservation and consoli-
dation of all those privileges which
are right, legitimate and natural.

ot Wy femd  (FX) @ IwTeE
g, @ fadws & AW ¥ 68 v
AT weer w1 AR 0% &
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ARG & WA AT arfawd Wy §
IT 5T PEAT Fedt @ T, TN WK
far Iq ¥ Y q@E BT 8w
fory wma ag ag fada & fow &
FARAE JATH F FA T TS HA
F At ¥ g AT q9T gEieT
At w1 A wiaeT @ /o
AMer AR o ad 2 f5 gt AW
# ot = qgfy ¥ 9w F gfmm
T2 3N ¥ AR A IR g A 2
a1 T AT T A Ay & AT A
T q@ FY AT FT 37 AT 9 7Y
e o o owE o e
FX AN A AT B E, A
T FTF B AT T A T
I %mﬁuﬁ%w&w’mﬁm

AT A& WA oA 2 7 S
gt % @, 7 ¥ fagra oF F
A fadr zaR dfram # gatew
gt & famio fear

% fadmw &1 wATm 74 X A
qeE # S W7 o4 "I 141 "X
144 ® W FwT AEATE 1 TE
arad e 9w} —

“The law declared by the Sup-
reme Court shall be binding on
all courts within the territory of
India.”

“Al] authorities, civil and judi-
cial, in the territory of India shall
act in aid of the Supreme Court.”

F QX gTOHT FT HqT AEAT X 7 WFAT
7z 2 f& fafien o0t § W @
mEa Y, w2 Wy feE Q) e
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wrfE WA g 47 IS ATEy
2, I & U A ey ey i I

fara amaT 8, F1F T & Faar Wt
¥, dre-ar ¥ i ST AW , s
mtmﬂfwﬁwmmmg
I ¥ FU qutew =qraTem  Ager
FET A AW & a by
aax qw & faq wT aw ooy &
wafay W qW R qEEE &
wfasrt fa § w@ra W W ST
F dael @Y g2 &1 a1 fafww away &
AT |AT A &) I W forw wy
w9 ANTAAT 4 giAeiadr wex
I9 ATE A A faegw T @A

W & woor 2 fF w9 O 3w W)
™ T W A A R, WYL
fafaw 2w & | & wzav § f o
#E dm1 Ay Twar ¥ s aate
AT FT FTT g w9 fEur Wiy,
TET WY, AT T WA AR
foresr +ft 5Tt § 37 § wAtew AT
w1 5t afwee 7 @, a1 g
o % 9 g qgfy & ot I A o
Tz 2, fom & e % dfaur
FATF A ¥ Fr AT T A AT
TS Y TAT, A AT 21 Ay 2y
FT & foma amy & ae sfre
FAA €, A I AR A,
w7 & foray ot aarer fagra ¥
T W A A WA X AT e @
2
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ot TR w0 320 4TT
iy A gy TE W@ A Afage
¥

ot wg fomd ¢ S 2 et
# o 7 7g7 § f§ Aatew mew #
HEwT &7 WY AT FT F AT F
FHFT AT RYfowr T w7

AT AW ¥ gy 226 & Ay
T 226 9TU TEI & WEAL g1
2 W@ aw afmd afewrd &
AW Y, IT XA F A AT 32 8
#x Wt Arrfess A Autew g
are WY 97 AFaT & 1 AfET gEe W
g W2 & I A 7 Faw gfrard) gEAt
Y T ® & art § wfwwr faar
# afew wferm 9 avey & 39 ¥ A wiaw
F oA

“for the enforcement of any of
the rights conferred by Part III
and for any other purpose”.

a7 Wt AT faean ¥ 4z aga wwEqe
¥ o § Rm g wfaee
A8, afew dfggm & fyaa & @y
wfewe g @1 wa F av A A
for wfirere wor €Y a7 § IF AW
a4 grfae 17 ST wiaerd ®
@ & fom g7 oF =afE F1 ETT 226
* Oy gk R ®  ATHA AN FT
sfuwrr & 1 fam T & @ gfewe
¥ WY o7 J1Y ar a7 9z Ty, § gHEAT
Z v 2w ® =g agfa & foo az af
A g

w4 qAIS WA aR]q JAE &
g ¥ | Iq & A A ¥ N9
ag ¢ f& A waeaEi w1 fawgs
wer %7 faqr arar fen s q@=E
aray foasy oY qrad g1 37 w1 I
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AT F AHA WA AT Sifge |
T T F A { WY A&7 w oA
fraw aamgd | AT ® ¥ w7 faA
fferr g ST g F ar
TvET §1 IifeC fF ag WA Hawea
& a1 7z warew & ¢ fr foraedt afewsr
TITE g I #T ASwGT F7 & I A
faven ®T &, w9 & AT o fw
T SA qTAe ®Y ¥ 7 ufuw @
gfevm gr & 1 foT W g A
¥R o = Afgr e fr
Tma Gferm 77 ® Naw T 9w
T WY I grETEd W Aqtew
e & wfawr wY g A Ay gren
o A A wEEE 9
TR &7 AT T § & 37 g ady
T 1@ §, Afew faegw o am @ fa

16 hrs.

iq & fages € f¥ fag gn
¥ HTETT QAT FTH AT N § IN A
T FY wwm sy arn & ogpiw
#¢ A gt w1t o oft A oA
favarq A 7gM | IREFTFUTEE
s wrg TR WY ey Y faer
w8 W W AEmitw 7 e
3, Tt gré A w1 N, afeew w@ o
¥ gawT w9 e A g, 9w e
o9 7§z Age Fn fman, e
a1 fzar, 3@ 1 gAY A% qAv fxgr
AT 7E AT fF AT o A1 g W
* FgErdw A yEge A
3IF F WA A AE GE g1 AT R,
f& gm0 ot T T a1 778 $1E ¥ g2
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¥ T W A A §, @ §9g eeE
™ oERy ¥ A TogE A Ewy €
@ w1 AN qg T fF o@ ag dmar
w0 @ N awfeaal ¥ gaEt w1 oAy
froqer dgar ¥ &7 @R | Afew
g gt WTHA &7 ATHET W0, €@
1 qrHAT WA gwEr it T
g fF I8 FI T wET 9 AR
&+t Wt afe & sfaerd & fgwrm
g T TG TGT | ZHWT TG T ¥
&% ¥ woAT hawr ¥ ordd 1 wefaw
w A f T e & A ¥
o safw gEEa & R d qan
I A AT g & ST W
grafaaa &, frowar &, 9w @
¥ oww @ o T WY 9gy € R
g 0F WE @ g 9w @ fFow
a<g #1 fadas sowy famge @Y avn
wifgr  afew W T ag w1 fadaw
age fagy fedfy o gitm w7 &
o F a1 grd A & oo ¥ A
F 91 FC WY, TOEA FE TN 97
A% JFUEH | IF I IAF qATH AT
g wTq A @Y = g fa g Ay
w1 favara @@

o § v & wgm fe gETq A
AT FA & IqH w9 qfcadT #
qorew § | W WY & FE HwiveA
& &0 ¥ B F17 a1 fagaw A Ay
§ WTOT AT ATEE WA AT FA
sft FHH | AT T T AT &
fag w7 ¥Aw Y dwr wTTA & fag
T fow fam @1, 3@ e o aaii-
T ¢ W IEET A P qiXe #
IR WY OF QF A€ TAX XY AT
afac, aw 9 far 9@ @ F Ow
A awd afgw 7 7w =
afgg | oF 9 w9 39 9T A%
AT |

F@Q @ ag § e wrx w9 dm
@iz Qa1 g ol A AN g
695 (Ai)LSD—9.
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¥ W A wx E fE
wfe® & FTfom | @ § 7 A
G fr A | Tw@T fwET
U @ %W fr w18 wiE i #
veRwg R wd Y W
Faey & wY aw a1 ywfea W
T aRrm o g N o A
¢ e ol | W R fog @
W Ny fe oA @ o
o A AT vy Aifag, aowrd g
¥ @OFE N AT §, wRTr 8, Ew
qTE GEEr a1 A AT Thw e
T T 0 T wR
TXTRENT @ 7w g
W I S QT &1 ar weaw
A{za, AIO® Areqw & fodor & a9y
seras § IAq & faadt vem fr
FTTA & gt A gfz & ot o
oFAT &7 e e W gfer &
w3 fadaw g7 qAfaeT w8 Iaer
gy F |

The Minister of State in the Minis-
try of Law (Shri C. R Pattabhi-
Raman): Mr. Deputy-Speaker, Sir.
This Bill of Shri Shree Narayan Das,
if I may call it as an old Bill, wag in-
troduced on the 16th November, 1962
by my hon. friend. If I May say so
with respect, the pros and cons of this
Bill have been argued thoroughly by
both sides of the House and I am in
thig fortunate position.

The Bill seeks to amend articles
136, 226, 227, 228 and 328 of the Con-
stitution so ag to bar the jurisdiction
of the High Courts and the Supreme
Court in election disputegy except as
provided by the Representation of the
People Act, 1961.

It may be some interest to the
House to know what the present posi-
tion is. They are siready aware of it.
Section 88 of the Representation of
the People Act deals with the ap-
pointment of electiorn tribunals.
Usually, it ijs done fron among the
list of District Judges as recommended
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by the High Court and in some ex-
ceptional cases the Election C
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instances were given by the Members.
My d friend, Shri Hari

sion does appoint 3 person who has
been a Judge of the High Court as a
member of the Tribunal.

1 do not want to dilate further so
far as section 86 is concerned. If the
House will look into section 116 of
this Act, which was introduced by the
Amendment Act 27 of 1956, it will
find that it provides for appeal to the
High Court from every order made
by the Tribunal. Under section 116B,
the decision of the High Court on ap-
peal shall be final and conclusive.
When a regular appeal is provided for
by section 116A, the High Court
ordinarily would not exercise its writ

jurisdiction under article 226 or
supervisory Jjurisdiction urdcr
article 227 of the Constitution.

It may be of interest to know that
the Supreme Court has observed as
follows:

“Jt is a sound exercise of dis-
cretion to bear in mind the
policy of the Legislature to have
disputes about special rights as
in election cases decided as
speedily as may be. The High
Court should not, therefore, en-
tertain petitions under Article
226 lightly in this class of cases.”

That is the case of Sangram Singh Vs
Election Tribunal.

Then, in Dinabandhu Sahu Vs.
Jadumoni Mangaraj case of 1954, the
Supreme Court observed as follows:

“The Supreme Court does not,
when hearing appeals under Arti-
ticle 136, sit as a court of further
appeals on facts and does not
interfere with findings given on
a consideration of evid un-
less they are perverse or based

on no evidence. This is parti-
cularly so when the findings
under challenge are those of

Election Tribunals.”
So, it is not as if the Supreme Court
has not been aware of it. Just by
saying this I will not be truthful
because there is no doubt that a lot
of time is taken in these cases. Some

Vishnu Kamath, gave the case of the
late Chief Minister of Purjab. 1
know of another case where after the
election to the Second Lok Sabha,
the election petition of the First
Lok Sabha was decided. I am aware
of those  cases. Normally, the
Supreme Court would not grant spe-
cial leave unless the question involv-
ed is of considerable public impor-
tance or relates to interpretation of the
Constitution. Article 136 deals with
special leave. Article 132 deals with
ordinary cascs. Therefore, to abolish
article 136 which would mean to
take away the special powers con-
ferred on them, as has been pointed
out by Mr. Madhu Limaye also, is a
retrograde step. I nced not dilate on
this.

Then, the House may be interested
to what is the position in England.
Until 1868, the election dispuies
were tried by the whole House of
Commons or by a Committee of Mem-
bers, Then, this was found to be
unsatisfactory and election disputes
were transferred by statute to the
courts of law. At present, under
UK. Representation of the People
Act, 1949, the election disputes are
tried by a Bench of two Judges of
the King's Division of the High
Court and by a special leave, appeal
lies to the Court of Appeal on a ques-
tion of law. The decision of the
Court is final and conclusive. This is
under Sections 107 and 137 of the
UXK. Representation of the People
Act, 1949.

When the Election Tribunal is cons-
tituted by a single member who is a
District Judge, it is appropriate that
there should be appeal to the High
Court as provided for under section
116A. of the Representation of the
People Act, 1951 to which I referred.
Article 228 empowers the High Court
to transfer a case from a subordinate
court to the High Court. This arti-
cle will not be applicable to the tri-
bunals. So, 1 am not going to dilate
on that.
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The Supreme Court will grant spe-
cial leave in very limited cases and,
therefore, I do not think it is neces-
sary to bar jurisdiction.

It is rather interesting to take up
the position of election p:titions in
England. In earlier days, there werc
numerous petitions. Then, last year,
it was found that there practically
was no petition at all. 1f I may say
so, it is not that we are less mature
or less evolved than the English peo-
ple. But by a process of trial and
error, the election petitions have
dropped to almost nil. There may be
one or two stray cases in respect of
the House of Commous with 615
Members  The clection petitions arc
few and far between. They are being
discarded by the Members themselves.
That is the position in England.

We are endeavouring to have the
necessary enactment. Actually, we
wanted to bring forward one or two
amendments but we just could not get
time. We are hoping very much that
by July we would be able to bring
forward an amendment, an enact-
ment, by which High Courts alone
will deal with election petitions.
That will be, if | may say so, as has
been pointed out already, a complete
answer to Shri Shree Narayan Das's
measure. Once that happens, what
will happen is that (a) it will not be
lightly resorted to and (b) there will
be the usual process for an election
petition to be tried by a Judge.
Actually, in the present Act itself,
there are two provisions to the effect
that it must be disposed of quickly,
if possible within six months, and if
possible, within three months. The
provisions are actually there, but I
know they have not really meant
much because they have been merely
writings on paper and they have not
meant much in practicee.  But the
moment the tribunal is removed, as
we hoped very much it will be re-
moved, because we are convinced that
it is  unnecessary and time-
consuming, then what will happen
will be simply this that you will have
to move a petition in the High Court,
and the High Court will dispose of it,
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and if the High Court is able to have
a Bench for this purpose, that would
be an end of the matter. Then, there
can be the usual appeal under article
136 to the Supreme Court. All that
will be there, and that is all that can
be availed of. That wili be a tairly
quick thing. If 1 may say so, the
precedents would be useful for either
discouraging or encouraging the elec-
tion petitions. I sincerely hope and I
am convinced that the hon. Mover
will withdraw this Bill. He has been
persisting with this. If I may say so
he is onc of our very senior Mem-
bers. If I remember aright, he had
spoken earlier on a similar Bill
brought forward by Shri Tangamani,
when also he had taken the same
stand. I am afraid that I am not able
to accept this Bill, and I have to
oppose it. But I hope that the hon.
Mover will withdraw this Bill.

st oo ow il g
gy, & 37 o) gAY aETe) w7
3 fs o fadge & oo &
o e g%z feyr § o sAAT
g1 & cFaT wavg A% &7 37 wrgar
g fx w1 fdas & a3 &1 Foma A7
7z 7 § W 7g @ ar fr gt A
¥ AN I g g a1 gatex
TRY ®TH FT T § ATdToAT
T X oFm oW K fedr AR
F =t w% a1 7% wfwre S
& qowar g fr foq fagra & wmare
v {7 gy faduw wwrfa @ 3@
fra N fawar ar v & 2% A
7 A 7T 1 AT AEEl ¥ I
w1 AR £ Fforer @ 7

Ja1 f& ot gAY AT 3 w4
g fegnde & ;N mfwarez ¥ 3w
¥ A A A g A A A
e R T 7 77 CTdT N
mfwaniez gz v gt qt ) 349 790
# gy & folt o 3 iz &
I wW # fedr AN N TATdEn
TN g4 wIuAwagarfe
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[sf sfvarera @]
A g Zw §F T F v fawrr
3 us amufast &, 0F FE-
Ffm & w7 oF sgxEqrfoaT § 3@
AA FHT FoAT qUg 9 TAGA &
AR NG K wH-gAE qfAagw 7
T gAT | WA A fx WA
TEEr 7 9 9T #3741 AW a9
& § v ag oF =8 asiw §ar 329
THET FT A A7 fa% Frar @t § IAFT
ot wex CqrefaEifen’ £ are di=Er
A AfEIT A 329 F W F
A foar gwt 31 SEW WU AW
141 BT 144 FY ATH AT § AF
FgaT At 5 Fq 141 WX 144
dfqara £ uTOC § 49 &7 329 WY
dfaurawY urwr g 1 wfqam a3 29
q '!‘.ﬁ frar gaT & Notwithstanding
anything in  this constitution.
39 TG TR Ao 7 7189 & g2-
TR T AT ot fat wart & 1w
g At IfF ARq 7 5 TAERRe
fe & a § fiEw w1 aidesam
7z i gafag ag 329 w1 wfawa 4R
g 91 S| & g 7 Tge @
w1 dar f wig & aga faqi as v
fr faurs @ar ar mifwgrae gt
% grw § ENE 38 G AT
*aft o Ffewr g agar wadz 41 omar
qifeat a7 wdt g@fae g+gia gaar fw
@ F g ALY QT a0 § qvus fada
w1 # gfee 7wk, §icFe 7 Y wAEA
W gfez A wk Jfwen afwariz @
TR T Afrg & # af) fodEw
A% Q9 qa & Jfw § # o
o\7 qgi W gHF TR qrEaed! WA
a7 %77 % ¢ FTvdwm ww Qg
TFE T HT IAA (GAT F qgfee wE
A 7 Az wiwere fxar atwd
w.” fagra gura ag & feEEg ar
faums @Y & AT A W wrE A
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g WEET F graay A1 ae< ey g
forg g1 +1 2w oAtz & g §
FTH FI | W Ag Isq AT
ar gim w1 §1 9 F q@ F wfe
af¥ & ag frovy & Frsa grar anfz
dfFs & 3oz T @ fr @R
amg fafe 9@t 329 Tw @7 7w
TTW WA | A dfre S
el W 329 TH  qATF qTH| &7
wifa” waqq #a1 @A FTHF ag
ez gEyat f&g Notwithstanding
anything in this constitution ?
@S wawa g O fF gw 226
227 W% 228 FIE T w=T
faa gu wfuwr Sama dadt @ast
AN A g | S & W 9%
s 1951 ¥ foWEww #w
T wFe 9T gaT Igd g faar
fr frsmae &1 daar wifgd g
T A T Ao QY E A1 P A
GG AAFT. § W7 F I gt
i IFH IT qAT ¢F %7 T fA®
s feat fr fesqgra &1 duon b
A oY gz fw fodt #E 7 39 A
qdva 24 Z1 awdy ? dgragi fear?
Qa1 I gafag fear «Gife 37
& gawi fv ag 9t 320 76T GfaaA A
& 7z grE W, qiftw w1E qr AN gEY &y
H WA & o7 serarai & wfgse a2 @
IR dTwd ga ¥ A AW
s wfes 3¢4i7 9ad ag mam AfFT
I FEE I R gATeR Alataw
AT I F1E F T 329 w1 A 9q¥ FaOAT
g fawm AR AR AW Q@
39 % faare Ira13 A7 IF & faq
7o e foiding 03 ) ode 50
I\F g A sr wfawm gr¥ard
N gt # foo fear o Af6T ww
Jag o 17 HEF AN IAV § WK
wamA sfawa 3 /7FIT | fawifoe
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g fr oM wrE 5 A e
# 2 N & Al meadr o
g w (aa gif 712 &1 a8 qifae afus
wfere qar A% fgafor o
R €1 T Ay A I & fog gard
Tz gy YT GF ¥ gAE w9 AT
@ ¥ wafeg & wrelw fee &
frags s O st mgfey @
fraz" w€m f& A% fewmy ¥ Y 9a-
witd | igmagad
fe gar(r ®ar O fagr qweY &
e faaga  frew ok _mEET
& 17w ag wied & fE g & e ®
' ATAY g7 W w® G ST SN &
&) weTea & afR ol Y g Oy
wrgy & 5 TR A 3w grew F Froig
W ¥ gEgm W Wik wafag
i W B W e w3 o wfaere
fear wrm @Y Wt g 3w A ¥ wfe
@y Ak agmg f5o@
g ¥ W W g STA T 66
HIM I F wR ¥ @y giw
E AR FERR Y FW &7 f7C
wg W faw o fagma ar

foa fagra &1 & afqares s3a1 g
Y oF AT A “Free Blection”
# WJM Machekzie & wfgarfea faar
2 RAfagivestw §—
“There is a tradition that the
independence of an elected assem~
bly requires that the assembly
itself should have the exclusive
power to decide ocontroversies
about its membership. It may be
asserted in extreme cases that
this power ought to over-ride
the ordinary law enforced through
the courts”.
farm fagra w1 agr qx sfaaaa fen
o g faq v fagr ot s
) S XQ Hw g g T W oAE
& arry oy N v € Wi 3§ 9 W
@ T aeEE dR e g fe

VAISAKHA 23 1888 (SAKA)

Indian Telegraph
Amdt. Bill
g feews wre dgw Qw2 &
dutwe §1 e @ foed aftw & ew
wfgge Tgd & fegndm s it v=a-
ey § O gates Ames § 3w
& | g "faw ¥ e gart qA
3 @raT § N Y g I 97 fasder
g favta w3 a1 & g9 wxw w1 @ma
AT g O TAT A A fadmw &
98 Y fagra & 99 ¥ OF aOw
T oo ¢ wEfar
¥agmpfe oz e dw A fem o
WK & wiv § 9 A ¥ frd s
& oY fadgw &3 @z & avaw faarad
R 91 I8 R afem 9 @ et
LU S
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Mr. Deputy-Speaker: Has he the
leave of the House to withdraw the
Bill?

Hon. Members: Yes,

The Bill was, by leave, withdrawn.

162 hrs.

INDIAN TELEGRAPH (AMEND-
MENT), BILL
(Amendment of Section 5) by Shri
Shri Yashpal Singh

ot aumare fag (A7) - Sunaw
e, & swm s g e q@ feam
fows (wiwde ) faw, 1865 W
w3 8 qqafa &A@ 9w qw
T qEET T a1, aw & weA dea
H ar
Mr. Deputy-Speaker: Thc yues :on
is:

“That leave be granted to with-
draw the Indian Telegraph
(Amendment) Bill, 1965."”

The mqgion was adopted.

Shri Yaspal Singh :
draw the Bill.

Sir, I with-
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16.21 hrs.
CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 7 and 393)
by Shri Krishna Deo Tripathi

st geor g7 famdt (9wWE@E)
Iqerm wgea, & gwmE F@ g
“f& W@ & Hfawa ¥ wd aweT
F are fagas 97 fawre faar s 1
ITeqy wged, dfaur ¥ dnnE F3A
¥ fau & & O frdas weqq faam @,
9 &1 Aw faeger @ § ) d@
AT FHTS #Y AT FT qed
FTT w7 forar §, @Y ag wmEAwEs &
s g f& gw we dfawm ¥ zw
WA A, WA §H AT A, AT §H
sfom ) 3faw wm ¥ ) aE W
g f& fam amo d@fqaw v qr, 3w
AAY AUTAATS FT AT GATX  ATHA
I WE A 9T ) R A 9T WY
s gem 6 fmag g
gfagw  fmfet ofeg o &1, 3w
/w1 § wR 39 Twy §) fave feafq &
qad A qg wwa g a1 e qwe-
Yy Faw w7 EAEW gER faume
Afewmr o ) Afer wam d W
wag g & W @wm gmr A,
ity dfeq ST AgE, F qHA
ag farge o o7 o g wmit W <
AaTHErEt quTS w1 fawtn &= §
dfagr faafe ofteg #  svafua
T X gU ArR-faar w1 AT 23
Fu sfsa g AgE 13 e
1946 ¥ A B FF 91, IW K IH
¥ qer @ feETT A g

TP wgw v
“You all know that this Cons-
tituent Assembly is not what

many of us wished it to be.”

R W w7 IEM Ag R EG
“Others might take objection to
this resolution op the ground that
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we have not said that it should be
a Socialist State. Well, I stand
for socialism and, I hope, India
will stand for socialism and that
India will go towards the consti-
tution of a socialist State..... "

s w9 ¥ dfag & qg SweE &7
w1 fordws weqA FX @ E, A qERAT
g fFgm oot 38 FewT A, WO
I ALY FY WAQTY &7 | AW FT XQTH
7 7% & Wt W qar 7 13 faEmwy,
1946 #t wfaury  faatel ofeg &
T Tar @ o fam A gt A Yl
ST S A AT |

ggaa AR fF ww 1946
¥ 1949 % wfra a7, T qUT AT
feafq A @1, fom & aoE F1 T
wIAEAR § FH I IH WG
F g Ao W fawme d@fawe
frafent ofcez & aoe 3w v A1 @
@, afF 37 & ¥ gfawiv ITra@EE,
faa ¥, foawr favam Amrae &
Y ar, iR ITET gy Y FeqAr
1, tF & g &1 fmfr s ow
TEl Tq-2q4€qT ¥ FT99 FIH 47 OF
¥ AVE-FORI AW FY EQUEAT
T | ARG A AT afaw
feafa & ®eor JmaT & W7 W
Afw g & g7 fawyrr § a9
9%%1 6 w7 wiRT d& fed gr o
Y AT & fawra F97 3, AT ¥Aw AWA-
IR ¥ I ag fawm @ wwan 3,
T GHIAAR F A 9T 99T ¥ @
I w 9N A@AT AT AAT § T
fawfaa foqr a1 awar ¥ dfeq Age
* A W) q¥w W F O W §
Wt safral O AR s W
TN F@T QG
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16.35 hrs.
[SHRr SHAM LAL SARAF in the Chair]

W & afafr A & qnfaw
R Tifaw sdwatel w1 g W
W ¥ aga wgew T, wife
S Rw W A arafew qfc
feafs &1 apwa 411 ¥ ag WEGE W
W® G WIT EH A TUTAATE T Y
@HT T ferr W 3w o aTw
AT A 7T, AV WITT ZH GUT qeT ¥ qrfeq
g FT AR 9T W aF W &7
frafor 48f T a0, @ N ®eww
A A AT FrHErE FANg AN
ar

6 g 1T @I AqTNATEY AHTS
FT FATT AT AT gT T WK
o W am ¥ frw qorifas = &
wAT &, daar A qfa & aw 39
I 1955 ¥ wrardy ¥ qwroraTSY sygaeqy
® qeg TH fomr | AR AT
a7 ¥ wfgaws ¥ 39 3 AETe-
I AW F T A A TR €
¥ A o 9w faor & AA & AwF
1 sfam & Wi ¥8 F=7w W7 T
W faifer fed, fomr & qra S@ aeg
AN A7 AN F A9 ImEww
a8 g, 7 ¥ wed fem & sreqY
# W TR suAeqr ¥y Ay wEy o
ga a1 sraxfas Afs ¥ sgrary &
T T AT A WY XE@ qeq W AwT

foar 3

& 89 i 0wy gy AR 2w
fre¥ INT v A wrfas feafa €1 gfez
¥ A gu gw T aformw o7 agwy
% fE& % AT Wy W My
A AR F Y AT AT R
A ifF gy Afrem Hew A
ZweaT A, gWAIAN, WA
w oe ATy T afed Ak
ferr ¢ wefwe 9@ @ @
WE RN ghE e v &
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faw a\x 3@ famr & @ad & fodr @
wraww & mar ¢ fe gw wfaww
¥ IfeT aviuT w3 f swyeq w30

frod SWiw ad ¥ a7 IgT W=
€ Tar & fs ax o oY gw W 97 HE
& a1 BTY &, a9 qu T 2w X owar
& Ay, faa-qa #7 ¥W w wWgd
aur ggan 1 of vy faar & 1 AR ofe-
®|E W gwAT g1, 91 9T &
EHATE, AW A 0HAT WX FAT ¥
g ¥z F7 IAE geEer fear
%1 oar 41 §qq g q%7 7 oAr ¥qA
AT gag g1 747 f§ wreg & sfagw
R Ogefl aTT 48 FUT AT qE AAA &
f& gg 2w 3997 & w17 I9H "W
® wraAr Gar gf & 1 917 ag amRETQ
# v dar g€ & e & Amaw
¥ 1 Ifs gwd dreaaTere  sqaEqn
1 57 AW | woAman @, faqad qa i
1 79 wfgsT ST &, ¥\ fag I
T qeAT WYX ATHITA ¥Y WTEAT &
g€ & o v ford Awew & g R
N WA & A {1 aF AW AW AN
feweal 97 s T #F AW gar ¥
aZ AR K WTAAT FATAAG  sqq0dT
& weria adt A1 Y oA AgE & g
e 2w e Ay &

frga aww aqt § ux Teq agT
o6z &7  gWIL AWA wqrar §, faq @
fom % WA #, AT I ¥ QKA
# 1 29T ¥z we T A1 o fr Tty
FAAFAT AT KT & AZ W KA M AN
AYZ AT, q0A A 1qw, 748 A
wawy A1 g7 ®LA, AL, geATATT,
qATATT AT WO, FT G A, W
o § s aAT aREx adT, famg At
aqmgr &, faaa aqr v afpard
wTay wATHY A1 qfx E1 A% Afe
TATE THAIAT AT HTR & TN
AT oA AN ST AR | ™
aaeg A Wrprawm o frrm g€ 2
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v ow 23 forrdt)

FER @ e 1 9f7 & fauaga &
wfsamear Q@ gu W wmewiE ¥
ag 78 W wegE F ¢ 6 o fow ¥
foraY &t & 9o wifeg, gw oY
AN & AL 9 7 § 1.4g 77 wAOH WY
wTE & F oI oA s AR Y
wqT WY | gW AT & " Oy,
arifos A & We 9T, wfgw
faear #1 33 T 0F guEe Tue
M 9TEY ¥ 1 Afew IER sy
3w & ag W & fF 9fE g ¥ aare-
a1z w1 7 fraifea 7@ fear &, qwma-
T T #Fv TgreAr F) frerr §F A4y
¥ A 3T & FEw T o 8, 7w fog
T afvom ag gt & fe g 2w A
ey gwite aat ¥ fawwar w24 & aany
gt ot & =R w|EE AR gD #
fagwar g, =R X sk W &
fawwar &1, TR 7 W VR, IX Wk
A F fagwar &), T 0F G 9w
oa ¥ fawwar g, g An F g avg #
fawwen agdt ok & 1 <f fred weiw
agl § g7 qWEEE) TR 9T g 9
% fau gewr afrom ag gar &
T gmfas w97 mmfea w®%
wifew fagmar #t T X & o a@
wifgw sgaeqT 3@ 3w ¥ eqifam s
X ¥, Tk wew g & 1 T%
ATH A g W F oEfas e
N awg ¥ gEErd Y W deT gk
famd amoaw ¥ gw T TN fawway,
o T geiaEt o faeir sy
FT AT FTX N AEA U & | AANR
W % fr gw? ggi Wi wavz
§, A S ¥ wvfy Fof) A @AY E,

WTHT ¥ WTNTC 9T JaAWE @ I &,
fmr ag ATy o o §%E &1 X
Ot g Wi, ag SE I ¥
AT & FTI Y, A} JAS K AAg W
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qur g€ | @ UF avw & ag gfd
THAT A ® I9E &, qIRITA &y
W # qag § AR @Y aTE 20
agt & gu 3w #Y wmiaw gfic & frar
SN AT AR A, WA AH X
T RFERCHE IR ¥ @A wd
=qFeqT § gAY AT AT E, &
oo &, QN A ow e T
I gwdr &

feafa 7 & fF Wt gw womaa &
wreny § grrfas ofvads T dm §
T EFA R AN T gr A WA
AL T AFAT W AT HS
FaR § &, wife g0 oA ¥ aran ¥
arnfas ofEds a1 § a9d T8 g /%
# vafad Wi aF ag d 99 @v0 & for
o o § favaw w3 ol @
Twat g feqa @mw soma ¥
fram s@r 8, & Waw § fawmw
@ OE, T W osomaE W
favarg w1 & f& ww g s
LARCHIE Sci A Eice: ISR C L
AT ¢, &Y FAR A wYE @A TE@Av
% & fir g9 99 SSTOA FY A1GF ¥4,
I IATGE FT TE@E A WX AY
aWl gy § 99 W WO ¥ @1q
aEEE & fadw F77 &  Soe
TaAfas da ¥ & R wifas
qEAAT #Y qd § @Y STaE § &
FE T FEY | WO qT OF  HEAET
W @ A A, QA I B fE
oF AT & TSAaTF W § qrHrfors
qfcad ¥ wrd 9T OF qaT /wTw il
®T 2, foaq¥ &€ # U €Y J 96
Ty W wfa 77 &1 O fqy o)
warer A Ffardy wie wt @ a% )

Zwa frgst a3 & IR WHEH
o ofrar & 3w A oY T a7 TR
for aga w8 aaw g wifgd o [fow
A Y 2w agi gwifaw sfom Wi
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awardl & gaagl fee o@ ol
aftomr a7 gt v oF & e gEr A
a1 A wifere qeal w1 fowe g,
wfaarrsars #v frsTz gom, a8 ) E
a9 Y aTHT E TE W gAT @ W
wuT %7 faar w@, TofaE s
AT FT &Y TE, AT AZT I BT JTA-
Wi F1aw g€ 1 78 9 /T A T 8
gt & A § fF g 2w & o
® 9% @ 7oa § e qg feafa dan
g€ AT g SeaToTs srEe
o WY I AE ¥ 1 FT W R
e dar A goE wgr, W ER
FATA FY AAAT FAT § W ATq_
®t ®Tf FAT ¢ &1 wraes @ e am-
I R QT fFAr 9w W I W
fra wifes ga & feqr s W
FAa & faeare wy wifgw & & w73
1 9% § 5 Z0 gHorATE A Ao ™
FwH AT § Ao I

wfagr fag &9 & gar A 2,
IR arfaw &Y aa 6 g R,
wodifas w7 wfes gfawd
qETET ¥ A # 1f § R 0w gar
FiNT wEgE w4 W Ffow A o0 g,
forady oy #Y a9 w9 ¥ wfgw fad,
ot q@x F1 wawe foy, ofs o
frTe w3 FT wa fad | Afww dan
£ ¥ Iq FAA WUAT AEY AHTHATE
fagifca 7 foar & & #1¢ wra 4@ &
fs gt dfqwa ¥ @F amew ¥
T WY awoy w1t A Y oy F Y
® THAT, W X WY 2 0T g qwe §
f wTX g AW &7 A W Sfau R,
w1 IEF AN {39 A A AR
wr g ar g 1 & awwan g feoar
A W JY I 7w FHTATE *°F fown
¥ art o, g1 av ¥ v go weee
o, @ wege @ v o e
o 3w fowr A Ao ¥ WA F wwwe
oo g R A T A A ol }
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wfqurs #w & fawry 7 0¥ sy &,
Jgt T ag AN F AT JAH EAT
TR, ¢ GAT 9997 a1 QHY aTRT oY
™ 9w fem & ¥ ¥ 9T ¥ wweE
T, aw I ofafar @@ "%y &,
amfaa scaed §, dfer s i fe
JW A AHTIATT &1 qew qrA foar #
W IO AR o9y afwe ¥
e h dwtEA & ) o age
arwE &

aw g% Wi faviw feqfr & ot
fae® g2 7l & O @@ qw ¥ dav gy
wr & | wifeead ared, arewarfaw
ared forg A ¥ €W AW € qwAr W
HWeT o T & 99 ¥ oid ww Al
FCARY | A® I[P W @ oo
Fogreamm ¥ g vgge vx £ fw
FAW FUTHATT F1 TR & 9 aE
favzaerd wavgfer & faeme &Y O
e ¥ 1 qwfad wraeas ¥ fe ogw
A W TR W W a6 sLanfe qw
7g "R f6 g7 AsAEm & &g g
™ TR A &3 & fad e
L3

fee dar &1 w31 afewrs & @
HWEW JRT §T W@TE A W |
o GTe3T 393 ¥ ¥ | wWE qTU qwm
¥ am A ofd@w fear amgm—-

“govereign, democratic, socialist Re-
public of India"”

@E AT @ EU AY@ AR
AFAATE FRAAE W@ & AW
Fger T | faw A aw 2w
w7 ¥ § frww gurt §oe Sere
T g% ¢, fom aofas = 1 a3
ATETT & W A R @ wT
. Jww Awrdw dfaama § g a@
gy Ay B AT wfgy 9 1 YA
1955 ¥ v@ 3w ¥ goere F Trfifr
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[ v 37 fardt]
I X ¥ AT w & frar a1 Wi Shri S. Kandappen (Tiruchengode) :

9¥ WEAvaT # ewt gfe & 9 Ay
ATIvaE O f I I gW §W A
oo @fgum & 7 79 977 q9A 59 g
1 ez F7 A | AfEA WA WY 2T A
gf ol 8§ wemw FvAT E fF mmaga
wmavas & s ¥4 wgr—anfw 3w
W & A w11 VAT &, A aiaT
Y qETT R, AZ AIEA BY | AT qE A
o f& g a7 ¥ AwA E FEEw
o AfFr s ge ¥ W Ew
aRTETE # favare ®v &, SAv fRoaw
#77 ¢, 07 759 &A1 &, T7 W F A9H
TAANAE T FIT &, FaA OF AT A
TFHfAF &t FT BV FT, WY I 2o
FY 48 FIIT FAAT HIAYT 2, A6 IaFT
N1 Y 97 FANT 7T & e wwreET
STAT &, AWY T TTON @Y awa ¥, gAfay
FT FH AXAGAT § FHTHA ¥ favarw
73 § &Y a8 aga w= ¥ f zw wfaur
F o edr 1 AR 393 ¥ oY ®wWnT
# A F7 TRT§, IA AVAAT F1 T HTT
w1

& q7&IC A g WM FEA, A
aaroaTy # favara wvAr &, oY qw AT
aRTHATY AqE AT AR &, AN
FETIATE & WTUTT 9T 76 2 7 fawrw
YT fAaY ®7a1 Iredy 2, ¥ 39 g
¥ faaga w€a1 f* ag dfqem & @
Furga ®1 T W | Aw F oF dwr
FIATATw q919, fawd garHEy amwat
7 aar gy, 7€ s, 7€ gaar e
o7 zw 39 feom # &t & WY et A
¥, mifw @& fggeara w1 fmfor aga
IR KT AW, Q¥ w1 Frior agA
IeE 7 a%, fom o ) s W
X et & w7 A ¥

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Sir, the hon. Members, Mr. Tripathi,
has moved a Bill seeking to insert
the words  “sovereign, democratic,
socialist Republic” in articles 1 and
393 of the Constitution. ] find this
inscribed in the Preable itself. Be-
fore going into the advisability of
inserting these words, I would like to
pose the question whether the pro-
blem of bringing a socialist, democra-
tic Republic to this country will be
solved by simply paraphrasing it in
such a manner. We know the untir-
ing and persistent lip sympathy pa‘'d
to democratic socialism in Avadi, then
in Bhuvaneswar and then in Jaipur.
The Government continues to say that
they are aiming to bring about a
socialist, democratic Republic in this
country. But to our utter regret, we
find the practical steps taken by the
Government are not in that direction.
It is rather going in the reverse. We
know the progress made by the pri-
vate sector and we know the pligiil 1n
which the public sector is placed.
We also know how socially a consi-
derable and a substantial portion of
the population of this country is still
placed, how they are in sub-human
and inhuman positions and how they
nave not even reached the marginal
level of minimum human standards.
So, these kinds of things should be
attended to before these superfluous
changes are sought to be made—wice-
ther we change it or not it is imma-
terial.

As far as the Constitution is con-
cerned, it is not without flaws. There
were vested interests operating evcn
during the framing of the Constitution.
That is my view. For example...

Shri D. C. Sharma (Gurdaspur): No.

Shri S. Kandappan: Shri Sharmmz is
saying “No”, but to my mind it is
so. Take, for example, article 15 of
the Constitution. It is about prohibi-
tion of discrimination on grounds of
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religion, race, caste, sex or place oi

birth. This article says:

“The State shall not discrimi-
nate against any citizen on
grounds only of religion, race,
caste, sex, place of birth or any of
them.”

I would like to ask the constitutional
pundits among the hon. Members here
whether these grounds are the only
things in our country which discri-
minate pcople. Take, for example,
language. Is it not =ne of th: major
things where we find that almost two-
third of the total population in this
country is being discriminated against.
By not inciuding “language” in this
article and by creating the superfluous
Part XVIII of the Constitution about
official language, 1 find our Constitu-
tion has relegated tne nor-Hindi-
speaking people to a secondary status.
It is so for the last 19 years and it
will be there for quite some time, 1
think.

Shri Shree Narayan Dus:
not a fact. .

Shri S, Kandappan: It s a fact. |
consider it as the Himalayan blunder
of the Constitution-framers. It is a
fact and it is there in black and
white.  There are other things too
where we find that there is discrimi-
nation.

That i

Therefore, 1 would say that instead
of putting in some more phrases or
taking away some words in the Cons-
titution, the Government should go in
for more basic and practical approa-
aches, and they should try to really
bring about a situation whcrein they
can really lead this country towards
the goal of socialism. -

@t dwoaw ww (zw)
e faurd A A N fedmw fawm
¥ wwg wTy w1 gefeay fear 2
ITE NG A7 wraer ¢ Ay fr TR
aWER ¥ oY I WAw ¥ W
oA oavE b gt afewe
R At ara p I AW w s
1 ot § o fawm ¥1 arr 93 #
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I gfau &1 A9 @A T R, IWW
amEs F & fod aw few ¥
I wex g TH EMwA  fadaw 3
SrEaT gy § W ¥ A §, aradw
rRfrw, amfaee foafaas 1 faed
§ wAae feor wo q1oag TAw
TARAEHE, AAGATHE®  AHTIATEY
TUITST. ATAY 57 W1 7 A W AW
Y AT IEA 2 K mEmar E
f& am foam v g d 3T &Y
SBT AT 2 1 AR A1 w7 a3n fa@
0 AT AT INE v R M AW A
TEY T I E

A fFgma Rl aza a W
seATy w=Ar fear gon # fx g
I IV} A AMIAR AT W
¥ g W9A 30§ AYTAATE AT FQUIAT
AT 9ET &1 3% fAn twAa o
wara, fama WY g I ¥, A
W w7 g &1 Q) Awan & fa SEww AN
wife1 ¥ §@ 797 A T g 1 e
o 39 f& gt qw w1 3 faveg 2,
T #zq w1 ug faveg 2 f& g
I WA ¥ AQEIAT RTAT
¥ o AH m\%ﬁi@zimﬁ‘it
srfer @ 2z a=y Ay g I 2

ZHTTT 2W, EHTY 7T AAAATH®
g 9 ¥ fowt o7 w1 Fr¢ gezg AR
2 fefl & vy B w79 EW AN A
& gAr? Fuv frer wr zamm A X
foart oY wfer 2w & 527 § wRA A,
T I F wfer &1 FoW A Ay
Ifrg & 7 77 ® qrEr A afe
sara & & oy & gy gw afafafu
¥ 3a% wfafafudi & =1 & dy 7w a7
0 X ¥ "dAeTeRE A1 FATT AW
¥ &\ gurT N fawrr & Ay o & 7w,
a7 ¥ T W0 A% gAAfAE FIX TR
Nexgar & fawrT & 3 ATh A7
&, fagrr ot A gEATOAT &, Wr frreer
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[ simre aw]
¢ ag fasgw w0 anfey  Semaifas
I ¥ 3 A w1 A gw favwg
FTE AH § 1 AT AT T Y E\T
% ag aga wvwAT 21 Iud A ¥
9 FG IRiA w1 & AY A Imar &
wade wvar g Afew & wwar g fe ow
AW ¥ sEaveEaT g &1 93 wE
N A FHT qT SN gETT TN
R SEF T FH FY gH o o w7
T ¥ WO A T gW IER
aife 1 @99 #3Q @A § 1 &faae
& w7 o Iaifees fifases wrw
wz qifee ¢, v & N fagr &y
7§} 79 g w2 § e w3
¥ sifag #T 7% IvT ¥ JeF A
YA W OF TFA WS WIRW AW
awar 21 gafog wgi & A% SR
#Y WA F1 gT0 § qWd w7 § qw
ot favgor ag Aty ¥ e W@y §
IR AEvEgERAT AL gEEAT g
Tg &t 39 | wfwfga @, faem gur 30
wfan sa® arvawar G &
dfegm & A @ 393 @@ X
qET ®wH ®Y aevm Tl &
# wuwar § & o ¥ A g dw
¥ guTIAATE W7 AR WIOAT &Y e
FAEE & FIT GIA § | I A AN
o ogw %2 W@ ¥ oar W@y
faolg gad wod  wEmal @@ @
T IEHN AT I A A E I8 W
¥ NI ¢ AT 39 AT B w7 7 fe
T & Hragd T 2 § A gw v Fagrer
o gEafaa e g T AT
WA TYHAT ®T, WG F7 H AfE g
IW X AT E, T T T TR
® frd | o gw qg wifew @)
& Wik N fagwar gad Aw X B,
anrfas, wifes a1 Tofas I98 g0
mfasfier g7 7 W A @ g
R TAARHE TWIW § TG RIC
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JEIE ;AT AT AFAT & W F A
A3 TG AT Tfgd 1. g® Ay 9t
¥ % s fauas & W @
Awd T Far g agt & g7 anves ¥ we-
VIEAT AG AT §

g uF faa 7 sl w7 e gw
W ¥ 91fq & w97 97, W F wE O,
9 & w7 fe) ag w1 e
WEWE AR FTar  dT 9rfEy o
® @ ur fagm A aw@ @
fom ® gad e frar gar 20
IAEY a9 F, I @@ § 6T Qv g
A qar A @ FEE § g
2w ¥ WIWTE a7@T S
Shri S. Kandappan: I want o that
the word “language” should be inclu-
ded there. There should be no dis-
crimination on the basis of language
also.

ot e e 0 7@ A% §
¥ wrga § fe I @ frdas A q @
af & I I § 7 WAy Wk WiEA Y
W JEw ad ¥ 1 PR qg I
zferor & = wYE W A AT JTAT
¢ S ofes wfgs §, @ a@
af @ fe SO arel # wew & oy
& e zforor Al A .
Shri S. Kandappan: It is a fact.

ot sfaromer W wN ¥ )
a7 & sifas sfasc v & 1 WX
YR AT § I AR g w1 WY
B A ap AT A9 & AW Y FwA
t . gw &fraw ¥ A wNT
¥ GTHTX 9T, 7 & & WTH 9%, 7 A
* W T 7 9T fwd g 9
e Wew feqr ST & ) W WY
wwwa § fr S At & A 37 A
w9 &1 @ arl . & g B e
we woX femmr ¥ frwrw € A weaw
Qo
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# AT gTe w1 geATe Raw
£ fr @ faugs &1 m ¥ 3T dw
T EHICT &1 €@ WX WAy oy
g dftn & anwar g £ o fadas
*1 &€ ArEvaFAr AGE

Shri D. C, Sharma: Mr. Chairmar,
Sir, Shri Krishna Deo Tripathi deserv.
ed a better deal at the hands of the
Members of the Lok Sabha than he
as got.

I think that his plea was charac-
terised by clarity and fulness of argu-
ment. I do not know why my fricnda
hag been opposing this Bill. One of
the Memberg said: shorter the namc,
the better it is. I do not find any
short name in India: I do not find any
short name in any part of the world.
1 do not refer to the names of per-
sons only; I refer to the nameg of tiic
countries also. For instance. we talk
of the Federal Republic of Germany;
we talk of the Democratic Repubdlic
of Germany. Why don't taey say
West Germany and East Germany?
Why do they try to describe the nature
of the Constitution under which those
parts of Germany live? Whv da you
call a country with which we have
many dealings as the United King-
dom? Why is it called by that name?
Why is Soviet Union called as the
Socialist Union of Republicsy Every
country likes to have 5 name which
describes its character ard I do not
see any reason why my counuy
should not have that kind of name Of
course, Bharat is there and we all love
it; India is ther and we all love it.
But if a descriptive name is given to
my country, to our country, I think,
it will be very much in the fitness of
things.

Unfortunately, the average age of
the Members of Lok Sabha is fairly
high and, therefore, they are glways
unresponsive to any change of any
kind. The older they grow, the less
responsive they become to a chanre
even if it is a good change. But I
ask one question. What do you think
of the younger generation? What do
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you think of the school boys® What
do you think of the college boys?
What do you think of the under-
graduates? What do you think of the
post-graduates? What do you tiunk
of those persong who are growing up’
What do you think of adolescents?
What do you think of them? They
do not want only to know thay this is
India or that this is Bharat. They
want to know also that India is a
Sovereign Democratic Socialist Re-
public.

Now, this morning, we were secing
that an hon, Minister was heinn told,
not by everybody, by a few Members
that he had not preserved the sovc-
reign quality of his country while he
was dealing with some persons in the
other country. Of course, that was
not right. He had stood for the inte-
grity of this country when he was
negotiating with the other country.
There js no doubt about it. But why
did they base their arguments on the
sovereignty of the country» It ig be-
cause the word ‘sovereignty’ comes 12
us gll the time It ig upper-most in
our minds. What is upper-most in
our minds must be there on paper
also. The paper should be linked up
with those feclings, with those urges,
with those drives, and with those
motivationg which we have in our
hearts.

I Dbelieve that my country s a
sovercign country, and I am viry
happy about it that it ic n sovereign
country. I believe that my countty
follows the principles of J(emocratie
socia'ism. I know that there are some
friends who think that wc bave not
achieved our goal. But do you know
that when the British were here, the
gap between the highest salaried
group and the lowest yalaried group
was of the order of 300-1» Dut now,
I think that the gap has come down
to 30:1, and we are woarking in that
direction so that the gap will be 10:1.
1 would very much like thut there
should be no gap at all, and every-
body should get as much to eat as
possible. We are working in the
direction of soclalism. Of course,
socialism ig not like a rabbit which a
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magician can produce out of his hat.
It is a means only for better produc-
tion, equitable distribution and so on.
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Then, I come to the word ‘demo-
cracy’. T swear by the word ‘demo-
cracy’, and I think that this word

‘democracy’ should be there, because
I find some forces in this country
which want to do away with the
democratic character of my country.
There are some persons who say ‘Oh,
what is this Government? It makes
up its mind one way today and it
changes its mind the next day. What
is this Government? It is much better
to have a dictator in this country than
a democratic Government.. There
are some wrong-headed people who
think like that. 1 do not agree with
them. 1 think that democracy with
all its faults is the best form of
government. Democracy with all its
faults is the Government which has
given better results all over the world
than any other form of government.
We have tried monarchy. Where are
the monarchs now? They are work-
ing as our Parliamentary Secre-
taries......

Mr. Chairman: Monarchs of yester-
day.

Shri D, C. Sharma: We have tried
the other forms of government also.
What have they come to? They have
not come to anything. Ultimately we
have found that democracy works
better and democracy has given a
good account of itself not only in
times of peace but in times of war.
When the Second World War was
fought, dcmocracies all over the
world were pitched against the tota-
litarian governments of the world.
There wus the Government of Hitler,
then there was the Government of
Mussolini, all totalitarian dictator-
ships. But the democratic govern-
ments of the USA, UK, France and
Russia won.  Therefore, democracy
works much better in times of peace
and also in times of war. Therefore,
why should people not know that our
ocountry is a democratic country?
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1 have already referred to socia-
lism. Now, I come to the word
‘Republic’. The republican form of
government is thought to be the best
form of government. The USA calls
itself a republic. The Soviet Union
calls itself a republic. Both these
governments differ very deeply and
yet they call themselves republics. ...

Mr. Chairman: The hon, Member
may continue his speech in the next
session.

17.00 hrs,
*DECONTROL OF ESSENTIAL
COMMODITIES
Shri Harish Crandra  Mathur

(Jelore): Mr. Chairman, this question
which was originally put to the Prime
Minister and could more appropriately
have been answered by her was in-
tended to clear the considerable con-
fusion, contradictions and inconsis-
tencies which we feel and ind
Government’s programme of controls
and decontrols of essential commo-
dities. The hon. Finance Minister,
who is of course held in high personal
regard by all of us, had, 1 am afraid,
not the entire background and was
not fully acquainted with the facts
which had been stated on the floor of
the House from the Government side.
He had, therefore, to depend not so
much on facts as on his legal flair and
hence we were not much the wiser
after all the questions that were ans-
wered here. Hence this discussion.

Now, I wonder if it is realised that
it is because of the confusion and con-
tradictions concerning the programme
of controls and decontrols that there
is almost a storm both inside the party
and outside it, being discussed at the
present moment in the country.
Everything is related at present to the
economic administartion, and if peo-
ple’s minds are exercised, it is on this
account. So it would be much better
if the hon. Finance Minister makes the
entire position clear.

*Half-an-hour discussion.
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Mr. Bernard Beil. head of the World
Bank Mission to this country, had
described in a detailed report as
reported—I do not know how far it is
correct—that the present system of
controls has no redeeming feature
whatsoever and they wanted us to
reform our economic administration. I
have no bias againt the World Bank
or their advice. I would like to go
absolutely on the merits of each case.
Today when the hon. Minister of
Planning was making his statement,
he also said something very significant
which again referred to controls, whe-
ther we are going to have these admi-
nistrative and physical controls or
whether we are going to control by
certain monetary and other policies.

I will not go into the wider ques-
tion but will confine myself to the
limited purpose of controls of essen-
tial commodities. 1 will quote what
exactly 1 said at that time. While
seeking clarification, I said:

“You decontrol cement which is
a scarce commodity, with the price
structure in-built for monopolistic
growth. You refuse to decontrol
sugar which is in abundance. You
decontrol fertiliser partially and
enter into a deal considered as
atrocious and unacceptable by
those in high authority”.

The hon. Finance Minister called this
a ‘loaded’ question. 1 would like to
clinch the issue. So far as cement
decontrol was concerned, my objec-
tion is not to the distribution side so
much. After a certain discussion, I
felt that distribution could be left to
the industry. Let there be free dis-
tribution. I have also no hesitation
in saying that after 1 wrote letters to
quite a large number of pradhans of
the panchayats samitis enquiring from
them as to how the distribution was
functioning, the replies received have
been quite satisfactory. I am happy
if the consumer is relieved of al] the
worry of going to petty officials and
those tortuous processes.

Mr. Chairman: Is it after decontrol?
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Shri Harish Chandra Mathar: Yes.
Let us be fair. ] do not go by ideo-
logy or slogans; I go by what is more
helpful to the country and the consu-
niers.

This was not my objection. It was
also not my point that Government
had been pressurised by industry and
had succumbed to its influence. My
point was of much deeper significance.
1 would like the hon. Minister to
appreciale it and answer it.

My objection is that in this decontrol
you have an in-built arrangement
whereby you are giving to the indus-
try an additional Rs. 25 crores by in-
creasing the price and getting it from
the consumer. You are putting in the
hands of the industry this sum so that
the industry may expand. The indus-
try will not be able to expand only
with this Rs. 25 crores. The Govern-
ment, through its public sector insti-
tutions, through its credit institutions,
will lend another Rs. 70 to Rs. 80
crores by way of loans, so that the in-
dustry will double its production, say,
by 10 million tons today; it will be by
another 10 million tons later. What
is the impact of it. You are helping
only those who are in industry by
taxing these people, by taxing t‘hc
consumer, and those very people in-
whom there is concentration of wealth.

Your Monopolies Commission’s re-
port, the Mahalanobis Committee's
report, all these reports, and the an-
nounced policy of the Government all
the time is that our economic adminis-
tration should be such that there
should be no concentration of wealth,
no concentration of power, that the
same person does not expand very
much, that there is a place for new
entrants, while the inbuilt arrange-
ment is such that those people who
are already in the industry are with
a far greater advantage than any new
entrant, have a far greatcr advantage
than the public sector ecnterprises.
You are not doing anything to the
public sector. You could have levied
this cess from the consumer if you
were short of funds, this Rs. 25 crores
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which you are collecting from the
consumer, but you are making avail-
able to the industry and thereby mak-
ing for further concentration. That
is my basic objection, because it runs
absolutely counter to the policies of

the Government enunciated on the
floor of the House.
Shri Ranga (Chittoor): That is

ideology. All the policies are based
on ideology.
Shri Harish Chandra Mathur: Do

you want concentration? Please tell
us.

8hrl Ranga: How do you
there would be concentration?

think

Shri Harish Chandra Mathur: Do
you want to place the new entrants
at a disadvantage?

8Shri Ranga: Every shareholder is
not a millionaire,

Shri Harish Chandra Mathur: Do
you want to put the public sector at a
disadvantage? This is exactly running
counter to socialism or whatever you
might call it.

My hon. friend Shri Ranga may be
wanting concentration in a few hands,
I am not for it, my Government is not
for it. Therefore, I am asking for an
explanation not from Mr, Ranga, but
from my Government, whether they
are for this policy of concentration of
wealth in particular hands or not. That
is my basic objection.

Then we come to sugar. the hon.
Minister said that cement was not a
scarce commodity, and among the es-
sential commodities, he gives a high
priority to sugar because we eat sugar,
we do not eat cement. I think he was
quite fresh in the Government and
hag much experience of the Calcutta
rasagullas where sugar is placed very
high, but 1 think as Finance Minister
now he will realise that cement is far
more important for all development
activities, and you cannot go ahead
with any developmental work with-
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out cement and the availability of
cement is far more important. There-
fore giving a higher priority to sugar
is not understandable to me.
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Then you do not know how to store
your sugar. There is 73 lakh tons in
excess, after providing for everything,
for your increased consumption for
your export and that whatever you
like, and still you have got 74 lakh

tons to carry over. You will not
decontrol it.
My submission is this. Decontrol of

cement is in favour of the industry, it
helps the industry, the industrialisse
want it.

So you do it. Sugar decontrol,
whatever you might say, is not wanted
by the industry. So, you will continue
it in spite of whatever sugar you have
got.

When you go to more important
things like foodgrains, what happens?
There is district to district restriction,
which I pointed out the other day, in
Rajasthan and other places. So, there
is such great confusion, contradiction,
inconsistencies at all levels in this
matter.

Then, my hon. friend the Finance
Minister said that they keep a sharp
eye on the rise of prices when they
decontrol a thing. They decontrolled
hydrogenated oil. What is the sharp
eye they have kept? What have they
done? It is only a clear exploitation
of the consumer by this industry. The
prices of edible oils, since decontrok
have, according to the most recent
survey, gone up about 80 per cent,
78-point-something. That is the sharp
eye which we are keeping. Let them
explain what is the sharp eye that
they are keeping on these decontrolled
things.

I know that about six or sevea
years back land was available in
Delhi, particularly in Chanakyapuri,
at Rs. 10 per square yard. Today it
is Rs. 400. Today it is Rs. 400 per
square yard. This is the sharp eys
you are keeping on the prices. They
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must explain how the whole thing is
functioning. My hon. frienq Prof.
Ranga interrupted me. I am neither
for control or for decontrol; I am
for a realistic understanding of the
situation. What is the justification for
control on coal? My friend the other
day asked. There is no justification
Also, the whole organisation can be
done away with. You can multiply
any number of examples, whether it
is soda ash, this or that. We have no
co-ordinated policy. It is the unfor-
tunate part of it. We have not got that
mechanism yet. Can my hon. friend
the Finance Minister tell me of one
report which has taken an overall
evaluation of our control system dur-
ing the last five years? Let him point
out one single report; there is all ad
hoc arrangement. The organisation of
the cief controller is on an ad hoc
basis for the last 15—17 years as if
you are going to abolish it tomorrow.
It was estublished during the war; it
has continued since then on an ad hoc
basis.

Shri Ranga: See the gold control.

Shri Harish Chandra Mathur: 1
come to the golq contral. It is clearly
my view that gold control should go,
the sooner, the better, There is the
least doubt about it. Is it the gold
control as it was conceived, to keep
down prices of gold and stop smuggl-
ing? You have taken away all the
effective part of the gold control and
carrving the dead body, the cropse on
your shoulders; it will do nothing but
stink; that is left to stink. There must
be a machinery to take an overall and
integrateq approach to all the pro-
blems of controls and decontrols. I
will end in a minute. Government
should realise that there are these
contradictions and inconsistencies and
there is need for besic rethinking on
the entire matter. Even the assess-
ment by the Planning commission, I
mentioned last time, had clearly
indicated that no serious and conscious
attempt was made to take a long
range view of things. All our orders
are on an ad hoc basis, There nad
been little co-ordination of controls
operating in different sectors or in
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respect of different

are no studies 1in depth
and there has been no com-
prehensive review of all the controls
and their operational gspect. There is
no link also between national policies
ang their implementation and their
administration. Finally. I am con-
cluding, there is not a single authority
designated to plan anq devise the
necessary controls or plan and recom-
mend their relaxation in changed cir-
cumstances. To say that the Cabinet
is a coordinating authority is just to
talk something very ridiculous. 1 shall
be happy if the hon. Minister can
throw some light on this. What I
have said is not my own assessment
or conclusions; it is based on the con-
clusions which have been arrived at as
a result of a study held under the
guidance of the planning commission.
1 hope the Finance Minister will ex-
plain these points.
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commodities.

The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, Mr, Ma-
thur has, ag he always does, raised a
point with very great intcrest. Two
particular jtems which he has ques-
tioned are sugar and cement. So far

as cement is concerned, he himself
has said that decontrol has worked
well. As far as I can understand

with my limited intelligence, his only
comment is that decontrol of cement
is going to end in concentration of
the means of production and to mo-
nopolise the production of cement.
There, 1 am afraid 1 am not in agree-
ment with him. It js perfectly true
that g certain price has been allow-
ed to them which leaves them with
a margin of profit. But it does not
mean any underiaking given to these
cement producers, that the cement to
be produced by them cannot come in
—that new entrepreneurs should not
come in. In fact, if anything, hav-
ing regard to the fact that cement is
a commodity which is necessary as
pointed out by the hon. Member him-
self, I do not agreec with him that
cement and sugar arc in the same
category of priotities. Despite the fact
that they come from Calcutta. 1
keep my eyes and ears open, and s0
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far as sugar is concerned, if I have
seen sugar in big cities 8o have I
seen the consumption of cement in
big cities. I may differ from him.

Now, coming back to what I have
been saying, so far as cement is concer-
ned, the very fact that I have in fact
raised the possibility of making the
margin with profit on cement would
be an encouragement and pot g dis-
couragement to any new entre-
preneurs that might come in for the
purpose of producing cement. There-
fore, I do not see where the fear
comes in; thal one is going to be
monopolistic and that I am concen-
trating power in one hand and so on.
It is going back in loans to the peo-
ple who are actually in the game in-
dustry today, by reason of their hav-
ing to make an amount af money
which they can re-invest in that par-
ticular industry; equally, it is not the
intention of the Government to deny
that same kind of assistance to any
new entrepreneurs that come in and
‘hat grow. And as Shri Mathur him-
self has pointed out, there is scope
for an increase jn production of ce-
ment in this country. The incentive
is there; the other potential incentive
{s also there. T do not see really any
difficulty about having any growth of
this industry in the hands of a larger
groups of entrepreneurs and in the
hands of the Government if neces-
sary. That is so far as cement is con-
cerned.

So far as sugar is concerned, I have
some figures here before me which I
shall bring to the notice of the House.
1 may tell the House that even with
regard to sugar, there has been a great
deal of thought given to the matter.
Now, so far as the production of su-
gar is concerned, there has been an
increased supply of sugar from 1963
to 1964. It went up from 25.7 lakh
tonneg in 1963-64 to 32.6 lakh tonnes
in 1964-65, and it is likely to at least
to maintain this level during the cur-
rent sugar season, 1966-66. When 1
say current season, it means really the
season which has nearly ended. At the
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same time, we will have to gee that
there has been also the requirements
of sugar in thig country. Domestic
consumption has got to be thought of.
What I find is this: at the beginning
of the current season, that is to say,
1865-66 season—the stockg of sugar
witn the mills stoods at about 6.7 lakh
tonnes. The production is 33 lakh
tonnes. Now, it is intended to set
aside five lakh tones of sugar from
the current output for export. So, 28
lakhg tong or so would be available
for current consumption in addition to
the stocks. If domestic consumption
during the current season is limited
even to about 27 lakh tonnes, this
will reqquire the continuation of con-
zrols,and it will be possible even with
<hese controls, to have—and you have
adder only—one lakh tonnes to the
buffer stock. So, we had a buffer stock
of 6.7 lakh tonnes odd. We want to add
one lakh tonnes, and we shall have a
buffer stock in all of eight lakh ton-
nes at the end of the season, that is,
by the end of October, 1966.

1 might mention that there was a
Commission called the Sugar Enquiry
Com and it suggested decon-
trol of sugar from the commencement
of the next sugar season, that is, from
November, 1866. But the they had also
recommended that we should build up
a buffer stock to the level of 12 lakh
tonnes by that time. At the begin-
ning the position was that we could
build up only about eight lakh tons
and not 12 lakh tonnes. In conse-
quence of that, decontro] at this parti-
cular point of time cannot possibly be
thought of.

Shri Harish Chandra Mathur: Why?
You have had eight lakh tong in No-
vember, and you have the buffer
stock.

Shri Sachindra Chaudhurl: The
buffer stock which came in from last
year was 6.7 lakh tonnes. To that, I
can add only one lakh tonnes and no
more, because I have got to export a
certain quantity, about five lakh ton-
nes. So, mathematically, we shall
have at the end of the year, eight
lakh tonnes and not 12 lakh tonnes.
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Shri Harish Chandra Mathur: Why
do you want 12 Jakh tons? Eight lakhg
are more than enongh. Last time you
had only six lakh tons,

Shri Sachindra Chaudhuri: That
is Shri Mathur's suggestion, but so
far as the Government is concerned,
the Enquiry Commission

Shri Harish Chandra Mathur: I
wish you applied your mind and my
mind.

Shri Sachindra Chaudhurli: My
mind ig always guided by such wise
counsel as I get from persons like Shri
Mathur, 1 have got to take the
advice of the Commission which was
specifically set up for that purpose.
The advice js I should have a bufler
stock of at least 12 lakh tonnes. I
have exerciseq my mind and I have
confined myself to 8 lakh tonnes and
not 12 lakh tonnes. It is pot that I
did not apply my mind. But in doing
so, that mind, if it has got humility,
has got to take stock of such good
advice as it comes. Mr, Mathur's
advice is certainly good.

Mr, Chairman: Do you mean to say
before the stocks come up to 8 lakh
tons, you will not be in a position to
consider decontrol it?

Shri Sachindra Chaudhuri: I did
not say that. I was going to say that
so far as we are concerned, we have
to think in terms of what are the
prospects. Near the time when the
next crushing season starts, I would
be in a position to know what would
be the next year’'s production, having
regard to the sugar crop and 0 on
and I can make up my mind. It may
be that I may be able to decontrol
sugar or partially decontrol it. As I
said earlier, I wag urging the Food
Minister to decontrol sugar. The
reason for which he could not de-
control and let more flow into the
market is that we have got to a stage
where we are having only two-third
of the quantity which has been re-
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commended by this Commission. It
is not as if we are not thinking in
terms of decontrol,
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So far as the political and economic
theory of control is concerned, we
have got a planned economy. We have
our Planning Commission. In the
matter whether we should have con.
trols or not in Particular matters,
the Planning Commission advises us
in these things. We do listen to tiae
advice of the Planning Commission,
having set it up to advise us. Having

. got a body of specialists, we do not

want to go away from that. We take
their advice and we control or decon-
trol. Because we keep a sharp look
on it and we are not wedded to the
theory that control should be applled
to everything, we sometimes have to
have control and when circumstances
permit, have decontrol. Therefore, it
is not that we are not doing the right
thing. We are keeping our eyes and
ears open.

Shri D. C, Sharma (Gurdaspur):
Whoever has got bufferstocks in this
country has got into trouble?

Shri Sachindra Chsudhuri: Very
likely whoever has got the portfolio
of Finance gets into trouble, but that
is no reason why somebody should
not have it. Somebody will have to
take the burden and I have done fit.
1 am certainly golng to support this
that buffer stocks should be there,
because this is s measure of caution.

Mr, Chairman: Because of the bit-
ter experience wo years back.

Shri Sachindra Chaudhuri: Yes.

The question of gold control was
raised. 1 have said in this House and
in the other House what my persona.
views in this matter are. I have als
said that I will certainly consult my
colleagues in the Cabinet and if any
thing can be done, it will be done. At
the same time, I personally feel that
gold control has not failed,
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Shri Ranga: It has failed.

Shri Sachindra Chaudhuri: If I may
use that expression without offence
to Prof. Ranga, we shall argue till
the cows come home. He will say,
it has failed and I will gay, it has
not.

Whatever my personal views are, I
am prepared to be guided by the
majority wisdom of this House.

Shri Harish Chandra Mathur: \hat
about edible oils where the prices have
gone up by 80 per cent?

Shri Sachindra Chaudhuri: So far
as edible oils are concerned, 1 have
not come prepared for that, because
that was not referred to before and
1 have not got the figures before me.
It is really a question for the Food
Ministry. I have undertgken this be-
cause my good friend wanted me to
answer the question of controls in
general. I shall have edible oils look-
ed into. If my friend says I should
give it a second loock and reimpose
controls, that is a support to me,
namely, that we get into controls as
we get into tramcars, getting in and

getting out at convenient points.
That is a support to me and not
against me or the principle of the

Government,

Shri Harish Chandra Mathur: What
is the machinery you have for over-
all control?

Shri Sachindra Chaudhuri: The
machinery is this. In a planned eco-
nomy, control has got to be imposed
when necessary for the purpose of
ensuring that there is constant flow
of supplies, because the supplies in
certain commodities are not adequate.
When there is adequacy, we can re-
move it.

Shri Ranga: For short supplies, you
do.not have control; for plentiful sup-
plies, you have control.

Shri Sachindra Chaudhuri: That is
a suggestion he is making. Out of
the entire number, out of a series of
consumable articles, it you take out
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one or two and peint your finger at
them, then the difficulty would be that
you do not get an overall picture,
you do not get an overall view. The
Government, unfortunately, has to
take an overall view in the matter.

One of the commodities which has
been decontrolled ig cement and the
hon. Member, with his usual candour
and forthrightness said that the re-
moval of control has worked well.
Therefore, Government’s judgment in
that instance was correct. His com-
plaint there is entirely different,

Shri Harish Chandra Mathur: My
complaint was that there is an in-
built arrangement for concentration,

Shri Sachindra Chaudhuri: So far
as that is concerned, that is 5 diffe-
rent point altogether. If I remove
controls and I say you purchase
more, my hon. friend accuses mc of
giving aid to monopolists. If I do not
remove controls he says you are dep-
riving the people of what is essential
for their life, Mounted as I am on
the horng of thig dilemma, the only
thing I can do js to put the dilemma
in another way. If I have decontrol
I am sure to ensure supply of com-
modities to the people at reasonable
prices, and if I have control I stop
monopolistic tendencies to be there
where scarcity is evident and distri-
bution cannot be made to everyone
who wants it. That is the answer. A
dilemma has to be answered by a
dilemma. T do not see any other way
of doing it.

The only thing I would like to
point out is this, My good friend was
good enough to ask me what machi-
nery we have got. You cannot lay
down that wherever there are scar-
city conditions you will have one
policy. You cannot have a policy
which is laid down once and for A1l
as a sacrosanct thing. Government
cannot follow, as the railways have
to run on tails, a policy where when
T say I shall control these commodit-
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ies [ shall only control them and not
the other commodities. Generally we
make sure that when there is a claim
for decontrolling we have decontrol
and when there is a claim for decon-
trolling we do not control,

Shri D, C. Sharma: You control
vanaspathi ghee. I cannot get it now.

Shri Sachindra Chaudhuri; If my
good friend, Shri Sharma's grgument

(H. A. H. Dis.)

8hri Harish Chandrs Mathur: No-
tody knowsa

Shri Sachindra Chaudhuri: Every-
body knows, because if it is a matter
concerning the Food Ministry it will
be the Ministry of Food, if it is a
matter of steel it will be the Minis-
try of Steel and so on. There is con-
sultation with the Ministry concern-
ed, and an ovenu view is taken by

is that, well, so far as I am n.
ed, do not give me ghee, give me
only vanaspathi and for that purpose
contro] it, I shall certainly ask the
hon. Minister of Food to look into
that matter.

On the general question of control
and decontrol what I am trying to
say is, there is the Planning Com-
mission and there is consultation with
the ministry concerned whencver
decontrol or control is made on a
particular commodity, When decon-
trol or contro] comeg it may be in
the Ministry of Industries, the
Ministry of Steel, the Ministry of
Food and so on.

the Planni ission which is
consulted as ¢o whether it should be
done or should not be done. That i
the way in which it can be done. I do
not really feel that you can lay down
a principle as a principle to be
followed always in any circumstances.

These gre the answers, Sir, and 1
do not think any better answers can

be given.
17.30 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Saturday, May
14, 1966/Vaisakha 24, 1888 (Saka).

———
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